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LEGIST-tA TIVE ASSEMBLY. 

Tuesday, 6th September. 1938. 

Th.eAssembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. President (The llollouraLle Sir AbJUl' Rahim) in the Chair. 

STARRED QUESTIONR AND ANSWERS. 

(a) ORAL ANSWERS. 

REPRESENTATION FROM THE LUCKNOW UNIVERSITY re SCHOLARSIDP TO INDIAN 
STUDENTS FROM l'BE FUNDS OF 1851 EXHIBITION. 

751. *Mr. S. Satyamurti : Will the Secretary to the Department of 
Education, Health and Lands please state : 

(a) whether he has received a communication, dated the 8th 
June, : ~  from the Registrar, University of Lucknow, 
regarding HCholarships to Indian students from the funds 
of the 1851 Exhibition ; 

(b) whether it ill II fact that there are eight Dominion scholar-
ships, of which three are allotted to Australia, two to 
Canada. one to South, Africa and one to the Irish Free 
State and nOlle to India ; 

(c) whet.her the Ilttention of the Government of India has been 
drawn to the fact that the contribution of India towards 
the funils of the Exhihition waN very substantial and the 
Commissioners in their ninth rePort state : . 

" It is pro bah Ie that any ailditional funds placed at our 
disposal could more advantageously be applied in 
extending the sC'ope of the overseas scheme to in-
r.lude t.hc more recently developed countries of the 
Empire. and in partieular India, where the growth 
of University education. within recent years, has 
been most rapid " ; and 

(d) whether Government arC' prepared to move the authorities 
~ n erned in t.his matter without delay to secure fair 
treatment to India' 

Sir Girja Shankar Bajpai: (a) Yes. 

(b) The Commissioners offer annually nine scholarships, which, as 
a rule. are allotted on the following principle : three to Canada ; tW() 
to Australia; and one each to South Africa, New Zealand, the Irish 

.:Free State and India. 
( 1643 
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(c) Information .1 to the contribution.of lDdia towards the funda 
of the Exhibition is not available. The reply to the last part of the 
question is in the aftlrmative. 

(d) Before the representation was received, the Royal Commis-
sioners for the Exhibition had been reques-ted to allot two scholarships 
to India. They have done so this year. 

: •. S.8&tyamurti: May I know with reference to the answer to 
clause (b) of the question, wheth(>r two scholarships to India will be 
allotted everY' year , 

Sir Girja.Shankar Bajpai: Yes, Sir ; I think th(> intention is to 
have two scholarships every year for Inuill. 

Mr. S, Satyamurti : May 1 ask to whom these two scholarships have 
been awarded this year , 

Sir Girja Shankar Bajpai : The scholarships that have been award-
ed this year number 2, but if my Honourable friend wishes to know 
the ntlmes of the recipient!! of the scholarships, I shan have to have 
notice. 

1Ir. lilt. buthuaya.nam Ayyangar: What is the amount of the 
scholarship so far a's India is concerned' 

Sir Girja. Shankar B&jpai: The amount of the scholarship is the 
same for every country: it is £250 a year, I believe. 

Seth Govilld Das : Why is it that they have allotted four scholar· 
ahips to Australia and only one to India about which it has been recom-
mended to increase it to two , 

Sir Girja Shankar Bajp&i: My Honourable friend has not heard 
my- reply. Australia gets two and not four. 

Mr. S. Satyamurti: ?4,.y I know whether Government's attention 
has bef'n drawn to a statement, I believe, in the report of the Educa-
tional Adviser to the High Commissioner for India in London. that 
there are other funds like that of this Exhibition from which scholar-
ships are not at all given' to India' Will Government look into t.he 
matter, and !'lee that justire iR done to Indian student.s , 

Sir 'Girja Shankar Bajpai : I would submit. respectfully t.hat that 
particular point. dOPR not aris(> out of this queRtion, but I am prepared 
to look into it. 

Mr. 1[. Santhanam : May T ask what. is the period of these scholar-
I'IhipR T 

Sir Girja Shankar Ba.jpai : It. iR a minimum of two years, I think. 
Mr. ,M. A.nMath&sa.yaD&D1 ·A.yya.ngar : Are these Acholal'Rh:ipR meant 

only for the students of the Lor-know TTniverRitv or for the students of 
~nl er  Unive1'8ity in IJl'dia , . 

Sir Oirja ~n ar Bajpa.i : They are not only for the students of 
the Lucknow TTmversity, but for IIItudentR from all over India. 



RliPoBT .us1l'J MUJB&'l'ION  OF lNDLUi LABOUR INTO. CEYLON. 

752. 1Ir. B.8at1&DWl'ti : Will the Secretar to the Department 
of Education, Health and Lands be pleased to state: 

(8) 

(b) 

the action taken b the Government of Celon on Sir E. ~ 
son's report about migration of Indian labour lDto 
Celon 

whether the Government of India have received an repre-
"'P.Tltntions from. the Uovernment of Celon in l'espect of 
thi", maHer: and 

(e) whether Uoernment  have taken, or propose to take, steps 
to Hce that Indians in Celon. including Estate labourers 
aeuire full rights of citi('nship on the basis of the law 
of domicile prevalent throughout the British Common-
wealth T 

Sir Girja. Shankar Ba.jpa.i: (a) The matter is still under the con-
sideration of the Celon Government. 

(b) No. 

(c) The onl attempt, so far as Uovernment are aware, to dis-
criminate against Indians in the matter of the franchise, to which the 
Honourable Member presumabl refers, has been in respect of the right 
to vote at elections to Village Committees. The House is alread aware 
of t.he act.ion that Government have tal{e1tflB the matter. 

Mr. S. Satamurti: Ma  I know with regard to the answer to 
clause (c) of the uestion, whether Government's attention has been 
drawn to a reeent telegram in the newspapers that the Secretar af 
State for the Colonies has cut the Gordian knot. b suggesting that the 
franehise shall be refused to both Indian and Sinhalese labourers for 
Village Committees' 

Sir Girja. Sha.nka.r Ba.jpa.i: I have not seen that press report. 

Mr. S. 8a.tamurti: Ma  I ask whett-er Government realise that 
the deprivation of the franchise to Indian ·lab:mrers for Village Com-
mittees will mean the disfranehisement of tens of thousands of Indian 
labourf'rs, whereas, in the case of the Sinhalese. the number will be ~  r   
few T 

Sir Girja. Shankar Ba.jpa.i : M Honourable friend ma rest assured 
that all the relevant considerations would be taken into account b the 
Government of India when the decision of the Secretarv of State for 
the ('olonies is brought to their llotice as it wiJ he fl their Alrent as 
soon as it is received in Celon. 

Mr. S. Sa.tamurti : Ma I know whether the Government of India 
ha,'e Jrot a cop of Sir .Jackson's report Hnd have perused it and whe-
ther the· Ilre making-representations to the Celon Government before 
t.he pass their orders on the reeommendations of this report T 

Sir Girja. Sha.nka.r Ba.jpai: As m Honourable friend is probabl 
l  ~l  e   the rf'port has been published alread both in Celon And in 
I.ndI8. As far .as we know, the Celon Government have taken no action 
on 11  Ilnc1 ii  ~~   as th(' J:eport .is, on the whole,  favourable to the 
L364LAD A2 
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Indians in Ceylon, all that the Government of India could dOt and they 
have already done it, is to draw the attention of the Agent to the re-
port and to ask him to keep them informed of any further develop-
ments with regard to it. 

Prof. If. G. Rang&. : May I ask if Government have ascertained the 
'wishes of Indians in regard to this report t 

Sir Girja Shankar Bajpai: 1 have Of) doubt that the Indians in 
Ceylon, who have got an Association of their own and two Members, 
if I remember rightly, in the State Couneil, will put forward their own 
view!i hefore thl' ('e,YlolI Govprnment and, jf they consider it necessary, 
also before the Government of India. 

Prof. N. G. Ranga : Have Government received any representation 
from them so far 1 

Sir Girja Shankar Bajpai : No I'cpl'csl'ntation, aecOJ'{ling to my re-
colle<"tion, has reaehed the Oovrrnml'llt of India so far. 

Mr. M. Ananthasayanam Ayyangar: 1\£ay I /IRk what the effeet of 
this report will hI' on the immigration of Indians to Ceylon T 

Sir Girja Shankar Bajpai: As far as I remember, Sir Edward 
-Jackson's recommendation i!i that there lihouhl he no interference with 
the immigration from India int.o Ceylon. 

LEGlSI.ATION TO PREVENT THE COUNTERFEITING or.' l ~ MARK DR U:,INU 
F.U.SE TRADE Df.;SI'RIP'I10N. 

753. *Mr. S. Satyamurti: W ill the llOlllJUrable tbl' Commerce 
Member please state: 

(a) whether n Ilraft Bill em hodying' proposals to prevent the 
nracti('e 1)1' fraud on tlw n li~ hy counterfeiting the 
trade Dlm'k OJ' using' falsI' trade clps('ription, has bcpn drawn 
up hy t l~ l llt nnel l'il'cul/lied t.o GOYernIDents /lnd 
('omDlel'eial ~ lies for their opinion; 

(b) when they propose to i:ltrodut't· this Bill he fore the Central 
Lcgislal ive Ass('mhly ; anti 

(c) what the main propm;als ill this draft Bill are' 
The Honourable Sir Muhammad Zafrullah Khan : (a) A Report, 

by a special officer on certain proposals for the revision of the Indian 
Merchandise MnrkH Lnw hnli lJeen forwarded for opinion to Provincial 
Governments and through them t.o commercial bodies. Annexed to this 
Report is a draft Bill setting' out in concrete form the special officer's 
proJlosals. 

(b) The matter is stilI at the stage of discussion and the draft Bill 
has lwen prepared for that purpose. It is not yet possible to say when 
this Bill, or any Bill, will be introduced. 

(e) A copy of the Report is in the Library, 
Mr. S. Satyamurti : With regard to the answer to clause (b) of. 

the question, may I know whether Government have not yet made up 
tb'eir mind to introduce a Bill, whatever its nature may be , 
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The Honourable Sir Muhammad Zafrullah Khan: Has not their 
action in this respect indicated what they have in mind, though the 
result will depend upon the result of the discussions 1 

Mr. S. Satyamurti: So far as the Government of India are con· 
cerned, do they want to introduce a Bill as early as they can' 

The Honourable Sir Muhammad Zafrullah Khan: So far as the 
Government of India arc cOllcerned, thcy have formulated certain pro· 
posals and much will depend upon the advice that they get from the 
Provineiul Governments and the ('ommercial bodies. 

Mr. S. Satyamurti: May I ask whether their proposals include 
a proposal for legislative cuactment, at a time which they consider 
suitable 1 

The Honourable Sir Muhammad ZafruUah Khan: Yes, their pro· 
posah; may lead to that. As It matter of fact, as I have said, a draft 
of tll(· proposed Bill is appended to the report. 

Prof. N. G. Ranga: Will this report and the draft Bill be placed 
before the next Industries Conference' 

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I 
am unable to say that. It all depends upon the progress one makes 
with the opinions. 

REGULATIONS APPLICABI.E TO TRADE UNIONS. 

7:;4. *Mr. S. Satyamurti : Will the Honourable :Member for Labour 
please state: 

(n) whether the Central Government have now made and published 
re~ r at i ns applicable to t.rade unions, whose objects are 
not confinecl to one Province; 

(b) ,vht'tht'r copies of these re ll~ti ns will be supplied to 
Members of the Asst'mbly ; and 

(c) whf'ther thp rl'levHnt opinion of trade unions was taken before 
these re[!U1AtionR were mall!} , 

The Honourable Sir Muhammad Zafrulllah Khan: (a) Ye3. 
(h) COp irs lire heinll placed in the T.library of tht' BOll"". 

(c) The reg"ulations were published for opinion. 
Mr. S. Satyamurti: May I ask wh<:,ther the copies (,Ilnnot he sup· 

plic<1 to the M('mhers of thiR Honse. becl1llsc it is ,"cry difficult to borrow 
them from thC' LihrArv and thcn takp them homt' for rar"fnl consirlera-
t,iOIl' lTnh>ss HlP ~t  ill prohihitive, nla~  I lmow whether copies of 
these Regulations may not be made available to the IIonourahle Members 
of this House Y 

The Honourable Sir Muhammad Zafrullah Khan : Is it the H onOUl-
able Member's suggestion that they should b(' made Itvai:able to every 
Member of t.he House Y 

Mr. S. 8&tyamurti : They should be made available at least to those 
who ask for them. 



~ LEGISLATIVE ASSB1IBI..Y. [6TH SEPT. 1938. 

The· Honourable Sir KuhaDUllaCl Zafrullah KhaIl: I will colllider 
tllat. 

Mr. N. M. Joshi: In view of the fact that the publications in the 
Government Gazette do not draw the attention of the working classes, 
will the Government of India consider the question of circulating these 
draft rules to the diiferent Unions ill order that their opinion should 
be obtained on them , 

The Honour&ble Sir Mllh&mmy Zafrull&h Kh&n: No, Sir. The 
Government have no reason to think that the rublieations in the Gov-
enunent Gazette will not draw the attention of the Trade Unions. The 
wio'rking classes may not have Ilccess to the Gazette but the Trade Unions 
will be able to get them. 

Prof. N. G: Rang& : Will the Govf'mment of India supply copies of 
these Regulations to every registered Trade Union f 

The· Honour&ble Sir Muhammad Zafrulla.h Khan: In view of my 
rf'ply with r ~ard to thf' supply of these Regulations to the Honourable 
Members of this House, the IIonourahlp Member may dra,v his conclu-
sion with regard to the registered Trade Unions. 

Mr. N. M. Joshi: )lay I ask if the Government of Iudia are aWllre 
that thl'sl' Go\'er:1Jllf'nt a e~t :  arf' Hot read ""I'n hy "dIH'nlt'd persons f 

The Honoura.ble Sir Muhamm&d Zafrull&h Khan: I t is Ii ,:rreat 
Ility. 

Prof. N. G. R&ng& : May I ask if thf'Sf' Hcg-ulations are passed after 
previous Jlublication in thc official Gazette for elicitillg li ~ opinion' 

The Honourable Sir Muhammad Z&frulla.h Kha·n : 1 have said that 
the Regulations wert' published for opini()n. 

Mr. S. Satyamurti: May I know whether Goyernment will not 
consl\lt tho'ip Trllile r'niow; who Ilre rri ril~  intf'reRtpil in this matter 
by- s e ~i i ~all  sendin;.r eopies of these Regulations to them and obtain-
ing their opiniolls thereon? I am tal i ~ only of registered Trade 
Unions. . 

The Honourable Sir Muhamm&d Zafrullah Khan: As I have said, 
Governmen1 haVl' in\'ited opinions from mueh wieler cirdes. 

Mr. T. S. Avinuhilingam Chettiar : Did they get any opinions f 

The Honourable Sir Muhammad Z&frul1&h Khan: I am unable 
to say that. The Honourable Member will put down a question. 

Mr. B. Satyamurti : May I know if the " wider public " includes all 
l"egisterfHl trade unionf! , 

The Honourable Sir Muhammad Zafrullah Khan : Of course. 

Prof. N. G. R&nga.: Has a copy of theRe regulations been Sf!Dt a.t 
lellHt to thp Jniliall Trade Union Congresf! T . 

: The Honourable Sir Muhammacizatrull&h Kbu: I .&1n unable to 
8&y without notice. 
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EXPORT OF INDIAN COTTON TO DOMINIONS AND OoLOJm!l8. 

755 .. "'lIIr. S. Satyamurti: Will the Honourable the Commerce 
Kember pleaae state : 

(a) whether his attention has been drawn to a recent eati ~ 

and answer in the House of Commons regarding the in-
creasing quantities of Iudian cottC1n goods that were being 
imported into t.he Dominions and the Colonies and the con-
ditions of their entry ; 

(b) whether the Government of India have been addressed in 
this matter by the British Government; 

(c) whether the Government of India have agreed to the Briti.sh. 
Government keeping the position of the Empire markets 
in mjnd in the negotiations betw,eeJ). lndia and the United. 
Kingdom ; and ,. 

(d) whetllPr Government have agreed to the British Govern-
ment cOD8iuering the serious position of Lancashire 
export" as one of the major consiuerations in these nego-
tilltioIllS T 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir. 

(b); (c) and (d). 'I'he whole question of the trade in cotton and 
cotton textiles between India and the United Kingdom and between 
India and the Colonies is under consideration in connection with the 
Indo-British Trude Neg'otiations. 

Mr. 8. Batyamurti: What, according to the Honourable the Com-
merce Memher's information, is the connection or the relation between 
the trade in cotton goods between India and Great Britain and the 
same trac1p lwtwl'en Tndia and other parts of the British Common. 

~alt  ? 

The Honourable Sir Mubammad a ~  Khan: They are both 
regulated hy the same agreement. If there ~  a fresh agreement, both 
these matters should he regulated by that a~rl el l nt  

Mr. S. Satyamurti: Bo far as the trade relations between India 
aud the TTnitcil Kinltnom arp conrerned as contcmplated in the fresh 
trade agreement, if it comes to fruition, will it be governed by the sale 
of Indian piece-goods in or the tra.de of India with other parts of the 
Commonwl'alt h 1 

The Honourable Sir Muha.mma.d Zafrulla.h Khan : I do not see how 
it can bc g'overned by that. They would be both regulated. 

Mr. iii. Satyamurti: May' I know whether India is likely to be 
mulcted of her proper share because of the irrelevant ground that 
India is getting a share in the piece-goods markets of the other countries 
of the British Commonwealth ? 

The JloDOurabla Sir Muhammad Zafmllah Kha.u: There is no 
reason for the Honourable Member to make that assumption. 

Dr. Sir Ziauddin Ahmad: With reference to part «]'o may I uk 
whether the Honourable Member also considered the sale of Indian 
cotton' 
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The Honourable Sir Jlvbammad. Zafrullah Khan : Yes, Sir. I have 
said that before. 

Mr. Manu Subedar: Haying regard to the fact that many of these 
.Colonies are reeeh'ing prefl'renee in India under the Indian tariff schedule, 
will Government make it clear whether they will not allow Indian textile 
exports to these colonies to be cramped by entirely extraneous con-
siderationR instead of regarding them as quid pro quo for the general 
preference which India is giving to them in the tariff schedule , 

The Honourable Sir Muhammad. Zafrullah Khan : It is not a ques-
tion. These arE' arguments. 

Mr. Manu Subedar: No, Sir. I am putting a question. Having 
regard to the preference ,vhich India is giving to mnny of these colonies 
in many articles under thE' tariff schedule, have Government considered 
that there is no quid pro quo to them and that Indian exports of textiles 
to the colonies should not. be interfered with through any extraneous 
considerations , 

The Honourable 8ir Muhammad Zafrullah Khan: Yes, Sir. This 
cons;deration as well as many other considerations. 

Mr. T. 8. Avinuhilingam Chettiar: In view of the fact that the 
non-official Advisers have submitted their report, do Government pro-
pose to bring forward the Indo-British trade agreement before the 
session of the Assembly ends T 

The Honourable Sir Muhammad Zafrullah Khan : I have not received 
any report from t.hem. 

Mr. S. 8atyamurti : May I know whether the intention of Govern-
ment is to conclude this Indo-British trade agreement only between 
India and Great Britain, or to make it a comprehensive agreement bring-
ing into it all the British Dominions and Colonies also' 

The BoDourable Sir lIJubammad Zafrullah Khan : The Dominions 
will not come into this. ' -. 

CF:SS LJ:\'IElJ ON SOJo'T COKY. 

756. *ltfr. Amarendra Hath Ohattopadhyaya: (a) Will the Hon-
ourable Member for Labour be pleased to state what amount of cess 
per ton of soft coke bas been levied and siuce when 1 

(b) What is the total amount of money that has accumulated up 
till now' 

(c) Is it a fact that one of the objects of the committee was to 
improve the method of manufacture of soft coke 1 

(d) If so, will the Honourable Member state what stepl'! have been 
taken in this direction' If not, will the Honourable Member state 
who is responsible for not carrying out the recommendations of tho 
committee t 

(e) Will the Honourable Member state whether he has considered 
why the cess should not be stopped , 
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The Honourable·Sir Muhammad ZafruUah XbaD: (8) At the rate 
of two annas a ton since 21st June 1930, under the Indian Soft Coke Cesa 
Act, ~  

(h) Rs. 26,5:13-1:?l8 at the close of the year lU37 -38. 
(c) Yes. 
(d) The Committee has been devoting attention to the problem of 

improving the methods of manufacture of coke. Details of t ~ st.eps 
taken lire to be fOllnd in the annual reports of the Committee puhlished 
in th(' (;azeu'(' of India. The report £01' 1937-3S appeared in Part II of 
t.he Gazette of lrul!lL, dale(1 6th AUg"LIst, HI3H. The se ~ nd par·t of the 
qucHtinn does 1101 II TiHC". It i~ /llso not· clear to what Committee til(> Honour-
ahlp lHpl1ll)C"T iA referring in t.his part of thl' Ijuel'tirm. 

(e) No, 

Pandit Lakshmi Kanta Maitra : Do I understand from the Hono'll'-
able Member that actually no Rteps have been taken to improve t.he 
manufacture of soft coke? 

The Honourable Sir Muhammad Za.frullah Kha.n: The Honourable 
Mcmber must not understand me to hayc said that.. 

Pandit Lakshmi KantAI. Maitra: Will the Honourable :Member tl'11 
\llI what steps have been taken on behalf of the Government of India' 

The Honourable Sir Muhammad Zafru1lah Khan: That is whot r 
have endeavoured to explain in reply to part (d). 

Prof. N. G. Ranga : Has there been any definite improvement as " 
resnl1 of the r~sear es made' 

The Honourable Sir Muhammad Zafrullah Khan: That I could not 
say. 

Pandit Lakshmi Kanta Maitra : Apart from trying to popularille the 
use of soft coke, will the Honourable Member tell Us what steps av~ the 
Government takcn to improve t.he quality and to improve tbe output of 
Noff coke 1 

The Honourable Sir Muhammad Zafrullah Kluin : The details of tho 
steps taken in this ('onnection are to be found ill the annual reports qf 
the committee. 

F.FFF.CT ON INDIA OF THE ~  EC;n'TlAN COTTON TARU'FH. 

7fi7. *Seth Govind Das: Will tit!' Honourllble the Commerce 
Member pleasp stnte : 

(a) wbether it if.; a fact t.hat. he had a conversation with the 
Egyptian Prime MiniRter at London on the 26th July, 
193A, about the effect on Innia of the new Egyptian cotton 
tariffs : and 

(b) whetber he h'1C1 any communication from the Egyptian Prime 
Minist.cr on the subject after the Prime Minister saw 
the' Lancashire Te:s:tile representatives: if so, to what 
e t e~t , 
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fte Bonoura.ble Sir Mubammad Z&frullall DBa: <a> Yitl, but the 
date was the 25th July. 

(b) No, Sir. 

PRICE OF PIO IRON. 

758. *Seth Govind DaB: Will the Honourable the Commerce Member 
please state the price at which pig iron is being exported to foreign 
oountries from India and the price at which the commodity is sold in this 
country Y 

The Honourable Sir Muhammad Zafrullah Khan: The average 
declared nlue of exported pig iron in July, 1938, was B.s. 49 per tc.n. 
As regards the price of pig iron in India, I would refer the Honouralle 
Member to the Indian 7"'ade JOl/nwZ which gives current market quota-
tions from week to week. Copies of the Journal are in the IJibrary. 

Mr. S. Satyamurti : What is the price' 
'."he Honourable Sir Muhammad Zafru1l&h Khan : The price is higher 

than the export price. 
Dr. Sir Ziauddin Ahmad : Is it not a fact that we have got a revenue 

duty of ten per cent. on pig iron and in view of the fact that we are ex-
porting pig iron, is that duty necessary now' Is it not desirable to 
remove that protective duty 011 pig iron 7 

The Honourable Sir Mubammad Zafrulla.h lthan : Apart from the 
(act that this is all argument, I would require notice of the question. 

Prof. N. G. R1a.nga : 1s it not a fact that this protect.ive duty .h$ 
enabled thes(' people to St'll the pig iron at higher price in India than else-
wherp , 

The Honourable Sir Muhammad Zafrullah Khan: This does not. 
arise out of thc' question. The question relat.ed only to prices. 

Mr. S. Satyamurti : Have Government made any enquirips to find 
out why pi!? iron is soM at a higher pricl' in thl' country, than the price 
at which it is export cd ? 

The Honourable Sir Muhammad Zafrul1.a.h Khan: T do not think' 
Government hay!' marle any spf'cific enquiries though in order to he able 
to give an exaei answer, 1 would require notice of the question. There 
are many countries ill which many commodities have been lately sold at 
highpr pricl'R than export prices. 

Mr. Manu Subedar: Have Government. considered the effect of 
high!'r prices inside thl' country (on industries) of which this pig iron 
is raw ma1('riaJ , 

The Honourable Sir Muhammad Za.fru.11ah ltha.n: The Honourable 
Memhf'r will have to bring specific industries to the notice of Govern-
ment. 

Mr. Manu Subedar : Is it a fact that there is price agreement between 
the firms which al'l' producing pig iron? 

The Honourable Sir Muhammad ZalnUa.h KhaD : J have no informa-
tion. 
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M'r. 1'tI&nu 8ubedar : Will Government take it from me that there is 
linch a price agreement and make inquiries , 

The Honourable Bir Muhammad Zafrullah Kh.&D. : I would ask the 
Ronourable Member to give notice of the question. 

Mr. M. AJiantm..a.yana.m Ayya.ngar : Have not Government received 
representations from the owners of small foundries in Calcutta and other 
places that t.hose firms which produce pig iron are taking undue ad-
Tantage and are selling at prices much more than export prices and 
requesting the Government to take steps to induce these firms to reduce 
the selling price inside the country Y 

The Bonoura.ble Bir Muhammad Zafrallah Xha.n: I would require 
notit·e. 

1t'Ii'. B. Sa.ty&murti ! In view of the undertakings and the understand-
ings 011 whif'h pr01eetion WIlS givcn to this industry will Government rc-
examinl' this question of their trying to exploit the internal market of 
lndia to the great detriment of the smaller ind ~t ries  and will the Gov-
ernment take some steps to stop this exploitation' 

The Honourable Bir Muha.mma.d Zafrullah Khan : 1 Embmit it is not 
It quetltion, it is an argument. 

Mr. B. Batyamurti : I am asking whether Government will make 
enquiries to stop this exploitation. 

Dr. Bir Ziauddin Ahmad. : Is it not a fact that higher internal price 
is due til the import I\uty on pig iron! 

The Honourable Sir Muhammad Zafrullah Khan : I could not answer 
that. 

:.\'III]I;E\· >;PENT (IN EXHIHITlON"; 010' I:-IIH.\N P l ~: AllROA1l. 

7G!J. "'Seth Govind Das : Will the Honourable the Commerce Member 
bc pleased to statc : 

(a) t.he t.otal amount of l lle~  GO\'t>rnment havc been spending 
with regard to the ~ i iti ns of Indian products abroad 
during the last three years annually j and 

(h) whet.her these amounts include the cost of maint.ailling and 
exhibiting curioR aIHi fine arts of India also' 

The Honoura.ble Sir Muhammad Zafrullah Khan: (a) £6,225 lll. 
1935-36 aDII £6,02il during each of the years 1936-37 and 1937 -3R. 

(b) Yes, Sir. 

Mr. Muhammad Nauman: May I know whether any propaganda 
is being carried on througb any NewR Agency for the development of 
such indust.ries snch as t.hose of Benares which are very popular In 
Europe? 

The Honourable Sir ."bammad Zafrullah Khan: With regard to 
details of this expenditure cxci>pt under brond heads, I am unahle to give 
any further information. I woulfl require notif'e t.o find out. 
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Mr. Muhamma.d Na.uman : WiH I,uo I1onourll.ble Member teU me 
whether any propaganda is being carried C)1l through NewR Agency or 
not? 

The Honourable Sir :Muhammad Za.frullah Khan : I cannot sal'. I 
know there al ~ exhibition halls. There il) one at India House, but I 
do not know w11oth('}' liny propaganda is being carried on J,hrough newS-
paper!:! 01' not. 

Mr. T. S. AviDuhilingam Chettin : May I know whether the Gov-
ernment have heen able to calculate the benefit to the industries by thelie 
exhibitioDH in Europe 'I 

The Honoura.ble Sir Muhammad Zafrullah Khan : It is not possible 
to say. 

Seth Govind Das : lIas there been more export on account of these 
~ i iti ns T 

~ Honourable Sir Muhammad . Zafnillah Khan: How can one 
dire('tly trace the r!'siIlts to particular efforts. 

Seth Govind Das : Is there any indirect effect t 
The Honourable Sir Muhammad ZafruUah Khan: That is difficult 

to judge. 

MEAFmRES TO PREVENT 'J'HE ('r.OSING DOWN 0)' INnIAN MA1'CH FACTORIES. 

760. *Seth Govind Das: Will the Honourable the Commerce 
Member be pleased to state: 

(a) whether he is llware that the Western India Match Com-
pany and the Calcutta Match Work!:!, which are both 
non-Indian concerns. ha"e been, !luring' the last four years, 
undercutting their rates, thereby making it uneconomic 
for the In<lian match factories to carryon their businCl:;s, 
Ilnd that as a result, ahout ] 7 Indian matelJ factories in 
BenJ:!'lll have alrea(ly ceased working; 

(b) whether his atteution has heen drawn, through t.he medium 
of the Illdian Chamber of Commcrce, Calcutta, to this 
unfHir and cnt-throat competition in the Chamber's letters 
of the 12th .1une, 193;;, the 14th August, ]936, the 30th 
April, 1937, and the 25th l.1arch, 1938 ; 

(e) if so, whether Government marl!' thoroul!h investigations in 
t.IJf' matter, lind their eonclllsions; if not., the reasons 
therefor; and 

(d) whether Government propose t.aking effect.ive measures in 
thi8 connection to prevent the ('xisf.ing Indian match facto-
ries from closing down' 

The Honourable Sirl'ttubammad Zafrullah Khan: (8 ~ Government 
have received repl't.'!>il1utat.ions to this effect. 

(b) YC'I, ~il  
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(0) and (d). Government have carefully examined the matter, 
and have offered, if the Indian match manufacturers are able to agree 
amongst themselves as to their respective shares in particular markets, 
to use their good offices .for further negotiations with the Western India 
llatch Company, Limited, against whom the charges of price-cutting are 
principally levelled. 

Mr. S. Satyamurti : 8ince Government addressed the lndian match 
manufacturers 011 those lines, have Government heard from them again , 

The Honourable Sir Muhammad Zafrulla.h Khan: I personally have 
no spe('ifie information 8S to whether we have or have not heard r ~ 
them. 1 will have to make inquiries. 

Mr. S. Satyamurti : With reference to the answer to clause (a), Jllay 
1 klluw wllCther Government ure aware of this growing evil of foreign 
concerns coming and setting up factories in this eountry, and thereby 
mal,iug it increasingly difficult for genuinely Indian concernK to pros-
per? 

The Honourable Sir Muhammad Zafrullah Khan: I suppose the 
lrl ~ l'Ilemlwr is aware t.hat at /lily rate so far as this partieular 

Ilompany is ('onl!erned they have recently placed half their capital on 
the Indian market. 

Mr. T. S. Avinashilingam Chettiar: May I know wheth"r O()vern-
ment have attempten to make any survey of foreign companies trading 
in India? . 

The Honourable Sir Muhammad Zafrullah Khan: That does not 
anse. 

Seth Govind Das : As regards half of this capital which, as the 
HonOlmllJle Ml'rnher says, wus placed on the Indian market, is tbe 
HOJl(llIrahle Member aware that most of it, had already been subscribed 
by nOIl·TII(iians , 

'l'he Honourable Sir Muhammad Zafrullah Khan : J am not aware 
how ITlu\,h hns be(,n sllhsrrihen by llon-Innians, hut Indians had an oppor-
tunity 01' taking it l1P if they thoug'ht. it was a concern whieh was making 
goo(f profits. 

e~  Govind Das : ~ re Goyerllment aware that before Indians could 
a ~ up their minds aho111 tnkillg up that capital and beforl" that prO<l-

pedlls was publisherl, most of this capital was subscribed for by non-
Tndians Y 

The Honourable Sir Muhammad Zafrullah Khan: I am 110t so aware 
and I really havt· no reason to think so. 

Pandit Lakshmi Kanta Maitra : Has thp, Honourable Member's De-
pClrtment received represcIltnt.ions from mOltch manufacturers On the 
cottage indust.ry scale point.iug- out that by reason of the E'xcessive amount 
'Of licenseR and other difficulties they cannot carryon their industries' 

The Honourable Sir Muhammad Zafrullah Khan: I am. Imable to say 
whether their representations contained that particular aspect of the 
matter. 
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Mr. S.Satamurti : With reference to c1aullI6 (d), will Government 
take steps to pursue this matter, in pursuance of the ni  ati  ~ 

Pbe Alive.alread addrelised and bring about some kind of aettlemeJli ..  

. e   n   r   ~ Sir Muba.mma.d afrullah Ith n: If replies art 
received to those communications which  enable Government to take 
::.teps we will do ISO. 

Pandit Ioakabm a.nta M:itra : With reference to the repl to m 
IlHft ucstion,ma J also know whether other difficulties also were men-
tioned in that representation 

:Tbe Honourable Sir Jlluba.mmad afrullah han : Yes  that is whaL 
the uestion is directed towards. 

Pandit Lakshmi anta M.a.itra : What action lire Government going 
to take on that Y 

The Honourable Sir Muba.mmMl afru1l h han: That is whlat I 
have been repling to during the last five minutes. 

Pandit Lakabm anta Maitra : But we cannot hear anthing from 
this place. 

SIC NESS INSURANCE CON ENTION. 

761. lItf.r. N.M. Joshi: (a) Is the Honourable the Commerce Member 
.aware that an amendnlent was moved at the Twent-first Session of the 
International Dabour Conference to delete clause (d) of section    of 
Article I of the Sickness Insurance Convention reading 

" persons not resident in the territor of the Member" 

b both the Emploers' and the Workers' Delegates from India, So that 
all seamen, irrespective of their nationalit, emploed in a particular 
,vessel of a member ratifing the Convention would receive the benefit 
of the Sickness Insurance Scheme under that Convention' 

(b) Will he be pleased to state if that amendment was supported 
b the Government ele  a~e from China and .Japan, and the delegate of 
the Government of India remained neutral' 

(c) Will he be pleaRed to state whether their Delegate, Sir Firoe 
han Noon, speaking on the above amendment made the following 
observation: 

" In m countr nearl ~    workerl:l are recruited ever 
ear as seamen in Bombav and Calcutta alone and most of 
these men work on foreign Rhips. Their rate of wageR iR 
onlv about one-third the ratf' pllid to European Reamen, and 
T think it iR up to the shipownerR unit rmploerR in the West 
and t.o the Govf'rnmentR of European countries which e   l  ~   

eastern seamen to do s   et  in~ on tllP ~r   nd of humanit 
for the helpless creatures who work for them so devotedl" T 

(d) If the answer to part (c) be in the affirmative, will be be pleased 
.to state whether an action has been taken b the shipowners of the 
l1nited ingdom in response to this appf'al of t.he it elegllte  of the 
Government of India T 11 not. will Government be pleaseil  to "tate 
whether the propose to take an action in that connection T 
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The IBonourable ·8irlfl1bamm ad Zafrullah Kha.n: (a) to (c). Yes. 
(<1) Government are not aware that any action has ee~ ~a en by 

United Kingdom shipowners, but they are t e s~lves e ~ n  the 
possibility of inaugurating a limited scheme of SICknesS Insurance f6f 
Isldian' seamen. 

Mr. N. M. Joshi: With regard to the answer to clause (b), may I 
ask why the representative of the Government of India remained neutral 
during that discussion when the t>ft'ect of the amendment was to benefit 
the Indian seamen T 

The Honourable Sir Muhammad Za.frulla.h Khan : I am afraid the 
HonouruLle Member will have to put down a specific question on that. 

Mr. N. M. Joshi: The question is already there in clause (b) as to 
why he remained n~ tral  

The Honourable Sir Muhammad Zafrullah Khan : As to the reasons 
I am afraid I must ask for notice. 

Prof. N. G. Ranga: Apart from instituting their own scheme of 
bickness insurance, why do the Government of India not consider it 
necessary to approach these various shipowners for the necessary benefit 
to be given to these Indian seamen 1 

The Honourable Sir MuhammadZa.frullah Khan : I understand that 
uuless these lSeamen are themselves contributing towards some insuranee 
fund it will be difficult to bring them within the scope of these particular 
schemes so that they might be able to take advantage of them. 

LIABILITY OF SHIPOWNERS IN CERTAIN RESPECTS OF STAFF EMPLOYED BY 
THEM. 

762. *Mr. N. M. Joshi: (a) Will the Honourable the Commerce 
Member be pleased to state the nature and extent and the period of the 
diability of a shipowner under the Indian Merchant Shipping Act, or 
any other Act applicable to India, to bear the cost of medical treatment, 
medicines and pay, the hospital charges and the maintenance charges in 
case of the sickness or injury or death of the officer, or engineer, or 
seaman, employed by them' . 

(b) Up to what period is a shipowner liable to pay the wages of the 
officer, or ~n illeer  01' seaman, in case of sickness or injury or death-
resulting from sickness or injury , 

(c) What are the obligationR of a shipowner for the repatriation 
of the officer, or engineer, or seaman, employed ~  him, and how far 
does t ~ shipowner bear the cost of repatriation and the maintenance nf 
the seamen during the period of repatriat.ion , 

(d) What are the proyilolions of the law undE\r which the shipownmo 

l'l1CUl'R the liability r!'ft>rred to inpartR (a). (h) and (e) ahove , 
The HODourable 'SirMu.bammad ZalruIla.hXhan : (a) to (d). I would 

invite til(' Honourahle Member's attention to thE\ relevant sedions of the 
Indian ~r r ant Shipping Act, 1923. TheRe are: 

Pllrt (a)-section 89. 
Part (b )-seetion '58. 
Part (c)-I!Iections 28 (2) (h), 74, 75, 79' and 89. 
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. DBAn CONVBNnoN OONCERNlNG ~L  lNsUBANOE I'OB .SIlAlrIElf. 

763. III •• N, JIl. Joshi: (a) Is the Honourable the COlW'llerce 
.Kember aware that a Convention, called the" Draft Convention COJl-
eernillg Sickness insurance for seamen ", was adopted at the Twenty-
first Session of the International Labour Conference held in Geneva 
in 1936 T 

(b) Is he aware that under that Convention persons employed as 
Master or member of the crew on board any vessel but not resident in 
the terl'itoryof the member to whom the vessel belongs, lI.re excluded 
from the benefit of that. Conyentiou ? 

(c) Is he aware that nearly 50,000 Indian Sl'alUcn are employed on 
British ships re~istered in thc IJllitl'd i ~d l  Rml cousequclltly such 
seamen will be exeluded from the benefit of the ~i l  COllveution Y 

(rl) Will he he pleasE'rl to state ",hetlH'r Govl'rllment propOIlH to 
take any steps for removing the exclusion of such seamen all are 
referred to in part (c) above from the bellefi t of the aho\'(· Com'ention , 

The Honourable Sir Muhammad Zafrull&h Khan: (a) Yes. 
(b) and (e). The Convention does not preclude members from ex-

tending insurance benefits to seamen not residrnt in Lhoir territories, 
but it Hllows exeeption!'l to be made in their case wh.en('ver deemed 
aecCiisary. The Convention has, however, not been ratified by Great 
Britaiil 

til'. Does not arise. 

SrCKNEs:; bSURANCE 8C)HEME .'OR ~  I'\F.AllEN. 

764. *Mr. N. M. Joshi: (a) Will the Honourable the Commerce 
Member hc pleased to state whether Government have examined the 
Labour Commission's recommcudations on the subject of Sickness 
lnRUrancc Scheme for Indian seamen, in consultation with the interestll 
concerned anel, if so, whether· they will be pleased to state tIle con· 
elusions at which they have arrived at , 

(b) Will he be plp8Secl to Atate whether Government consulted the 
Indian shipowners in eonnection with the Labour Commission'R recom-
mendlltions on the Rickness Jnsuralwe Scheme he fore they reached any 
MndllRions on that matter? 

(c) Will he be pleflsec1 to state whether Government have got any 
IICheme in view in ref,!'srrl to Sickness Insurance for Indian Seamen and, 
if RO, whether they will he pleased to stat.e what the schE'rne is T 

'l'be Honourable Sir Muhammad Zafrullah Khan: (8) 'I.'ne IJabour 
Commission did not make any special recommendatioll'i regaruing 
aickness insurance for Inditm seamen apart from their genet'a) recom-
mendations applying to all industrial labour. 

(b) No. 

(c) N(I Rcheme has been formulated but the possibility of doing so is 
being considered, 
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Mr. N. K. Joshi: Have Government satisfied themselves that these 

British I!hipowners are offering the same facilities to the Indian seamen 
employed by them as the shipowners of othei- countries are providing 
for their seamen T ~  I 

The Honourable Sir It'IuhaDlDJ&d. Zafrullah lthan: With regard to: 
wbut 'i 

Mr. N. M. Joshi: With regard to sickness benefits and other bonuses' 
The Honourable Sir Muhammad Zafrullab Khan : I am afraid I must 

ask, for notice. 

Ul'lI.lSA1"lON OF CERTAIN CONTltIHUTlONS FOB THE BENEJ!"lT OF INDIAN l::!EAMENI 

765. *It'Ir. N. M. Joshi: (a) Will the Honourable the Commerce 
Member lit' pleased to state whether the owners of British ships 
registered in the United Kingdom are under an obligation to pay their 
IIhare of eontributions wlder the National Health Insurance Act for 
Mast.ers and seamen employed by them, but who are neither domiciled 
nor have a place of residence in the United Kingdom' 

(b) Will he be pleased to state whether the contributions paid for 
Mastel·s and seamen referred to in part (a) above are credited to a 
Special F'uud referred to as the Seamen's Special Fund under the 
National Health l'nsurance Act of the United Kingdom' 
" (c) Will he be pleased to state if the amount thus credited to the 
Special Fund referred to in part (b) is utilised SOlely for the benefit of 
British seamen and not for the benefit of those non-domiciled seamen 
for whom the sallie is made Y 

(d) Will he be pleased to . state whether such contributions as are 
referred to in part (a) are made in respect of Indian seamen employed 
on British ships registered in the United Kingdom' 

(e) If the answer to part (d) be in the affirmative, wili vern ~ :t 
hp pleased to state if it. is not a fact that such contributions are also 
credited t.o the Speeial Fund referred to above and the amount of such 
Fund iR nlRo not ui ilised for the bem'fit of Indian Heamen T 

(f) If the answer to part (e) be in the affirmative, will Govern-
ment be pleased to state whether they propose to arrange with His 
Majesty's Government that t.he amount of sUCh contributions should be 
utilised for the benefit of Indian seamen in respect of whom such con-
tributions are made , 

The Honourabie Sir MubammNl Zafrullah Khan: (a) to (e). The 
8I1s'V'eTS are in the affirmative. 

(f) The matter is under consideration. 

SEAMEN'S PENSION FUND. 

I t766. -Mr. H. X Joshi: Will the Honoirable the Commerce :Mem-
ber be pleased to state whether the Seamen's Pension Fund constit.uted 
under section 64 of the Nat.ional Health Insurance Act of the United 
Kingdom, 1924, was known as " The Lascars' Fund ", hut that its title 
was changed later on to "The Seamen's Pension Fund ", as it was 
t Answer to this qut!ltion laid on the table, the quelltioner having exha.ullted his quota. 
~~ B 
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thought thnt the titl~ .. The Lascars' }4'und " was a misnomer and the 
name " The Seamen's Pension Fund " would more fittingly indicate the 
lICOpe and the e t~ ~  the Fund , 

. .. 
The Honourable Sir Muhammad Zafrullah Kha.n: Government 

understand that the position is as statrd by the Honourahle Member. 

EARTHQlTAKE SHOCKS IN BHAVNAGAR STATE. 

767. *Mr. Brojendra Narayan Ohaudhury : Will the Honourable the 
Leaner of the House please state : 

(8) if there have been continued l eri ~ cat·thquake shocks since 
JUlH' ill Bhavna!!"1l1" Stllte. l"esultiul! in loss of hUlllan life 
and honse property ; 

(u) if tl'-t' Crntml Gowrumcnt haw' any dutielS under tht' \ 'ClllS-
titution, or by an~" treaty. to assist the State in meeting 
such situations ; if so. what and under which particular 
provision of the Act ; 

(c) if th(' Cpntrnl Government inquired, or were informed in 
June of the shocks ; if so. what steps Government took to 
investigate and prevent or minimise the effects of Rhocks 
by scientific measnres, if possible, or, at least, by warning' 
and transferring the population ; and 

(d) if there iR any seismography staff; if 80. the strenj:!th and 
general nature of its duties , 

The Honourable Sir Muhammad Zafrullah Khan: (a) Milrl earth 
tre "~ ae<:ompanicd by underground r l ll~s occurrrd ill th!' Paliad 
Tllllno. ill tIle Eastern Kathiawar Aj:!£'ncy. on the 26th June, :~ "  and 
on variou;;. days in July. These were mostly of slight intem:it.y hut there 
wa;; a more severe earthquake shock on .July 23rd. Tlw centrc' of the 
disturhanr(' was at Paliad itself but the shocks were felt in Bhuyuagar 
village·s ill the vicinity of the Paliad Thana Rnd ('IRewhel"t' ill Kllthin,""ar. 
No loss (,r human life has occurred but eonsiderable damage to buildings 
in Paliad was caused by the shock which occurred on ,July 231"(1. The 
superstJ'u('tures I)f most of the buildings in that vill ~ 'VCl·e badly 
cracked. 

(b) ~  

(c" Heports were received on various dates in .July. Mr. Crookfihllnk, 
a l ~  expert. from billcntta, was sent to Wadhwall 10 im"pstigate 
on .July ~ l  His opUlion was that furthe.r serious shnck:'l w('r!'. not 
likely to oeCUr but as a precaution he advised thnt the crllclw] buildings 
Shfl11ld not be re-occllpied until the eart.h tremors had ea ~  He was 
able to a large extent to re·8ssure the inhabitants of Paliad and it~ 

vi ~illit  WllO naturally fdt considerable alarm. No question of warning 
Or trallSf('rring them arose as they had the.mselves evacuated their houses 
when ttl(' first mild 'Shocks occurred and had moved to adjoining • .. illages 
or to ramps erected m the fields. Frequent visit!! to Paliad have been: 
made ~  the Political Agent, Eastenl Kathiawar Agency, and. by ot.her 
Ag(·nry oflieillls, and the local officrrs of the Paliad Thana rernninf'd t.bere 
and t(/ok all necesRarv mea91lres to deal with the situation. rnl ~e

ml'nt.1i ~ made to s~re ard property in the affected area and It 10('11.1 
relief fund has been started. 
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(d) There is no whole time sei!olmolop:ical staff but seismological 
in"frlllllcnl s are maintaineo bv the Meteorologic,,} Departmcnt at four 
Ohservato),ies (Culcuttll. Boni.bay. Agra and KodaikaHlll), and their 

~ ~  t i'llIs are collated at Bombay. .1 

Mr. Brojendra. Na.rayan Oha.udhury :'fiIid the Diwall wire to Simla 
for assistance' 

The Honourable Sir Muha.mmad Za.frullah Khan: 'rhat I am unable 
to say. 

Dr. Sir Ziauddin Ahmad: Is it not a fact that the seismological statY 
can (lnly 1'l;coru. the occurrence of all earthquake after it has occurred 
and tlllllli,t Jlrediet it ? , 

The Honourable Sir Muhammad Zafrulla.h Khan : That is a matter 
with wJ!i('h 1he Honomahle Member is much l1Iore familiar than I am. 

ApPOINTMENT OF INDIAN AGENTS IN Rn.l'l'ISH COLONIES. 

768. *Mr. T. S. Avinashilingam Chettiar : Will the Secretary for 
Education, Health and Lands state: 

(a) the present stage of the discussions with His Majesty's 
Government with re~al d to the matter of appointing their 
agents in !>ome of the British Colonies in which ther!:' is a 
large Indian population; 

(b) which are the ColoniE's with reference to which thelle pro. 
posals are being made ; ano 

(c) when they expect t.o come to a conclusion in the matter , 
Sir Girja Shankar Bajpai: (a) and (c). The attt!ntion of the 

HonollTahle Member is invited to the reply given by me on t.he 15th 
of last month, to Mr .• J oshi's starred question No. 187. 

(11) F'iji, WeRt Indies and EaRt Africa. 
Mr. T. S. AvinashUinga.m Chettiar : If I remember aright, my Honour-

able fl'if'IHl said that they had not recevied a reply from Hi'! Majesty's 
GlH'el·JJJUPllt. May 1 know when they expect to hear from them Y 

Sir Girja Shankar Bajpai : I think that if my friend will eXllrt his 
memory a lUtIe, he wIll recall to his miJild the fact that I said the 
ot.her (lay that I diel not expect to hear from them before the end of 
Oct.obrl'. 

Seth Govind Das : In reply to part (b), the HOlllJuraule Member 
said 1JJat ~ rtain proposals had becn made regarding tlte appointment 
of these ~ ents ...... , 
. Sir Girja Bha.nka.r Bajpai: No, Sir, I a~e the names of those 
three ('olonies. 

,1 ~i ! 

Seth Govind Daa: Which are those , 
Sir Girj& Shankar Bajpai : Fiji, the West Indies and East Africa. 
Seth Govind Du: Have the Government of India £eceh'ed aDY 

representation in this respect from East Africa' 
L364LAD BZ 
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Sir Girja 8ha.Dkar Bajpai : The proposals to which I am referring 
\\rere madebtifore riWresentations from East Africa WIlrt! received re-
garding the n n a int ~  an Agent there. 

Seth Govind Das : ~t steps have Government taken after re-
eeh'ing those representations from East Africa for not appointing an 
Agent t11I')'e , 

'Sir Girja 'Shankar 1Sa.jpu : My Honourable friend may rest as'nll'cd 
that if thl' Indian community in East Africa do not want an .Agent, 
1the ~el ll ent of India do not waut to force one on t ~ l  

Mr. Mub4IDmad Azha.r Ali : May I know if they are gOlug to appoint 
one in Burma T 

Sir Girja Shankar Bajpa.i. :  I gavc such informatiou as 1 eould on 
that sllhjN·t during the adjournment motion yt'sterday. 

BRINGING INTO FORCE OF THE INSI'RA!I1(,F. A('T. 

769, -Mr. T. S. Avinashilinr&'m Ohe'ttiar: Wftl thc Honourahle the 
Commerce Member state: 

~  wh('ther they hav(' received repr('sentations front anybody 
to postpone the bringing into forec of the Insurance Act of 
1988 ; 

(b) whether the rules under the Act have been made; and 

(c) when they expect to bring it into force' 

The Honourable Sir Mub&mma.d Za.frulla.h Kha.n: (a) and (b). No. 

(c) No decision has yet been taken. 

lIir. S. Sa.tyamurti: May I know, Sir, when Government expect to 
l ~  t he rules 7 

The Honourable Sir Muhammad Zafrullah Kha.n: I have already 
amnl"erf'd that question. I said that r ~ress was being made, 

1I!r. 8, k\y'&m'lUti : Will those rules be placed on the table of the 
Honse, it) 1he Novemher srssion , 

The Honourable Sir Muha.mma.d Za.frulla.h K1wi: I very much 
doubt it. 

Mr. M. A.na.nthasa.ya.namIAyya.ngar : Is the delay in publishing the 
rules dm, t.o the proposed modification of the Act itself T 

The Honourable Sir Muhammad Zafrulla.h Jtha.n: That question 
IIJ!!O I hn"e answered. 

Mr. T. S, Avina.shilinga.m Ohettiar : May I know, Sir, if Govern-
Dlellt have in mind any idea of making any modification in this Act' 

The Honourable stt .uba,mmad Zafru1l&b Khan : I have alrendy said 
thslt with regard to certain n'latters if modification becom( s neC(lS!:lllry it 
will havl; to be made, and if it is Decessary to make it by an amendment 
of the Act, that will be done. 

Mr. S. Ba.tya.murti: May I know if the Government of India are 
thinkinlZ of making the rulee, quite independent of the question of the 
aml'ndment of the Act' 
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The Honourable Sir Muhammad Zalrulla.h Xhan: Oh, yes, I do not 
811tic:ipltte that there will be any amendments oiifCHfatters I)f principle, 
b'qt t ~r  may have to be formal amendmentl#: 

:tIr. S. Sa.tyamurti : Then the rules aretltieing made as a matter of 
~ rile Y 

The Honourable Sir Muhammad Zalrullah Khan: Yes. 
Mr. M. Ananthu8,yanam Ayyangar : Then the operation of the Act 

will be ddayed pending the amendment of the Act itself. Is it proposed 
to bring the Act into force only after the modification of the Act is 
mnoe T 

The Honourable, Sir Muhammad Zafrullah Itban: If modification, 
e ll ~ necess./lry. ' ' 

Mr. S, Satyamurti: MIlY I know, Sir, whether, according to the 
pr(,s,"lIt folate of mlllci of thl' Government of India, the proposal is to 
bring lh,' Act into force immediately, leaving it to a later ,latu to 
amrnd ~  sections ~ they think necessary. 

The Honourable Sir lVIuhammQd Zafrullah Khan: I am unable to 
say t haL It is quit I' possible that certain formal anH'ndl/lf'UtS may 
becoH\(' n l l ~  ry. 

Mr. S. Satyamurti : Do Government realise that the Act ha:,l created 
a Hew ~iat  of afl'airs Hltog'ethcr, and that any delay in bringing it into 
fore·' will I,,· a clang-erous thing Y 

The Honourable Sit· Muhammad Zafrullah Khan : Ye>l, Sir, I think 
in n matH't· of this killd there shoulcl be no avoidable delay whatso(!\-er. 

INTROIHJCTION Ill' l ~ l ll  IN THE INTEREST OF INDIAN LAnouRERs IN 
'\lAI.AYA. 

770. * MI'. C. N. Muthuranga Mudaliar: Will the Secretary for 
Education, lIt'alth and Lands he pleased to state: 

(u) whether it is a fact that successive Agents to the Govern-
ment of India in British Malnya. ill their annual reports 
to the Government of India from 1925 uI,todate, have 
llt'll!l sugw·sting the closlll'e of \!&tllte toddy shops; 

t b) whether it is a fact that the tota1r-revenue to the Government 
of ala~  from toddy (luring the ~ ears 1931-1935 was 
Us. 33 ~ millions : 

(c) whether it is a fad that t ld~  is cousumt'd entirely by South 
Indian labourers ; and 

(rl) whether the Government of Tnnia are prepared to consider the 
nrlvisnb:J;t.\· of l'('commending to the 9,ovrrnmcnt of Malaya 
to take steps to introduce prohibitiorl'in the interest of the 
laooul'ers from India' TtUl' 

Sir Girja Shankar Bajpai: (n) The Agents of t.he Government of 
India in :Malaya han 1)('('11 dl a in~ utt('nl'ion to the qu"stion of consump-
tion of toddy by Indian labourers since 1925. 

(b) No. It was :as. 13,051,490 approximately. 
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(c) Toddy is comWDed main1y by Indian labourers. 

(d) The attention of t ~ Honourahle Member is invited to the reply 
l{iVCll by Dle on the 31'd Mal-eh, 1938, to 1\11'. K. Santhanam'l\ question 
No. 606 and to the supph"lIlentaries arif;ing out of it.. 

Prof. N. G. Ranga : Has. there been any reduction in the number of 
shops or in t.he number of hours for which these shops arc kept open T 

Sir Girja Shankar Bajpai : Not so far as I am aware. 

~  N, G. Ra.Dga : Is anything being done to achieve this much 
needed reform , 

Sir Girja Sbankar Bajpai : What I stated in March was that the 
Government of Malaya felt that the present was not the opportune 
moment for taking up t.he question of prohibition or even modified restric-
tion of the consumption of toddy. 

Prof. N. G. Ranga : Is it one of the functions of their Agents in 
Malaya to carryon any propaganda amongst the Indian labourers' 

Sir Girja Shankar Bajpai: That is not one of their functions. 

lVIr. S. Sat.yamurti: In answer to part (a) of this question, the 
Honourable Member said that the Agcnt made some reprl'sentations to 
the Government of Maloyo. May I know whether any result has been 
achievl'd, as a result of these representations T 

Sir Girja Shankar Bajpai :  I think probahly my frit>nd did not fol-
low the amnver that I gave to part (a). I did not say that the Agent 
had made allY repl'('sentations t.o tll(' GOY('!'l1ment of M.alaya. I said he 
had drawlJ in hil' reports to tht' " " l ~ t of [llIlill tht> attention of 
the OoYel'l1ment of India to thl' consumption of toddy by Indian 
labourer!;. . 

lVIr. S. Satyamurti : :May I know whether GoYernnll'nt have f'xamined 
the st.atl'm!'nt. of 1he GovernnlPnt of Malara that tIais is llot 1 !){' orportnne 
moment eil her for prohibit ion or I'\'cn for ttin~ l'f'fltric,tionR Oil fncili-
ties for drink. ana, in yie\\' of th(' filet that prohihition is ~ in~ gora(luaIly 
enforced in fllat part of thl' ~ ntrv from which mORt of thes!' lahourers 
emigrate, what lietinn do " rn ~nt propose to taltt> in this mattc'r ! 

air Girja Sha.nkar Ba]pai: The queRtion was examined by Mr. 
Srinivasa Safltri ,,,,hclI hI' viflited MalllYII last y('ar, and his recommenda-
tion was that restriction on consumption of toddy would he (1l'sirable 
only if efl'pctive measures could be talten to prevent tht> illicit rlistilla-
tion or sale of something IDllch more dangerous, a thing called Samsu. 
That was ill (' point we took with the Government of Malaya, I did not 
say that th" Government of India did not think t.hat the present was 
not the opportune moment for taking IIp the question of prohibition. 
Thf' OO\'f'nJmfmt of India ha,*"not lnst Right of it, and whcm a suitable 
opport.unity occurs. they will tlll{e up th(' question again with the Gov-
ernmf'nt of Malaya. 

Prof. N. O. Ranga: Arp w(' to underFitand, Air, that at present the 
(}ovprllmf'lIt of Inrlia l1.J·e not (loing" an~ t in  active to bring about a re-
duction in fll!' rlrink hllbit of these people who are accustomed to drink 
so inordinately , . 
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Sir Girja Shankar Bajpai: I do not knoW' if they drink 
inordinately. As regards the earlier part of ,the question, I would ask 
my friend to study the answer which 1 ave ~  1\1r. Satyamurti's earlier 
Mupplementary questions. 

SAFEGUARl>IN(j (n' THE RIOHTS OF INUIANS TO SETI'LE DOWN IN SoUTHERN 

AND NORTHERN RHODESIA AND NYA8.ALAND. 

771. -Mr. O. N. Muthuranga Mudaliar: Will the Secretary for 
Education, Health and Lands be pleased to state: 

(a) whether it is a fact that a Royal Commission is now investi-
gating into the problems of immigration to Southern and 
Northern Rhodesia and Nyasaland ; 

(h) whether it is a fact that among the terms of reference to the 
Royal Commission are included the questions of formation of 
0111' Dominion of these three colonial areas similar to that 
of South Africa and of the entire exclusion of Indians from 
tht'SI' :!rl':", as immigrants; 

(ci whether if j:-, a fact that thrre is already a very severe restric-
tion 'lflndian immigration into th(>s(' areas and .that there 
are oIlly 11 bOllt :1,;')00 Indians in these large areas; and 

(d) what Hlrps \lowrnment PI'0POS(' to take to safeguard the rights 
of Tllfliails to Hf'ttle r10wn in these areas without let or 
in ll all ~  ? 

Sir Girja. Shankar Bajpa.i: (a) Yes. 

(h) The termR of r('feJ'ence to the Royal Commission are : 

•• To enquire und report whether auy, f'11(1 if so what, fonn of doser (,A1'0pt'J'R' 
tion or aSHfwiation between Suuthern Uhodesia, N ortbern Rhodesia anr! Nyasaland is 
dc@irnbll' and feasible, with uue regard to t.hl· int.erest.s of all thE' inhabitants, irrespective 
of race, of t.he Territories concerned nnn to the special responsibility of His Majesty 'I 
Govenlment in the United Kiultnom for the interests of the Native inhabitant!. " 

(c) The Asiatic popUlation of the three territories is roughly 4,100. 
While tllf're 111'(> no stat.utory restrictions affecting Indians differentially 
from ntht'r races in regard to immigration into Nyasaland, the immigra-
tion of IndianR into the two Rhodesias for permanent settlement is not 
permitted. 

(d) Go\"ernmt'llt are Ilwaiting the Report of the Commission and on 
receipt will mahc such n'prt's(mtations IlS may be considered necessary 
to safeguard Indian interests. 

l'tfr. M. Ananthasa.yanam Ayya.nga.r : What is the answer to the 
la.t.ter port.ion of clanse (b), whether it is a fact that among the terms of 
reference to the Royal Commission are in l l~d the qlle'Stions of forma-
tion of oue Dominion of theRe thrt'e colonial areas T Is it. to find out 
ways and means to exdudt-Indians from any of thest' art-as T 

Sir Girja. 8ha.nk:a.r Ba.jpai :  I took the precaution (If r,>adillg out 
to the HOWle the exact t.erms of reference" and I think that my friend, 
when he reads thoSf' t.erms of reference, will agree that there is nothing 
in th<>JO ahont thl' immigration or exrlusion of Indians. 
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lIIr .•. ADanthUaY&n&ID A.yya.nga.r : Is there anyone appointed or 
~ ~ rise  ~  the ~vern ent of India to place before the Uoyal Com-
~l~ t1:1:e case of t~e In,dian settlers there Y 

Sir Girja 8h&nkar Bajpai : No, ~ir  heeause the Indians concerned 
have not apPl'oached the Government of India for the appointment of 
anybody to watch their intercsts. 

Mr. M. Ana.uthasayanam Ayya.ngar: Are the Government of [mlia 
keeping themselves in touch with the proceedings of the Royal Commit!-
sion in so far as their recommendationa might atrect the position of Indian 
~ttler  there t 

Sir Girja Sha.nka.r Bajpai : It is for the reasOIl of being able to sub-
mit their observations to Ilis Majesty's Government that they have 
already asked the Colonial Office that no action should be taken on the 
Report until ('opies of it have heen furnished to the Government. of Iudia 
~nd they have been ~ivell all opportunity of exnminillg" thrm. 
. Seth Govind Das : Has His Majesty's Goverllment agrred to it. 7 

Sir Girja Shankar Bajpai : Thry have Tlot rli~ l "l"errl  

Mr. S. Satya.m.urti: Is the BOY(l1 COl1lmissioll takin:! l~  pyi(lmwtl 
or have the Government any inform::! ion that tht'Y nr(' con(hwtiul-\" any 
inquiry, anrl will Government spe that st r~ IIr,' t.Hkpll to plll('" the 
Indian ense hefore the Royal Commission wh('n it takeR any evidence or 
conducts any inquiry T 

Sir Girja Shankar Bajpai : Well. Sir, as far as T kilO\\,. th(' Royal 
Commission is not cOnrl'rnillg' itself ('illH'r witll 1 hI' (PH'st ion of immig'ra-
tion OJ" with the question of det.ails of ailministration whidl RtfI'd the 
Indian communit.y. It is I'onrerning itsrlf with tIl!' l" d ~r ClllIRtitutinnal 
question as to et l ~r t 1\I>se threp territorieR shonld Ill' nndrr 011(' l111ifh'd 
control or they should ~ ntinn  to haYt· sPpllratC' polit.ic.al e i~t n  as 
they have at the re~ent mom('nt. The Government. of Inrlia have no 
reason to belie\"e that if the TlHlilllls in 1.111'8(- tl'rritorirs wish to put. for-
ward IIny ohsen'ations on th£' ~ titllti nal issue hdore the Commission. 
they wiil he harrell from doing' so. Anll whrn the Rl'port rt a ~ s the 
Government of India those obserYations will be examinl'd cnr£'fnlly. 

Mr. M. Ananthasayana.m. Ayyangar : 1M thr Royal CommisRion con-
cerning itself with thc quelftion of the status of these people in the new 
constitution 7 

Sir Girja Shankar Bajpai : T would a~llin appeal to my frienrl to 
look at thl' terms of reference. He will find thl\1 t.he statlls of the 
different communities or C'itizens in thcse three territories is not involv-
ed at all : they al'e conceruing t e sel"e~ with the larger administra-
tive question of unification. 

Seth Govinct DaB : l ~ ·Honourable Member lIaid that the Indians 
of these colonieR have not sent anv re re~entati n to the Government 
of India for representing before th'e Royal CommisRion about their in-
terestR. But in spite of not receiving any representation from them, 
may I know what the Government of India are going to do in this 
a~ter t . 
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Sir Girja. Sha.nkar Bajpa.i: 'I'he Government of India, as 1 have 
already stated, to my Honourable friend, have asked the Secretary of 
State for the Colonies to let them have a copy of the report for their 
,observations before aily decision is taken on the report. 

PROPOSAL TO LOWER THE AGE-LIMIT :rOR RECRUITMENT TO GOVERNMENT 
SERVICE. 

77:'!. -Seth Govind Daa : Will the Honourable the Labour Member 
please state : 

(u) whether Goverwuent have r,',ceived replies from Provincial 
Governments on the proposal to reform the methods of re-
cruitment to Government service by lowering the age limit 
of admis .• i(ln to 19 and holding an examinati.oll for entrants 
Ilt the a~e of 17 ; 

(b) whpl ht'1" the majol"ity of th{; Provinces have replied in favour 
of the pr')posal ; 

(c) whether he will IllY rm the table a copy of t.he proposal together 
with thl' ~ e lil~s receiverl from the Provincial Governments; 

(d) wllf'tlll'l" flonrnmenl have proposf'd, or elf. propose. to refl'r 
tht' suhjt'ct to the Central Advisory Board of Education, 
inviting" i1s opinion; and . 

(e) "'hat Govl'rl1lT1('nt propos(> l in~ in the matter? 
The Honourable Sir Muhammad. Zafru11a.h Khan: (a) From five. 

I shoHln ,·xplnin that lhe proposal referreil to Provincial Governments 
was primarily ntH' for holding a compe1itiy(' test. 

(h) The majority of tlw Proyinef's who hnvf' so far replied are not 
in fayour. 

(c) A COPY of th(' proposal is laid on tit!' t.nhle. The replil's from 
Pr vin i~ll ~"el"n ents eannot be laid on the table without their 
consent. 

(d) Yes. 
(e) The stage for taking a decision has not yet heen reached. 

No. L.·1834. 
GOVERNMENT OF INDIA. 

DEPARTMENT OF LABOUR. 

T'HE HONOURABr,E MR. A. G. CLOW, C.B.I., C.I.E., I.C.S., 
Secretary to the GOllernment of Incli4. 

To 
ALL PRO VINCI AL GOVERNMENTS. 

N'cw Dt'lhi, t1;e 20th .Tall:lIlr!:. 14.'1.'1. 

SUBJECT :-GO'llBl"llmt'ftt recruitment and lIncml,'oy,nent. 
Sm, 

I um directed tn address you regnrcling thl' eft'eets 011 un .. mpployment of (Jm'llrll· 
ment's methods of reeruitm('nt., nnrl th(' eon8(,()u('nt possibility of ,,"leviating 11111'111' 
pJoyment by nltcmtions in th.· system or systems of recruitment for OOVIJrllllltlnt 
pON. 



1668 LEGISLATIVE ASSEMBLY. [6TH SEP. 1938. 

2. The relatioDllhip between Government employmellt and higher education ia 
India haa long been intimate. The dlwelopment of education in Englillh and the Cl'eatiull 
of Universities were stimulated largely by the need of aeeuring suitable candidate. for 
oftlcial appointments ; and the requirements of Government have enreiaed an inJluence 
. over the development of education which h!ls been increaBingly deplored by many of 
tho .. interested in higher education. The elfeet on unemployment of this reiatiouahip 
haa received until recently much le88 attention; but it hll.ll unfortunately been i.mport· 
.ant. 

3. The 8apru Committee on Unemployment appointed by the Government of the 
t:'nited Provinc .. commence their dilcunion of Government aerviee with the lollowinl 
obeervationl : 

•• Upon the evidence before UI, we ('an entertain no doubt that the vast Ulajority 
of the product. of our unive18iti_and th"ir parent. ahare the fueling-
aim at aecuring some appointment or other in Government aervice. It 
ia only when they fail to secure Government appointments that they thlnk 
either of private service or some other profesBion." 

The Government of India understand that. this view i8 shared by moat of thuse who 
have intimate acquaintance with university education. 80 long aa Governnlolnt were 
ablll to alJsorlJ most uf those whll n ~dvtld a higher education, the tendenc.y to which 
the C.ommittee refer, \vhutever its effects on edul'ution, did not re8ult in creatillg un-
-t!mployment. But in rel'ent years the position bas greatly changed. GovernlUcnt 
IIf'rvice ean no longer nhsorh mOJ!e than a lImall proportion of those who enter ni~ er  

lIitiel wlth the hope of obtaining it, and in consequence most of the 8tudeuts who 
emerge from the universities lind t sl e~ unnhll' to attain the main end with which 
they pur8ued their 8tudies. Further, it has become at that stage difficult if not 
imposlible for many of them to find alternative employment 8uited to the tlllining 
they have received. Thus u largl' number of students, who, if they had stnrtl~t  to 
prepare earlier for Rome different form of employment, would have proved I'uluable 
members of soriet)·, find that. their l,xertions und slI.I'rificeR, BII fllr from ~na li i  

them to attain positillns of respnnsibility, have m:lIle it mul'll more difficult than it 
wouli! otherwise have l'I'I'n for them to secure a livelihood. 

4. The Governll ... nt IIf Indin are eOlllpel\ed tn r6l'Ilgnize that tllCSI' oJre(!ts are 
traceable in a large measure to two tendencies hoth (If which the Sapru Comlllittec 
eondemned. Th" first is the tendency til insist on (,I'rtnin pdue.ationnl qualil,cutions 
lind particularly univerAity <1egrt'ea us II si7l.I' qua !IOII for GO\'ernment acrvice. The 
d('mund for !I\lI·h qualificat.ions, whieb are often not eS8clltial for the adequate per-
formance of the duties in\'oln,d, has been IL l'ollvcnient method of keeping the nllm· 
ber of candidate8 within manageahle limits. The Bel'oud tendency has heell to fix 
the maximum age of rel'luitment unnece88arily high. The reBult of this i8 that candi-
dates \1'ho might be adequately qUlllified for appointment at a pre-university age are 
obliged to go 011 t.o the university because they havf.' little prospect of lecuring posts 
in competition with m£'n who arl' s£'vcral years older and who have bad Uw ndvlLDt· 
Ilge of a much 10llger education. 

5. The mOMt obvions methods of dealing with the situation are for Government 
t.o fix as far as pruc·ticable their own standarits for admission and for them tn lower, 
wherever p088ible, the age recruitment. Both the!le remedies are proposed by 
the 8apru Committee who indeed contemplate the fixillg of a pre· university age fur 
all subordinate servil'c. 'fhe Govprnml.·nt of India hal'e examined thil last possibility, 
but they feel that thert> are serinus difficulties in the way of its entire acceptance. 
Thele are many non-gazetted appointments in Government serviee which require a 
standard of general edul'ation and a command of English that can seldom be acquired 
without a university training. But. the Government of India agree that the pro-
posal of the 8apru C"..ommittee shoulit IJe adopted al far as is reasonably Pl s~i le  

They are l'Glgaged in II. general reduction of the maximum ages now ;applicable for 
admission to their non·gazetted appointments and intend to ensurf.' that, where the 
requi"ite qualification" ean Qe e~nrt d without. a collegiate ~ rs  the maximnm age 
Ihoulll ordinarily be 19 and that in other cases the age should be 21 UnlCIIM there :tre 
exceptional drcumstanees ner.C8sitating t.he rC('ruitment (If older men. They are alao 
IIX&mining the posBibility of setting up their own standard" for admiSlion_ 

6. While mea"ures taken on the.. lines should aaaiat iIi discouraging youths 
from pursuing earoon that are not likely to prove within their grasp, they ure not 
likely to afford aDY a!lequate solution of tIle difficulty. The colleges will contiDul 
to be the main avenue t.n the better-pnid posb. Rne! in eonseque.nce many will feel im-
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pelled to purlUe a course of education which can yield an adequate material rf!turn 
only to the few. The exclusion from the universitiell of the Ie. qualified atudents haa 
boen dilc1l8lled by many educationista, and fllvollred by lIome; but the Government 
of India do not believe that public opinion, at preBent at least, ia prepared to BUpp"rt 
a course which would ln ~e obat.aelea in the way of those seeking a liberal education, 
eVeD though the aspirant is likely to secure from it only a cultu:!'al gain. If thia 
solution i8 inadmill8ible, the question arises whether Government can, by further 
modifications in its sy8tem of recruitment, do morc to prevent the waite of talents 
and the fruatratjon of hopes. 

7. The Government of India believe that if it proved practicable to hold, at a 
re niver~it  age, an exa.mination, success in which would be an indispcJ\sablp pre· 
lIminarv to candidaturl' for practically all official appointments, this wOllld have 
mOlt valuable reslllts. What they conteinplate is that therc 8hould be an cxamination 
t.o be taken at the age of 17 which would bc of a competitive character, a. tletinite 
number of pa8sell or diplomas being offl'rl'd eal'h yt'ar. T.hl' numl,er 80 offcl'cd would 
be based on Government's probable Ilnnual requirements of officialll but would, of 
eourAt', b" substantially greater. It might amount to twice the number of the pro· 
hallIe requ.irements. It would be possible, at this stage, to reserve a eertain nUlllh"r 
of passps for adequately qualified candidates from minority communities. er l~ 

in t.he examination would give no right to a Government appointment; th" a~es und 
ronditions of admission to the different sl'rvires would be regulated, aA I1t prl'Rent, 
aooor(linl' to t.he needs of eaeh type. But failure in the examination would eonllUtute 
a definite and final bar to Government service. 

8. If sueh a 8cheme could be successfully operated, it should have the following 
reeults. Tn the first place, most of the sucrcssful candidates and their parcl1ts ~ ld 

know that the prosp<-"Cts of securing Government service wcre rpusonahly high, and they 
rO'lld embark on the nCI'essllry study with more ('onfidenee than they can feel at present. 
Even those Ilur<'cssful rJmdidates who subsequently failed to enter Governme,,' service 
would be more i el~  than the unSllc('cRsful to obtain primte employment in a profession, 
lind t.hl' n ~ itself would r n l~  ]lrovl' of a~sista l  ill sC('.uring othor posts. 
ee ndl~  IIlld this iN mor(' import.unt, thoRI' who faill'd would know that. they ll ~t ~  

othl'r care('rs and would h(l abll' to Rpl'eialize Ilc('ordinl!'ly. Some would nM prMced 
IlIrtl,,'r with their studies, hilt would Hm·.ure llrnploYlTll'nt in spheres wh(lre further 
He/IIIl'mi,' (Id'ication n~ not P ~ ~llr~ : others ,,"oulll pursue the spl'<'illl tro.ining 
J\I'!{"'sHury for medidne, till' bar, engin,'pring, rommcrce, industry or other lines. 

n. It is neceMsary now to consider possible objection to the lIeheme. These are 
of tW(I kindR, theor(·ti,·nl nnd prnrti(·aJ. Thl' i ~ thl'oretit'nl objection to t.ht' s('hl'me 
if! thut it might ('][rInd .. fhl' pnrtil'ularly ('apahle boy who lwppens to he Int .. in deve· 
loping. Th"rl' :ar .. ~ ~ ,,'110 lIlay not be near the front rank at 17 but who, given an 
opportllnih', mlly develop into pnrti!'ularly goon ,'anlHdat('s !atl'r. To this thrre arc 
severlll nnRWl'rH. In thl' first pln('(' expr'rien('!' shows thnt it is rnre for th08t' who rIo not 
reueh till' tirAt rank at the presl'n! mntrieulntion stage to dpvelop to un cxt.ent that 
would enable them to sCI'ure superior poRts at a lat.er stage. Seeondly, the number that 
would be sue!'(,Rsfu.l in t.he examination, whieh would cuter for all but inferior posts, 
wou1<1 be so large that any onl' who, n Il'w )"I'Ur9 later, would rlispluy exreption:lI ability, 
('ould hardly fnil to Sl'eure 80me plaec. Thirdly, the need for first clns" men and the 
opportuniti('R open to theDl are not cnnfined to GOVl'rnmllnt SElrvi!'e. Gov('rlllnent haa 
lJitht'rt() absorherl an unduE' Rhure of thl' more ('apable men, ann politi('s, busine88 and 
the learned professions require 11 brgl' and i1l1'reasing share of the bNlt tnlent a,'ailable. 

10. A second possible obje(·tion is thl' pntpntiul pffl'<'t of thl' srhplTle on t.he "ourse 
of edurAtion in fndia. Thm'c is a risk t.hnt :m I'x'I'lInination whirh is an indispensable 
t:est for Government employmput might ('XI'rrisr H <lominating intlul'nl'(' on 91'hool pdu(,II' 
tion and (,lIftail the frl'ledom of s('hools to modify thpir ('ours('s and experiment. with IH'W 
Bub,ieeb and methods in endeavours to discon'r tbe ~t wily of equipping thMr pupils 
tt' take their place in lit.,. An unsuitllble eXllmination would make this It serious ri~  
n~ milrht ,wen encouragc instead (If r1i8l'onraging (·oJl(·l'nt.ration on a purely litera!'y 
edlwation. Rut the Government of India h"1il've it pOR9ible to d .. vifle all exaMination 
... loich :m intelligent candidate, who had 8ssimilat!1d what must be the main sUb.iectll 'If' 
ADy ~ l eurriculum, could faee without 8p,'dal preparation, ond one which ,vould 
.timnlate lind ru('ouragl' all true efforts of hoth teachers and pupils. A lr ~ r pal'agrllph 
(It this letter outlinel! the kind of examination thllt the Government of India havl' in ,·jew. 
It mlly be added that the effect on higher education of greater treedom from thv 
tnftllA'n!'(' of Government's requirement", should be wholly beneficial. 
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11. A further objeetion is that the proposal would involve, for those seeking 
eW&nee t!) Government service, Q.Il addition to the already lengthy lilt of. e l linati ~ 

wbie.h students have to UDdergo at thl' present time. This objeetion, so far u it ~~ 
eeru euccesful candidates, is valid; but, for many of the u'JlIUCC8uful, tlUl e illll ~ 

tion would deereall8 instead of increasing the total Dumber of esaminations they ~ve to 
faee. 

12. Turning to the praetiral Iliffil'ultil'lI, the most ob"ious is that of limiting th" 
numbers sitting for the l'xaminations to mllnageable proportionll. Unlells special. 
lIteps are taken nearly a1l "'htl now lIit. for matril'ulation would bl' tempted to present' 
tllem8elvl's for a test wllil'h offers to the 8UI",,'e8I1ful a high prol!pel't of Government em; 
ployment and a virtual I·,'rtainty of SUl"el'SS in some profesllional sphere. A fee would 
"If course be charged, but it I"ould not "l a na l~  be fixed at a level whil'h would h'Uldj· 
c"p the poorer students. 

13. The question which thull arises ill whether it is desirablo to ha.ve some preli, 
minary process of IIOlection or whether it would be possible for any organization to 
h"ndll' the numbon whil'h would otherwise appear. Possible ml>thom. of Kelectiob 
which the Government of India have considered are (1) to limit entrance to th,' 
eJlamination to thosp who havp pnslJ('d somr ot.hl'r examilwtion, such n8 a 81'hool Leaving 
Examination or matrirulntion, and possibly to tho8\' who have distinguished themsclves 
at tbnt t('9t ; (2) nn arbitrary limitntion of thl' nnmber .. in om·h pro,;nl'l' l'l'rmitteil to 
~it for till' examination Ilnd the diRtribution of the pllll"-es by provineilll authorities. 
Th" i~"ti n~ to t~  fir.;t 1I11't h 0(1 flrr tllnt. it would intro(lul"e 1\ foature ~  the 
Sapn! Committee eondomned nnd whil"h thl' wholl' sylltf'm iM dosignl'rl t.o avoid, 1'"'3., 
the rlepl'lIdencl' of Gol'ernlJlI'nt on extl'rnal IItondords nnd thnt thl' proviu(!efl with the 
)OW1'8t ~tan lnrdll wOllld l!nin nn ~ ntntal  in numhl'rs. Th" ohjl'rtion tn tho ~el ~ 

iR that it dors not remo,'e t.hf' fundllmpntRI difficulty of srlrrtion bllt passeR it on to 
the provineinl Iluthoritil's I'on .. ernr<l. Thl' GOl'l'rnmrnt of Indin would be glad to 
conllioll'r IIny altl'rnatiyp proposalA for limiting numbl'rR but, proviaionnIly, th ... ~  :Jrr 
ir.I'U1J(l,1 to thl' vil'w thnt thl' I'xnminlltion should hI' Opl'U to nil who proRent t.hrm· 
sf'lves nnel pay thl' fel'. Tf. a" thr C:ol'(,Tllment "f T"dir I'ontrmplat .... ollly Olll' IIttempl 
WIIS prrmittccl for rnl'h inclh'idunl .. thi" wouM nl't all Rome I'hl'ck on the numbers 
appearing. 

14. F.n'u 80, to r"rn' tIl(' Rl'h ... mc into I'ffrrt. would invnlYc the e.tnhli"hmrnt of 1\ 
13rge examining org:miT,ntion. P.xnminationR wouM hnve to bl> eondnetl'd In all 
I,rovinl'es anil in sel'ernl I'l'ntr(,R in fhl' morr important provinl'e!! : nn,1 nr~r nnmbe", 
1\'ould prl'sf'lIt t hl'm';eln's 0.1 I'\,pn I'('ntrl', ",hil(' the task of ttin~ pnpl"rR, rn~ in : 

aeerel'y, arr:lDjrinlJ for dif.tribution, examining- thl> IInsw('rR. etr., would rt'quire 
elahornt(' marhinpn' : but th(' Governmf'nt of In(tin do not. think thnt thprc are tlny 
insupcrabll' dim"ultil's in the wny. Exp!'rirll"" AUggl'stH that the I'XPI'IlSPS woulll b'c 
largely or entirely co\'crrd by tht' fl'l'R anel, even if nt tho start the numh"r" wl'rc vcry 
larg<' , thl' keen I'nmpetit.ion nni! the high stnnclnru whil'h R1H',,('sRful anrli lnt ~  would 
lIaYe to attain would probably result, in R "omparatively short time, in TrdUl'ing the 
number of I'andidates. 

~  A fUTthrr iliffirulty is thnt of maintnining n uniform Rtnnflnrd of examination 
w)wn the tl'st ill held on an all·Indin, basis anu on the ,,<"ale that woulcl prohablv be 
nl!l!l'lIAllry. F.xnminntions of til" trnilitional kind normally involvl' a large sub:ier.tive 
t'1t'ment in that th!' r!'Aulta depend to a 1'0nRifll'rahlp cll'grpe, on fhp I'xnminf'rR. Asses5' 
P t~  rven by thr flame oxaminer. arc npt, nil rl'l'.l'nt im·rstigat.ions hIl.ve Rhown, to 
contain a Inrgr vnrinbll' elE'ment.. With n large number of ('!xaminl'fR for eal'h lIub,iect. 
the varintions miglJt be serious 80 that th" results would be fill' from ('onRiRtent. 
This would bl' unfair to candidaws, would enpouragr eXl'essil'(l numbers to Ilppoar 
for the examination, and would reduce Government'8 r.hanees of. getting the bllllt 
eandidntes available. 

]0. Tf thl'RI' nh,ie(·tions Ilre to be met, it appears neet'ssary to adopt a method. 
of examination dift'ering from those now normally employed in thl' puhli .. e n ina~ 
tiona in Inilia. Thus the examinntion might partake more of th(' nature of on inteni;. 
gE'lIl'!' tE'At and thp qUl'st.ions should be 8S oh,irl'tiw ns possible. Rel"ent in ~lilla  

tions j!'h'E' grouncls for b!1lirving thnt exnminAtion )lllpers ronsisting of rompnrativeb'. 
long lists of straight.forward questions to each of which there i! only one brio! an ~ 

which is rorrer-t wonld meet the ueed. The GovE'rnment of India do not wish to reaclJ. 
ony conclusion regarding the form of the exnmiuution nt present; that would he ... 
matt<>r to be eonsidl'red hy l l rt~ Intor. n1lt t1I1'V "wlllion fhi" n. oft;eri.g 0 l l i ~  
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';,a,. of lurmou.tmg aD obvioul practical diffieulty and of deviling a teat which might 
'be more su.i.ted to the needs of Government than any of thel examinations now con· 
du(·ted ill !adia. 

17. The ettect of the echeme will clearly depend, to a considerable extent, on the 
numher of Governments participating in it. The ('o-operation of all the provinP.ial 
and Central Governments in its operation and in closing recruitment to all who failea 
1.0 pass thl' teat would go a long way towardR making it a complete success. On the 
other hand, the restriction of the scheme to ('.entral recruitment would probably 
ileprh'c it of a large part of its value, as it ia probable that mOlt of thOle working 
for Govl'rnment appointments have in vicw the provincial rather than the eenLrll1 
field. The Government of Iudia therefore hope that the provinrial Governments, if 
thl'Y regnrd t.he proposal as intrinsically sound, will be prepared to come into a joint 
"l'heDle. At the same time, the adoption, if provinceA 80 preferred, of similar but 
I'el1arnt(\ schemes by provin('es nnd the ('('ntre would not destroy the anticipated effects 
of tI", l,roposlI I, and the ('omplete aust('ntion of some provinces woulc1 not prevent its 
adoption for re('ruitment ill others and ia the central sphere. The nature of the 
llIa(.hinery to be lIet up would depend on the degree of eo-operation secured ; if tho 
teAts "'('T(' to he common to the centre and a number of provinces, it would probably 
bl' nee'('SsHry to coO\'enl' II ronferen(\1' 011 whi('h all the Governments concerned would 
be rl'presented, to work out the details before setting up a permanent examination 
BOllrd. 

18. I alll to request that after ascertaining public and expert opinion on thil 
!;objcet, thc views of thc provinl'ial Government may kindly he sent so as to reach the 
Government of India not luter than the ]st June 1938. The main quelltions are: 

(1) Is it desirable t{) have a competitive test, at a comparatively early age, 
success in which would be a ne('e88llry but not suflicient condition for 
en truncI' into Government employment' 

(2) Should there be any system of restricting entrance for the test' 
(3) Are the provineial Government prepared to adopt such II scheme and if so 

do they favour tests which would be eomDlon to them and the Central Gov-
ernment' 

I have the honour to be, 
8m, 

Your most obedient servnnt, 
A. G. CLOW, 

Secretary to the Government 01 India. 

Prof. N. G. Ranga.: Are Go\'ernD1cnt aware of the fact that if this 
suggestion of the Government of India were to be accepted, of lower-
ing the age limit of admission for these people, the poorer people will 
he under a great handicap when compared with those who come from 
richer families T 

The Honourable Sir Muhammad Zafrullah Khan : I am not aware 
of thc fact, but. as the Honourable Member has expressed his view, that 
view will no doubt bf' taken into consideration. 

Mr. T. B. Avinashilinga.m Ohettiar : Does that imply earlier retire-
ment also T 

The Honourable Sir Muhammad. Za.ft'ull6b ioi;.D: No. This pro. 
posal relates only to the method of recruitment and not to the qUe6tion 
of retirement. 

Mr. ~  at~ : With reference t~ the ans'Wel' to clause (c) of 
the e~tl n  wIll Government be good en ~ .to. get t~e ~ r ent of t ~e 
PrOVInCIal vern ~d ('O'ncel'il'ed a~  rpfl'C'e t&!Mr ~e nes atso 'On tlie 
table of the House , 
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The Honourable Sir Muhft.lDDlad Zafrullah Khan : Would it not be 
better to wait till the matter has IHhilnced some stages and then w.k for 
the whole matter to be placed on the table T 

Mr. M:. Ananthasayanam Ayyangar : What are the reasons broudly 
for indullillA" tht' Government of India to make t.his proposal of r,·dllcing-
the age to 19 ~ 

The Honourable Sir Muhamma.d Zafrullah Khan : The proposal 
gives t.he reasons. 

Seth Govind Das : 'Vill Government pla{'e the whole muttrl' hefo1";' 
the House before taking Ilny derision T ' 

The Honourable Sir MulmIllJDad Zafrullah Khan: I am afraid I 
cannot give that nderta ill ~  

Mr. N. 1\1. Joshi: II'; it not a fnet that. this proposal was mude by 
the Government of India to discourage higher education , 

The Honourable Sir MuhaDlIllad Zafrullah Khan: No. 

RFPORT OJ.' 'I HE UNITED PUOVINCES AND BIHAR GOVERNMENTS' JOINT POWER 
Ar.coHoL COMMITIEE. 

773. ·Mr. T. S. Avinashilingam Ohettiar: Will the Secretary for 
Education. Health and Lands state : 

(8) whether Go ,·ermnent. have received copies of thc report of the 
Vnit.ed Provinrps and Bihar Governments' Joint Power 
Alcohol Committee: 

(b) whether they have recommenc]rd the manufacture of alcohol 
from mohll>ses ; 

(c) whether Go-,-crnmcnt have examined their suggestions; and 
(d) if so, with what results' 

Sir Girja Shankar Sajpa.i: (a) No. 
(b) to (d). Do not arise. 
Mr. Manu Subedar : Is it a -fact. that molasses is exported from 

India and power alcohol is mannfactured from this molasses in the 
enited KiTl/!dom ? 

Sir Girja Shankar Bajpa.i : That does not. ari,;e out of this question. 
Mr. Muhammad Azhal· Ali: Are Government fixing any rate for 

the sale of these molasses just as they have done in the case of sugar-
cane! 

Sir Girja Shankar Bajpai : I suhmit that that again does not arise 
out of this question. 

Mr. T. S . .A.viDashilingam Ohettiar: Can Government inform me 
when they expect to produce the report. ? 

Sir Girja Shankar Bajpa.i : As far as I know, the report has been 
submitted to the Government of the U. P. We have asked the Govern-
ment of the U. P. for c.opies of the report and they have replied that they 
will supply them to us when they become ava.ilable. ' 
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Prof. N. G. Ranga : Why is it that the Industrial Research Bureau is 
not asked to conduct these researchesY 

Sir Girja Shankar Bajpai : 1 submit that that again does not arise 
out of this. 

Mr. President ('l'he Honourable Sir Abdur Rahim): Next ques-
tion. 

AMALGAMATION, LU.lUIDATION AND H.EG18TRATION UF INSURANCE l tl ~ :~  

774. -Mr. T. S. Avinashilingam Chettiar : Will the Honourable the 
Commer'('f' Member statt: : 

(a) how many iwmranee companies have amalgamated since the 
passing- oj' the last Insurance Act ; 

. (b) whether any have gone into liquidation; if so, how mallY.. ; 
and 

(c) whether an,!' new companies have been registered since the 
Act ; if so, how many , 

The Honourable Sir Muhammad Zafrullah Khan : On the assump-
tion that the Honourable Member is referring to Indian Insurance Com-
panies, the replies are as under : 

(a) Five. 
(b) None. 
(c) One. 

1Ir. S. Satyamurti : Have any non-Indian companies been registered 
in India since the passing of the Act? 

The Honourable Sir Muhammad Zafrullah Khan: Would not a 
company registered in l'ndia become an Indian company T 

Mr. S. Satyamurti : I want to know, apart from their technical 
re-birth as Indian companies, whether, to the knowledge of the Govern-
ment, any non-Indian companies have registered themselves here, since 
the passing of the last Insurance Act in this country Y 

The Honourable Sir Muhammad Zafrullah Khan: To my knowledge 
none. 

Mr. T. S. Avinashilingam Chettiar : With reference to the answer 
to part (8) of the question, may I ask whether five companies have 
a al~a ated into one, or many have a al a at~d into five? 

The Honourable Sir Muhammad Zafrullah Khan : Five companies 
have amalgamated, but whether they have amalgamated into two or one 
I am unable to say. 

POST OF OFFICE SUPERVISOR IN THE OFFICE OF THE DIRECTOR GRNERAL. 
INDIAN MEDICAL ~ n  

775. -Mr. Muhammad Nauman: (a) Will the Secretary for Education. 
Health and IJands Rtat.1l the nnmber of candidates who appliect for the 
TlIIElt of Officer SrlperviRor in the Office of the Director GeMral of Indian 
Medical Service , 
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(b) Who has been selected' How many years' lervice has he put 
inY 

(c) Is it not a fact that many senior men, who were highly qualified, 
wert! ignored f 1f so, why , 

Sir Girja &hankar Bajpai: (a) Thirty-nine. 

(b) Mr. P. M. Sundaram. He has eleven years' service. 

(c) No. 

SCHEME lo'OR THE CONSTITUTION OF THE ACCOUNTANCY HOARD. 

776. -Mr. Manu Subed.a.r: Will the Honourable the Commerce Mem-
i",)' state ill COIlIleetioll with the s(:heme for the constitution of the Ac-
CO!llHdncy Board in future: 

(a) whether orly Approved Accountants have been designated al 
eligible for election, and ,vhether it is a fact that out of 
ill'arly o.le thousand qualil1ed accountants, there are only 
about 125 Approved Accountants in India, viz., 67 European 
and 58 Indians ; and 

(b) whether it is true that two seats are given to Chartered 
AccounhUlts T 

The Honourable 8ir iuhanimad Zafrullah I:han : With your per-
mission I shall answer qupstions Nos. 776, 777 and 787 together. 

I place on the table of the HOUBe a copy of the letter dated 2nd 
June. 1938, addressed to all Provincial Governments, all Chambers of 
Commerce in India. all Members of the Indian Accountancy Board and 
certain representative Societies of Accountants and Auditors. The 
scheme is a tentative one. It has hpen drawn up in order to facilitate 
discussion and is based on certain suggestions made by Provnicial 
Governments who had been previously consulted. The Central Govern-
ment are not ('ommitted in any way to the scheme or the manner or 
method of nomination. except that they wish to see t.he elective princi'Ple 
introduced into the constitution of th-e Board and repre8'entation of 
business interests. 

The total number of accountants on the register of the Govern-
m.ent of India on the 31st March. 1938, was 649 and of approved 
accountants 125. Out of the 125, 105 are Indians and 20 EuropeanH. 
A rf'.gistered accountant wishing to be declared an approved accountant 
applie8 through the Provincia) Government to the Central Govern-
ment, giving particularll ,of his pra.etice. HiB office is then inspected 
by the Secretary, Accountancy Boii'tl, and the applieation is accepted 
or rejected on the advice of thp. Board after consid'ering the inspection 
report. 
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STARBED QUBS!l'lONS ABD AN8WEllS. l~ 

No. B·A.. (3)137. 
QOVEJtNMENT OF INDIA. 

DEPARTMEN'l' OF COMMERCE. 
S""",, tile Iftd Joe, 1938. 

Y. N. SUKTHA.NKAR, ESQ., I.C.8., 
Deputy Seeret(l.r1l to the Government of India, 

ALI, PROVINCIAl, ~  AND CHIEF OOMMIf:lSIONEK, 
DELIII ; 

AJ.L CIIAl\fBEHS OF COMMERCE IN INDIA j 

ALL MEMBERS OF TilE INDIAN ~  BOARD; Al'iD 

'l'UE INDJAN HOCIETY OF ACXXHJNT'ANTS AND AUDITORS. li ~ 
BUlLlll:\'O, ~  PlIIHOZfo:lIAII MEHTA ROAD, FORT, BOMBAY; 

'rUE ~ er  OF AUDITOHS, ORm1\'l'AL ASSURANCE BUILDINGS, 
ARMJ.;NIAN STREJ';T, MAIHtAH; 

'1'111£ ~ P n  AOCOCNTANTS, BOMBAY AND DISTRICT 
SOCIETY, "TUAFFORD HOUSE", PRESCOTT' ROAD, FORT, 
BOMBAY; 

THE INCORPORATED ACCOUNTANTS, BENGAL AND DISTRICT 
flOCIETY, 311, BANKSIIALL STREET, CALClTTTA; 

TIlE Boca:'!'\" OF HEGISTERED ACCOUNTANTS, MANGOE LANE, 
OAL("'UTTA; 

'I'UE n~  OJl' CHARTBRED AccotJNTANTS, IN INDIA AND BL'RMA, 
B·4, CLIVE BUILDING, CALCTTTA; 

THE PROVINCIAL COUNCIL OF REGTSTERED " ~ I!'l 
BENGAL, 311, BANKSIIALL STREET, CALCUTTA i 

THI<: SOCIETY m' REGIKTERED ACCOUNTANTS IN NORTHERN INDIA, 
~  END BPILDINGS, THE MALL, LAHORE, 

SUD.TEC'T :-·Propo"etl inlrutlu.ction. of eirtl lill1' llTillciplc into appointments tu thi' Tndian 
ACl'Ountancy Board. 

SII" 
I am direete<l to invit!' your attention to seetion 144 (.fA) (c) of th(' Indinll Com· 

panics Act, HIl:i (VIi of HIla) and to til(' rules containl'<l in Part J H of the 
Auditor's rti i~at s HuleH, 1!1;-I2, and to nrl(lrc8s ~  on the question of tilt· intro· 
duction of the le~tive principle into Jlppointments to the Indian Aceountam'y Hoard. 

2. 'I'he ultimate obje,·t of the Government of India in appointing the Indian 
Accountancy Board WllS to 8l't up an organisation which in couree of time would 
develop into lin autonomous aSRocintion of Ilccountants ahle to RSBUml' ('mnplete 
I'esponsibility for the nli i ~ati n Hnd conduct of its members. When tbe umend· 
lI:ent of the Indian Companit's Act, i~  brought into heing the Indian Acc,ouutaney 
lioard, was conRid!'red in the Sell'ct Committee of the Legislative Assembly, the 
opinion was r!'cord('d that the first. members of the Board should be nominated by 
the Governor G('n('ral in Coune,n for a fixed period but t.hat on rlK'onstitution, the 
Doard should c,ontain a progressively in('reasing elected element. The first Board, 
aCl'ordinlZ'ly, consisted entirelv of nominaterl members. At the time of appointment 
of non·official members for t.he second term of the Board, the GO\-emmeDt of India 
carefully cOD8idel'ed thA qnestion of introducing the elective principle in constituting 
the Board, but came to the conclusion that the stll,Re had Dot arrived whi",h would 
jUltify the introduction of that principle. The Board, during its IMlcond term allO, 
thel'c/ore, conli,ted of purely nominated membefl. The lleCond term was .iue \0 
upil'e on the 1st April, 1938, and in connedioD with the selection of. membera f()r the 
tbird term. the question again came up for consilleration. The Provincial Govern· 
,lIItlIlts who were consulted in the IIl&tter were all agreed tllat the ti_ ...... ripe for 
.aeh a atep. The alatte'r was also placed before the Baud iteelf at ita meetiag held 
in D(!(,l"mber, 1937, and wal diBcu.ed at length. A. """,lutio • .,.. ultimatelJ adopted 
I'ccommending that the second term of the Board should be extended by one yf'fI.l and 
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that meanwhile a draft scheme for the introduction of the elective, principle into 
at'pointments to the Board should be circulated for elieitjng public opia!>11. The 
Board's recommendations bave been accepted by the ('"antral Governmellt, who> have 
therefore drawn up a tentative scheme, whose main features are explained in the 
enelosE'd memorandum. The aehellle has been drawlI up in order to facilitate diacut· 
lion but I am to add that the Central Govcrnmcllt are not committed in uny war 
regarding the manner of nomination except tI,at they wilh to nominc.te one mcmber 
to reprelent bU8ineBII interests in each of tho four territor;''11 eon8tltuencieB. It ia re-

tllC rrovincial Government --;;oor-- Chamb;;r---------
quested that any obaervations which you ----. may wilh ta ofr&1 

- -.--.- ---- "-_._-" . ----
your Society 

On this scheme may be communjcated by tne !';t!l September, 1938, at the latl'lIt. 

I have the honour to ho, 
Sm, 

Your most obedient /lCrvallt, 
Y. N. BUKTHA!Ie!":.\B, 

})cputy 8ccretary to the ~" e tt 01 lftdift. 

lleMme for t1wr ,,,troductioll 01 elerti-lJe prillmnle iftto appointmenfl to the India" 
AcouftlanC!I Board. 

Rule 49 of the Auditor's Certificate ll ~ lays down that the Indian Acclluntancy 
r.oord shall consiat of not IORR than fifteen and not more than twollt1 member. 
apT'oilltl'd by the (',clltrlll Goverllml'llt. Two ml!mbers shall be penons in the "crvke 
of Government and of the rE'mainder not lesa than two-thirds shall he pro'e,.lIionol 
a('eolllltants. The twenty !!eats on the Board are proposed primarily to be distributed 
.. followl: 

Personll in the !lcrviee of Goyemmellt 
Representatives of business 
Professional AceollfJltantll 
To redress any inequalities 

2 
4 

12 
2 

20 

Pel'8Ons in the lIervice of Government Rnd repreaentativeA of bUllinells will be nOlninated 
b7 the Central Governmcllt. The professional 8Rt'OUJltants will bo all elected. 

2_ For the purpose of elel'tioll, India will be divided illto the followillg four terri· 
toriai constituCllciea : 

(1) 
(2) 
(3) 
(4) 

Bengal (illcluding Assam and Orissa). 
Bombay (including Rajputnna and Ajmer-Merwara). 
Madras (including CMhin, Myaore and Hyderabad Statel). 
Other Areas (i.e., TTllited Provinces, PUlljllb, Central Provinces aD<1 Berar, 

Bihar, North.West Frontier Provinee, Sind aDd Delhi). 
The allotment of sents to the varioul IIOlIstitueneiell will be al indicated in thc .tatA:-
ME'nt apJ>Cllded to thi!l Memorandum. The number of seat. allotted to a cODlltituency 
ia balled roughly on the lIumber of Regiltered Accountants in that constitueucy. 

3. Duly Approved Aecountanti will be eligible for election to the Board. 
4. Each Berilltered Al'countallt will have one vote, and If hn haa office in more 

than one province, he will be allowed to vote only in the province' in which he is rep 
tared with the Central GovernmE'nt. 

5. There will be no lleparate electorate for aDy claal of Aecountants. 
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lIIr. lIIa.nu Subedar : May l' enquire what is the reason why ap-
proved accountants were given a vote for the constitution of the 
Accountancy Board and not registered accountants, although there is no 
difference in their knowledge and their staius and the only difference is 
that the approved accountants have the right of taldllg apprentices T 

The Honourable Sir Muhammad Zafrullah Khan : I am afraid I 
shall require notice of that question. 

Mr. II. S. Aney : May I know what is the reply to parts (f) and"("g') 
of question No. 787 Y 

The Honourable Sir Muhammad Zafrullah Khan : I have laid the 
proposal on the table. 

Mr. S. Satyamurti : May I know why two seats are reserved for 
Europeans, all ('hartered accountants e n~ Europeans? 

The Honourable Sir Muhammad Zafrullah Khan: As 1 have said, 
the scheme is a purely tentative one ~ lt d upon the s ~esti ns of some 
Pro\'ineial Governments. The Central Government are not committeJ 
to anything j it is only a proposal for discussion. 

Mr. S. Satyamurti : May I know why the G(l\'{'rnm{'nl of India have 
IDl'de a suggestion ba!wd on race in respect of thc composition of the 
Acconntancy Board. which has nothing to do with race Y 

The Honourable &-'..1' Muhammad Zafrullah Kban: There are 
several groups among accountants and several interests outside the 
accountants, for whom representation is being provided, but as I have 
said the whole matter is only a proposal. If it is eVf'ntuully found that. 
:thert' is DO basis for any parti('ular proposal I havf' no doubt that that 
will not be accepted. 

Mr. Manu Subedar : When two seats arc given to chartered 
accountants which will go to Europeans, why are they permitted to 
compete for the 01 her ten seats T 

The Honourable Sir Muhammad Zafrullah Khan : I really cannot 
carryon a <liscllssiflll with regard to a proposal whi('h I have said is a 
purely tentati\"{' one. on which opinions lr~ being asked and which 
cou](} be eriticised from top to bottom if Honourable Members so chORe. 
Mter all. it is not a final decision. 

Mr. S. Satyamurti : May I know whether the Government of I'ndia 
are not even tentatively committl'd to these proposals that they kl'ep an 
a.,sollltely open mind in thp matter anrl will re-examine this question 0' racial discrimination in tht' light of the opinions of this House' 

The Honourable Sir Muhammad ZafruUah Khan : I will read one 
sentence out of the reply which, T have given: 

" The Central Government are not committed in any way to the scheme or the 
manner or method of nomination, except that they wish to see the elective principle 
introduced into the conlltitution of the Board and reprelJentation of business 
int.erests. " 

Mr. President (The Honourable Sir Abdul' Rahim) : Next question. 
~  

8cHmo: ~  ftIE eoWTlTUTlON OJ'THE ACCOUNTANCY BOARD. 

t777. *Mr. Ma.nu Subeclar: (a)Will the I1onourabltl the Connnerc8 
Member state \vhethe, IJov8rnment have received reprl'BentatioDS frOm 

-----'-' - ,- ._----------------- -----
tJ'or aDswr to this queatioll, leI! answer to question No. 778. 
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commercial bodies and 8ssociations of accountants protesting against the 
proposed constitution 01 the AccCluntancy Board' 

(b) Iii it true that objection has been taken by commercial bodie. 
to the principle of re<;crvation for any particular community· and that 
in spite of the reservntion of two seats, Europcans arc e~ itted t~ 
compete for the other t C'n seats Y 

(c) Why have Guvernment decided that thc four Heats allotted to 
business interest.s mus1 be filled by nomination? 

(<1) Has the attention of Government bl'en drawn to the fact that 
therr is a differcnt prucNlurt> for securing t.he repl'esE'ntation of business 
interests in the Imperial Agricultural Research Council, the Lighthouse 
Committee find f;uch other bodies' 

(e) What are the reasons which induced Government to omit this 
principle of sccurillg' l'''presentlltives of business from leading Chambers 
of Commercr. or their J;'ederation in this matter' 

ALLOWANCES TO OFFICERS OF THE GEOLOGICAL ~  0]0' ] NlJIA. 

~  ·Mr. Amarenura Nath Chattopadhyaya: (a) Will the Honour-
able Merub('J' for Lahoul' bt, plt'llsed to state how many first class and 
how llan~  thir(] (dass r:Jilway fares are allowed to officers of thp Geologi-
cal Survey of Indin w1,ilr on ficld duty' 

(h) What i:; tht> 1';lle of miieagt.' and daily haltage paid to them while 
on fiel(l outy ? 

(e') l!o\\' milch m')IIC';\' is spent annually on the house allowance to 
the staff of the l l~i :al Suney of India while they stop at the head-
qU/lrters (('aleutta) ? 

(1) a~ the IIonourablr Memher com'lirlered thl' question of redue-
iug' this allowal1<'p nIHl ~lt ilisill  thp sayings tbns made in recruiting more 
hauds in th{' (lrpnrtm('nt. so that more nttention may be paid to the 
\"llrillUS ('('(lDomi(' ilSPP(·ts of minpral problems facing India T 

The Honourable Bir Muhammad Zafrullah K.han: (a) and (b). 
The informntion rrqllirrd is ('ontained in Rules :In, 46. fil aDd 52 and 
Appendices 18 and 18-A of the Supplpmentary Rules framed by the 
Governor Grnpr/ll in Council under the Fnndamental Rules, copies of 
which are. available in the Library of the House. ,., 

(c) Rs. 10,400 in 1937-38, . 
(d) I do not consider that any reduction should be made in the 

house allowance which is intenderl to compensate officers for the high 
house rents prevailing in Calcutta. 

PI.ATEIl CONTAlNINr. FIGURES OF FOSSILS APPEARING IN Palaeontologia IndictJ 
AND THE INDIAN COAL INDUSTRY. 

, 
779. ·Mr. AmarendTa Nath Chattopadhyaya.: (Il) Will the Honour-

ablr Memht'r for JJabour fltate ,,,beth .. r· ~ of the plates containing 
ligures of fossils appearing in Pa14eontoloqia lndir,a (India Government 
Publication) are pl'epaJ'ec) and printed abroad' If so., what have been 
the expen'les incurrefl for this during the last five yea.rs' And from 
which fuuq f.)Vhy i~ this allowed when the Indian Government have a 
very ~  Jll'CRS 'nnrl p"()cess rlepartment , 
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(b).lJ1 it a fact t.J..lat Sir Lewis ~~er l r was for some time working 
as the Palaeontologisf. of the department, enjoying extra allowance f 
U,ad he any special training in l'alaeontology Y if not, why was this 

. 'extra allowance granted to him and by whom 1 In what. subject did 
Sir Lewis l"ermor specialise' What is the underlying principle of ap-
pointing a Palae nt l ~ st and Petrologoist with extra allowance' 

(c) Did Sir Le l~ ~ er r  the then Director of the Geological 
Survey of India, n l ~  an official Bulletin (Bulletin No. 54, Industrics 
and Labour, 1935) on tht'! coal resources of India in i~  he dl'picted 
a very gloomy picture of till' lndian coal industry fOr the shortage of 
caking coal (mctal1urgieal coal) re;,;ef\'C T 

(d) What initiative was t.akeu by Sir Lewis Fermor to improve the 
situation in the various aspcct!> of tht' Indian coal industry f 

(c) What is the presl'ut incumbt'nt doillg in th's respcct' 
(f) Were somt' oiii('ial hands divertcd by Sir Lewis Fermor and the 

present incumbent froIll the usual routlllf' work to this imporla!lt mRtt.t'r , 
If not., why not 1 

(g) What steps have been t.llkpn by this departmcnt t'> conduct 
Buitable researches to ~nd out bt'tter nses of inferior grade c:lals of 
India' How much help has been givcn to the industry and trade T 

The ,Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 
Rs. 9,700 from the sanctioned j:('rant of the Ol'ological Survey of India. 
Plates are printt'd abroad only whl'Tl it is l'sRential 1hat thl' work should 
be done under the direct Rupl'rvision of the author concerned. 

(b) Yes. lIe was trained ill lalae nt l ~  at the ~ al College of 
Science, London, and was a specialist in s('vf'ral other subjects. Extra 
allowances were granted to the Palae nt l ~ist and Petrolo,.jst for 
supervisory duties in connection with tl ~ Milll'ral and Fossil Oalll'ries 
of the Indian Museum and their special petrological and minerological 
work. The allowances hav(' been aholished since thp 10t.h Nov('mbl'r. 
~~  excl'pt in the CaRl' of Ot'ologiRh; appointed to the posts who held 

Class I posts on that dail'!. 
(c) Yes. 
(d), (e) and (f). The primary funetion of the Geological Rurvey 

of India is to investigate and eRtimllte t.he mint'ral resourcps of the 
country. A spf'cial RllrVf'y of the .Thflria and Rflnigoanj l'nrilfie1dlil walil 
carrit'd ont. hv thp OpoloO'i(\lIl Rnrvpy h('hvef'n 192:i and ~  find a 
BUrvey of the' coalfields of Assam a~ hf'cn in protn"ess sin('e 1932. 

(I!') A list of thf' publications iss1){'(l by the nellnrim('nt RinN'! 1920 
on Indian COllI and research eonnecteiJ therewith is plar-ed on thf' table. 

LUt oJ O. 8. I. publU:atiOM on Indian Coal MflCl! 1920. 
M/!'mOi,.4, Vol. LII. Parll.-0n the Geological fltructun! ofthfl Karanpura Coalfields. 

Bihar and Orissa. . I. 
Mmaoi,.", Vol. [. VI, .-The ',Tharia ("..oalfield 
Mllmoir., Vol. L ~ Natural History of Indian ("..0&1. 
Ml'.fNJir", Vol. LVIII.-The Gondwana at~ and ReI.W FormatioJII. 
Memoi,.", Vol. LIX.-The Lowflr Gondwana ("..oalfiflldll ofTndla. 
Memoi,.II, Vol. L.rl.-Tho Goology and Coal ReeOUI'OOII orthe Ranigan) Coalfield. 
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BICOrtII, Vol. L, Pan 4.-Mineral 'ReaOU1'Ce8 of Central Provincee. 
&wrds, Vol. LIlI, Part 3.-Mineral Reaources of Bihar and OriaB&. 
Records, Vol. LV, Part 3.-Lignitic Coalfields in Karow .. fonna.tion of Kuhmir 

Valley. 
Records, Vol. LVI, Part 3.-Froth Flotation of Indian Coals. 
Recorda, Vol. LVIII, Par' 2.-P<>nibilities of finding concealed coalfield at a work-

able depth in BOIIIU .. y Presidency. 
Records, Vol. L1 X, Pan 2.-Sampling OPerations in Pench Valley Coalfield. 
Recorda, Vol. LIX, Parl4.-Low.Phmphorus Coking Coa.l in Giridih Coalfield. 
RecOrds, Vol. EX, Part 4.--R3Iatiomhip bllt.woon Specifill Gravity and Ash C',ontente 

of Co:'Lls of Korea and Bokaro: Coa.ls as (',olloid Systems. 
&cordR, Vol. LX, Pan 4.- Raniganj-Panchet Boundary near AsaIlllOI, Raniganj 

C0:116old. 
ReCCII"dtJ, Vol. LX, Part ~l  of Umaria Coalfield, Rowah State, ('..<Intral IndiA. 
Records, Vol.I,XI, Part 3.-Ncte on Coking Tests with Gondwana ('.oals. 
RecordIJ, Vol. LXII, Pan 2.-SpecifiJ Gravity and Proxima.te Compcuition of Indian 

Vitrains. 
Records, Vol. LXII, Pan 3.--('.0:1.1 Resources of Jha.ria Coalfield. 
Recmda, Vol. LXlJ, Part 3.-Coallost by Fires and Collapses in Indian Coal Mines. 
Records, Vol. LXIII, Part 2.-Mothods of Analysis of (',oa! used at Govemmen' 

Test House, Alirore, Calcutta, with an Editorial Introduction. 
Records, Vol. LXllI, Part ~ e i i  Gravity and Proximate Composition ofsoma 

Indian Durains. 
RecardII, Vol_ LX VI. Pan 3.--lficroscopic Study of some Indian Coala. 
Records, Vol. LXIX, Pari. .l.-India's Coal ResoU1'Ce8. 
Records, Vol. LXIX, Pan a.-The Results of Low-TemperatU1'8 Carbonisation of 

some Lower Gondwana Indian Coals. 

DEFAI.CATION AND Cm:ATlNf: CARE AGAINST MR. POWEJ,L, THE TEA CESS HEAD 
OFl<'lCl!;J,\ AT DACCA. 

7RO. ·Mr. Brojendra Narayan Chaudhury: Will the Honourable 
Member for Commeree please state: 

(a) if Government's attention has been urawn to the defalcation 
an:! cheating ~al:le against Mr. P ~ll  the Tea Cess head 
officer at Dacca ; 

(b) if the ofliccr has been convicted and sentenced to imprison-
ment ; 

(c) 
(d) 

(e) 

what WIiS the ::;allll'y lind allowanrocs of this otlieer ; 
if Government are prf'pa.red to inquire whether (i) it was 

lcriown to the superior officers t.hat he kept r:tee horses; 
(ii) he was allowed an amount as ad lance ui:;pr0pol'1.ionate to 
his pay to be recovered out of his pay in ~vt rlll ~ ears ; 
(iii) the advance has been recovered since; if not. if thurc is 
any clwnee of recovery; and (iv) the plea of the advance 
was that the officer hall s('nt currency not.es in unregistered 
pORtal cover which wall alleged to hav0 hE'('n lost ; and 

if Government. propose t.o gat.her public opinion on the affairs 
of the Tea Cess Gommittee from business circles in Calcutta' 



~ LEGISLATIVE ASSEMBLY. [6TH SU. 1938. 

The Honourable Sir Muhammad Zafrullah JtbaJl: (a) and (b) Yes. 
(c) Salary as. 350 per month pL'Ils an allowance of Rs. 6-8-0 per 

.night when on tour. 
(d) and (e). No. 
Mr. Brojendra Ha.rayan Obaudhury: Regarding (a), may I know 

whom h(> cheated and what was the amount involved' 
The Honourable Sir Muhammad Zafrullah Khan : He reported that 

certain money that had belonged to the .Association was lost in transit. 
That money was treated as an advance to him and he was asked to pay 
it back by instalments. The amount involved was Rs. 376. 

lIIr. Xuladha.r Obaliha : I's it a fact that a money box was lost con-
taining l{s. 450 T 

The Honourable Sir Mubammad Z&fruUah Khan : I have already 
said that the money of the Board was alleged to have been lost in 
transit. It amounted to Rs. 376. It was treated as an advance to him 
and an ord(>r was made that the mOllev should be recovered from him in 
instalments . 

lIIr. Brojendra Narayan Obaudhury : By what Court was he con-
victed , 

The Honourable Sir Muhammad Zafrullah Khan: Before the whole 
of the amount was paid. he ahs('onded and action was then taken. 

Mr. Brojencira Narayan Chaudhury : Regarding (b), may I' know 
by what ('ourt hf' was convictt'd ! 

The Honourable Sir Muhammad Zafrullab Khan: Proceedings were 
taken and the person waR convicted. It was not n('cessary to find out 
who was tllf' magoistrate. 

Mr. Bro.iendra Narayan Cbaudhnry: The Honourable Member is 
stating facts which do not relatf' to the qU£'stiOllS I now put to him. 

Mr. President: (The Honourable Sir Abdur Rahim): I don't 
think the HonourablE' Memhf'r can raise all 1.1u'He small mlltters. 

Mr. N. M. JOlhi : May T know whf'ther this J!entleman is still in 
the t'mployment of the T£'1l CeHs Committef' , 

The Honourable Sir ~a ad Zafrullah Khan: No. 
7Fl1·--7Ha·. Mr. Bro.iendra Narayan Chaudbury: Sir, I do not put 

qut'stion Nos. 7RI. 782 and 7R3. 

SnPR TO ACQtTAIN1' THE CuLTIVATORS WITH THE RESULT OF AGRICULTURAL 
RESEARCHES. 

784. ·Kr. K. ~a  : Will the Secretary for Education, Health 
and Lands be pleased to state : 

(a) what steps have .c, far been definitely taken by the Govern-
ment of India. or by the Provincial Governments, at their 
instance, for bridging the existiM ~ l  between the cul-
tivator nnd the lIA'rieulturltl N'!'(>areb st.ation1l ; 

(h) wh('th"l' Oovernment are watching the results of those 
!lteps ; and 
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(e) whether Government propose to take steps to satisfy them-
selves that the results of those researches reach the cul-
tivator as early as possible , 

Sir Girja Shankar Bajpai: (a)-(c). 'fhe primary rcspoIl3ibility 
for making the results of research more immediately available to the 
cllltivator rests upon Provincial Governments and has been recogllisl!d 
by them. Actioll in cerblin directions can, however, be t.aken by the 
Imperial Council of Agricultural Research and the Council have under-
takf"n to co-ordinate effort by joint planning with the Proviueial Gov-
erllrnent~ in respect of pUblicity and propaganda and to distl'iimte 
infOl·mation. 

Mr. T. S. Avinushilingam Ohettiar : What IIa!:! been the redult of 
this joint plalluiug T 

Sir Girja Shankar Bajpai : Joillt planning hl\1> JUSt bebrun. 

Seth Govind Da.s : When is the result expected T 
Sir Girja Shankar Bajpai : T cannot prophesy. 

PosmON WITH REGARD TO THE LEASES OF LANDS TO' INDIANS IN Fin. 

785. -Mr. K. Santhanam: Will the Recretary for Education, 
Health and Lands be pleased to state: 

(a) the latest po.r,;itioll with regard tn the leases of land.q to 
I nd ians ill I<'ij j ; 

(b) whether Government have satisfied themselves that proper 
terms ha"" beE'n I!iven to Indians for the renewal of their 
If'ases ; and 

(c) whether the new terms offered enable Indians to purchaie 
land and to keep land on the same terms as other sections of 
the population in Fiji 1 

Sir Girja Shankar Bajpai: (a)-(c). I would invite the attentioJl 
of the Honourable Member to my reply to parts (b) and (c) of 
Mr. T. S. Avinashilingam Chettiar's starred question No. 683. on the 
1st or this month . 

.RESTRICTIONS AND CONDITIONS IX POSED ON FOREIGN NATION&I.8 IN INDIA. 

786. -Mr. K. Santhanam: Will the Secretary to the Departmcut 
01 Education. Health and Lands please state: 

(a) the total number of foreign nationals from British Dominions, 
such as Canada, New Zealand. Union of South Afriea and 
Australia in India ; 

( h) what wa.'I their number in 1922, 1927, 1932 aud 1937 ; 
(e) whether a record of such foreilrn nationals entering and trad-

ing in India illl kept. tOg'l'thf'r with the lIames of ~ ntriea 
they come from ; 
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(d) whether there are any rest.rictions and conditions imposed 
on the foreign nationals of the countries referred to above 
by His MajestY'8 representatives in the respective countries 
while issuing 1JlSaJ; to India; 

(e) whether there are any restrictions and conditiotul imposed 
by the Government of India when foreigners from the above-
mentioned countries land here and make a living in this 
country ; and 

(f) whether there arc no restrictions imposed by the respective 
Governments of the aforesaid countries n~ndians emigrat-
ing to those countries and securing employment for earning 
their livelihood, as well as doing business or trading 
there' 

Sir Girja Shankar Bajpai: (a) nn(l (0) Un the n'lsnmption that 
tho Honourable Member is ref!'rring to the number of Dominion 
nationals in India, a stat.ement giving the information, according to 
th cr.m;tls of l~l nnd 19;11, is htid on the tahlf1 of the House. Similar 
hlformation in respect of the' other years is not ayailable. 

"c) No. 
(.1) So far as Government are aware there are no restrictions. 

l~ee l ti ns are, however, taken not to grant passport facilities flJr 
Intlia in cases where there are reasons to believe that the persons eon-
(:(,l"ned might become tlestitute in Innia or that their presence there 
i~ t be undesirable for any other cause. 

(e) No. 

(f) The attention of the Honourable Ml'mber is invited to the 
statement laid on the table of the HOUBe on the 31st August, 193G, in 
reply to Mr. Husseinbhoy Laljee'R unstarrf'd quelltioll No. 141. 

~ IIl10wing 1M ftvmh,r 01 P"IIOftIl born inA ""fralia, Ntw Zealand. South Alrir.a and Callado 
Gnd r~ n  in India auoniiftg 10 the Cefl8tU 011921 and 193 I. 

11121. 1931. 
----

Australia I,02R 569 
New 7.caland 147 160 
South Africa 119 1.558· 
Canada 429 628 

*Note.-Mostly IndianA born in Routh Africa. Tbp. Dumbfor of South Africane of non.Indian 
origin resident in India is very small. 

Prof N. G. Ranga : lIaR any progress been made !lince August last 
to iUlprove the political status of the Indians in any of these .colonies t 

Sir Girja Shankar Bajpai : That is a very large question. I could 
not unswer that. 

Mr. K. SanthaD&ID: May I know whether the Government of India 
have considered the application of the principle of reoiprocity in thesG 
mattel's , 
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Sir Girja .BhaDkar Bajpai : If I!lY Honourable friend will look at the 
answer to WhICh I have referred hIm, he will find what action the Gov-
ernment of India have taken under this reciprocity resolution. 

Mr. M:. Ananthasayanam Ayyangar : l1ave any of these restrictions 
been rp.moved since the answer Was made , 

Sn: Girja Shankar Ba:jpai: There again I would refer my Honour-
able frlCnd to the reply gIVen to Mr. H. ~al ee 's question. In 60 far 119 
admis;,ion into most of these dominions for purposes of temporary resi-
dt'lwe for trade is concerned, there are no restrictions. 

Mr. T. S. Avina.sbiUng&Dl Chettiar : I thought the Honourable Mem-
ber said in answer to (b) that the figures are not available. 

Sir Girja Shankar Bajpai : What I said was that figures for 1921 and 
1931, according to the census of those years, were available but that the 
i~ res for 1927. 1932 and ~  were not available. 

Mr. T. S. Avinashilingam Chettiar: May 1 know whether the 
figures show an increase in the in in~ of theRe people T 

Sir Girja Sha.nka.r Bajpai : I do not t.hink there is any marked 
fluctuat.ion. 

ScHEME FOR THE INTRODUCTION OF ELECTIVE SYSTEM IN THE INDIAN 
ACCOUNTANCY BOARD. 

t787. ·Mlr. l'tt S. Aney : Will the Honourable Member for Commerce 
be pleased to state: 

(a) whether it is a fact that the Government of India have pre-
pared n tentative scheme for the introduction of the elective 
principle into appointmpnt.s to the Indian Accountancy 
Board; 

(b) 

tc) 

whether. in the proposM scheme for the twelve seats allotted 
to the r ~i nal accAluntants. Government confine the 
('Jigihility for f'l{'etion to Approvf'd Accountants only; 

the total number of registered Accountants and Approved 
Accountants on the 31st March, 1938 ; 

(d) who uppoint;, .\ppT'ovC'd Al'(',)llT1 i ants; whether there is any 
examination for the Relection of Approved Accountants, or 
whether it is purely hy nomination j 

(e) wbat are the reasons for conferrin!!, the right of f'lection tn 
Approved Accountallts nl~  and f'.xcluding from thnt pri-
vilf'gf' the remaining registerE'd Account.ants; 

(f) whether it. is a fart. that in thl' propo.c;ed scheme some seats are 
reserved for Europeans and some to redress inequalities; 
if so, why ; and 

(g) the reasons for recognition of any communal and religious dis-
tinction in the constitution of a rf'presentu' :ve hody of 
experts like the Accountancy Board , 

tFor answer to this question, 11ft! Rnswer to question No. 776. 
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(b) WBlTTB5 ANSWBIl8. 

PBOP08AL TO OPEN A MEDICAL COLLEGE FOR MEN IN NEW DELHI. 

788. -Babu Kailash Behari La! : Will the Secreatry for Education, 
Health and Lands be vlea..,ed to state : 

(a) if Government have under consideration a proposal for open-
ing a Medical College for men in New Delhi ; if so, when 
the proposal is likely t<l materialise i and 

(b) if the authorities intend to give preference in the matter of ad-
mission in the said College to the children of persons servins-
undl'r the Central Government, providl'd they arc otherwise 
educationally qualified for such admission ! 

Sir Girja Shankar Bajpa.i : (a) Such a proposal i:. under examination 
but nc; dt'('isihll has .vet been reached. 

(1), Does not arise at present. 

RECOGNITION OF THE MEDICAL DEGREES OF THE ANDHlU. UNIVERSITY. 

789. -:Mr. 111. TbirumaJa. Ra.o: (a) Will the Secretary for Education, 
Health ano Lands please state whether Government arc aware that Madras 
Government haw made a budget allotment of three and half lakhs for the 
Vizagapatam King George Hospital T 

(b) Are Governmcllt swan:, that the out-patient block. at! required by 
the report of the IndilU1 :\lp.(lic·al Council. is undel' l'on:;truction in the ahovp. 
hospital' 

({'; ~L  the attentioll of Government been drawn to a c()1)!mll "iq'Ju? 
issued by the RCJZ'ist rar of the Andhl'u 1; ni\'erliity lind published on page 
12. column 5, of the llind1tsian 1'inll's, dated the 19th August. 193R, that 
the Provincial Medical Councils at Calcutta, Lucknow, Patna, Bombay and 
Shillong, besides the Madras Council, have recognised the medical degrees 
or the Andhra University as registerable qualifications? 

(d) Are Governml'nt prl'pared to /lsk the Indian :,!ledielll .Council to 
consider the desirability of a ~ rdin  recognition til tIl(' Andhra Univer-
sity medical degrees , 

Sir Girja Shankar Bajpai: (n) Thc attention of t ~ IIonoul'ablo 
M('mlwr is invited to the reply given to part (b) of his unstarrcd 
qU/'s1ion Xo. 94 on thf' milt March. 1938. 

(1)/ und (e). Yes. 
((1) The' matter is already under the consideratioll of t.he Meclical 

Council (If India. 

RATE WAR BETWEEN SHIPPING COMPANIES CARRYING HAJ PILGRIMS. 

790. -Mr. Ama.rendra Ifath Ohattopadhyaya: (8) HaR the atten-
tion of the Secretary for Education. Health lIlic) TJandR bef!n drawn to the 
statement of Khan Bohadur 1\1. A. 1\fomiri. rhairman of tne Calcutta Port 
nuj Committee, publishe.d in column 1. page 5 of the Hindustan Tim,., 
dated the 2::h'(J l ~ llt  19::iR , 
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(b) If so, will the Honourable Member be pleased to state if he is 
nare of the rate war created by the ~ l Lines against the Scindia 
steam Navigation Company in J:"elatio-n ~  carrying pilgrims to the Haj f 

(c) Will the llonourable Member be pleased to state if the Government 
of India hM in contemplation any scheme, or any step, to stop this sort of 
rate war, detrimental to the improvement of coastal traffic of India' 

(d) Will the Honourable Member be pleased to state if the Mogul 
Lines are managed by MesFirs. Turner, :MorriRon and Company, who are 
the managing agents ol' the same? It' so. does the Honourable Member 
propose to tak£' immediat£' "t£'ps to stop such rate-cutting for the conve-
nience of the pilgrims to llaj , 

The HonolL'"'a.ble Bir Mubammad Zafru11a.h Khan: (a) Yes. 
(h). ':c-) and (eI). (ioyernment are aware that a rail' war in the 

pikrill' frach, took lll ~r between the MOl!ul Line. wliose m,maging 
agc'llts HI'I" Mrssrs. Turner Morrison and COlllpany, ana the Scindia 
Steam Navigation Company, Limited. '1'be question is receiving the 
cOJlfsillel'ui ion of Government. 

RATE WAR BETWEEN SHIPPING COMPANIES CAltRYING RAJ PILGRIMS. 

~  ·Mr. Anlarendr& Nath Chattopadhyaya : Will the Secretary [or 
Education, lIealth and Lands be pleased to lay On the table the report of 
the ('onfcrenee eonwlled by the Government of India on tlle 25th July, 
193Q. to bring aiJ(')ut a settlement betw('en the Mogul Lines and the Scindia 
Steam Navigation n~  to preyent unel'onomj(· I'ompetition and unfair 
rate war between them ? 

The Honoura:ble Sir Muhammad Zalrullah Khan: The ~ttenti ll of 
thl' Honourable Member is invited to the reply given by me to parts 
(11). (c) and Cd) of starr£'d question No. 447 on the 24th August. 1938. 

GOVERNMENT WORK DONE IN PRIVATE PRESSES. 

792. ·Khan Bahadur Shaikh Fa.zl-i-Haq Piracha: (a) Will the 
Honourable Member for Labour please state the amount of Government 
work which has been donI' in private re~ses during t}.e years 1936-37 and 
19:H.-3R ! 

(b) Wi\] Government kindly plalw Oil the tahle the names of the 
presses to whieh thE' above-mentioned work was given, and the amount 
pa.id t.o each? 

(c) ArE' tendE'rs calIffi for in paeh casE' ~ If not.. in which C8!1f'8 tenders 
have not been called, and why , 

The Honourable Sir MuhammlMl Zafrullah Khan: (a) The value 
of Government work entrusted to private presses by thl." Controller 
of Priuj'illg and Stationery amounted to Rs. 1.63,954 and Rs. ~  
dming the yearR 1936-37 and 1937-38 respectively. Printin~ Ilnd 
binding work is also entrusted to private presses by eertllin Depart-
ments and officf'S without the intervention of the Controlkl" of Printing 
and Stationery but I am not in poe&el8iOD of information regardmg the 
value of ~  work. 
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tb) .4.. stutt'lllcnt is laid on the table showing the names of the 
prt'8!;es to which work was entrusted by the Controller and the 3mO\lD.t 
paid to ~lt  press during 1936·::17 and 1937-38. :::Zi ;,cl 

(r) 'I'enders are, as a rule, called for, except (1) when the value of 
. work is vcry small, (2) when local conditions are such thl1t there ~ no 

SCOptl to cnll for trnders, or (3) when the work is so vel'Y urgent as not 
to admit lif the time necessary to call for tenders. III the I>tatement 
laid on the table, the cases in which tellders were not caU4Jd for are 
IWlrked with daggers. 

Statement MoIolng the private preHU to which Government tDOrk tDtU gitJflf& by 1M Controllu oJ 
Printing and Slalior&6y, India, a7ltl 1M amount paid 10 ttJda .ring 1M IJ«I.r. 1936-31 
and 1937-38. 

1936-37. 

·MellBl'II. Karim BUI Bros., Calcutta 
·MetJIIl'IJ. Lal Chand & SoDS, Caloutta 
JoL Pr8118, Cawnpore .. 
.lamia Preas, Delhi 
Delhi Printing Works, Delhi 
Calcutta Phototype Ltd., Calcutta 
Model Press, Delhi 
tBaptist Mission Preas, Calcutta 
tDaluchistan District Headquarters Prese, Quett& 
tDaily Gazetto PrA89, Ltd., Karachi 
tMessrs. Sham Lall & Sons, Peshawar 
tNorthern Army Press, Nowshera 
tTimfl!l of India Press, Bombay 
tTutorial Press, Bombay 

1937-38 . 
• Messrs. Karim Bux Bros., Calcutta 
.Meesrs. La) Chand & Sons, Caloutta 
Imperial Printing Press, Delhi .. 
Latili Preas, Delhi 
Job Press, Cawnpore 
Baluja Press, Delhi 
Model Press, Delhi 

Total 

Total 

Ra. 
28,926 

1,09,033 
23,422 

98 
27 

435 
1,719 

75 
9 

55 
50 
12 
75 
19 

1,63,954 

24,275 
1,04,138 

36 
4,526 

404 
246 
469 

1,34,()94, 

• These items relato to the printing of Posta and Telegraphs Stock fOrDls for i ~ 
. Contractors are appointed on a three year contract after calling for tenders throughoul 
India. The current contract commenced from tho 11th April, 1938. 

t The items marked with daggers are those for which tenders were not called for. 
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FvBTIIEB EXTENSION OF THE LIFE OF THE LEGISLATIVE AsSEMBLY. 

793. -Mr. Badri Dutt Pand.e : Will the Honourable the Law Member 
state: 

(a) if his attention has been drawn to the leading article in the HUldi 
Milap of Lahore of the 3rd August, 1938, in which the follow-
ing observation is made-""VIr' e uo not know any other 
&sembly except the Central AssemLly which has got such 
large extension of life. Messages from Simla suggest that 
the life of the present Central Legislature will be again 

~tended " j 

(b) if there is any truth in the statement; and 

(c) if the question of the extension of the life of.the present Assembly 
is under t.he consideration of Government; what is the stanu-
point of the authorities ill the matter T 

'!'he Honourable Sir Muhammed Zafrullah Khan: (a) Yes. 
(b) 1 am unable to state whether this paper has or has not received 

tu:y such messages. 
\(.) The answer to the first part of the question is No. r i~ po\Ver 

is vested in the Governor GE'neral lln<1Pf st'ption ~  (1) (h) of the 
GOVCJ'JlJTJl:lIt of India Act, 1935, as set out in the 9th Scheuuie to the 
Act. The Nccond part does not arisc. 

INDIANS IN THE KENYA HIOlILANDS. 

794. f>Mr. Badri Dutt Pande: WIll the Secretary for Education, 
Health and IJands, state: 

(a) if his attention has been drawn to the message under the head-
ing--" Dan!-!er for IndIans in Kenya" in the Saini" of 
Agra, dated tllp. ;')th August. : ~  Oil PRg(> 5. in which the 
following passage occurs : 

" The dallg(>r which fnceu for man:.' months is fast approaching 
and r r rt~ h'om Krnya Htatt· thRt the ortiinancp- prohibitlllg 
Indian.,; from Iiying on the highlands will come in force 
at the most in October next." 

(b) whether Government have received any communication from 
the Kenya Gowrnmf'nt 1 () til is pffr(·j. ; and 

(c) the latest position regarding the question of highlands, and 
whether Go"crnmpnt have ma(](' any furthpr representation 
to the Colonial Office, or the Kenya Government' 

Sir Girja Shankar Ba.jpai: (a) Yes. 
(b) No. 

(c) So far as Government of India are aware, no OrJer··in-Council 
hilS yet been issued. 
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PRoHIBITION QlI' INDUN LAsouS I'BOII SERVING DVJUNG WINTER MONTII8 
IN CERTAIN NORTHERN LATITUDES. 

79;). -Mr. Kuladhar Ohaliha : (a) Will the Honourable Member for 
Commerce please b.tate whether Government have suspended for a period 
of three years, the prohibition of Indian la ~ ar  from serving durmg 
"'inter months in certain Northern latitudes 1 

(b) If 1;0. will Government be plcased to state the conditions secured 
for 1-(Mears for this suspension a.nd the additional stipulation which illUJ 
be inserted in the agreement of "hips proceeding to North America? 

The Honoura.ble Sir Muha,mmad Za.frulla.h Khan : ("'" Yes. 
(b) I lay on the table a copy of the Mercantile Maril'c Department 

Circular Xu. :n of l ~  llatl'd tht' : ~lld l ~ll t  ]!l:IS, wilwh (·Olllll.illi 
till' in1ormation askcc} for. 

GOVERNMENT OF INDIA. 

DEPARTMEN'r OF OOMMERCE. 

MERCANTILE MARIXE DEPAUTME:\T l'IRct'LAR No. 31 OF 193:.<. 

[}o'ile No. lULU (2)137.] 

SimlA, the lilu Aug .... t. 1938. 

8UII.T.CT :-.lle.trictioft.l Oft the tlmploYmMlt of Indian SMme71 in certlrift latitudu " ~ 
willter month •. 

The Government of India havt' had under "onsilierntion the question of removing the 
cxiRting restrictions on the .. mployment of Indian !WaUlen in certain latit d l~ during 
lIinter months, and with the object of gaining experience before making any permanent 
chnnge have deeided to suspend the rest.rietionR for II period of three years. ~  ll~  
penmon wiD be lubject to the conditions aet out below, the operation of which will lit' 
carefully watched and, if ne~ellsar  these l'onditiolls ,,;11 be modified or augmented. 

2. The restriction8 in qUI'8tiou will he sURpended with effect from the 1st Sel'-
teulber, 1938. and laeears will be allowed to volunteer for lIervir.l:' after that date in 
till! prohibited latitude8. The Government of India do not, however, propose to 
&Blend the Lascars Agreement for the present, but in order to give effect to thc abo'le 
decisions they have sanctioncd the following additional stipula.tion for i!lllertion. 
where neces8ary, aftCl dause (b) (2) of the flrRt proviso to the Lascar Agreement: 

" (3) Notwithstanding any promion to the contrary herein containud any 
member of the crew may, by speda! agreement, be taken on voyages 
beyond the limits mentioned in 8ub·clause (2) during a period ot three 
yeaM! commencing the 1st September, 1938, subject to the fulfilment by 
the master ann the owners of th.. following conditione : 

(i) No lucar or other native seaman shall be taken on any lueta voyage 
except by his own voluntary agreement j 

(M) The owners shall make adequate provision for lafeguarding the healLb 
of the crew, ineluding the lupply at the owners' expenee of suffir.ient 
clothing luita.ble tor the voyage and heating for the crewI' qUa.rteTs ; 

<tM) The master lhaJi be reapol1Bible tor Beeing that the warm clothiug IUp-
plied il actually worn, and thut no lascar or other native Beuman il 
lubjected to Wldue GpOIUJ'1I ; 

(w) ElIollh laaear or other na.tive IIeltman IIhan be Iupplied daily with g dra. of 
coffee in addition to, and 4 oz. of frelh meat and 4 oz. of lugar in litlu 
of the quantitie. laid down· in the cold weather Icale of proYiliou 
preaeribed in the Apement for La.can; and 
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At the end of each voyap there shall be furnished to the Ihippiq 
muter at the port of discharge (II) a report by the Muler OIl 
climatic conditions during the voyage and their effect Oil the eM· 
oiency of the crew, and (b) a medical report Oil the health of 
lasear or other native seamen when discharged." 

8. With reference to Condition (tI) mentioned above shipping muten should 
obtain the reports referred to therein and forward them to this Department, together 
wb;h their remarks, on the 1st April and 1st October of each year. 

TI' 

n. RONSON, 
Under S,'cretary to the Got/emmeRt of btdiG. 

The Principal Officers, Mercantile Marine Department, Karachi, Bombay, Mndras, 
and Calcutta, and the Nautiral Surveyor, Mercantile Marine Department, 
Chitta gong (through the Principal Officer, Mercantile Marine Depnrt:.'lent, 
Calcutta) ; the Nautical Adviser to the Government of India and tl.e 
Chief Surveyor with the Government of India. 

('.opy (with 3 apare copies) forwarded to the Government of Burma, Commerce and 
Industry Department. 

COALFIELDS OF AsSAM. 

796. -Dr. P. N. &nerjea : Will the Honourable Member for Labour 
I)lcasc stah' whether the coalfield!; of Assam were included within the 
scope of enquiry by the Coal Mining Committee of 1936·37 t If not, why 
not ., 

The Honourable Sir Mubammad Zafrulla.h Khan : No. Because it 
WI!!'I (hmsidered unnccessary in vie.w of the conditions In Lhe Assam coal-
fields. 

COAL SEAMS IN AsSAM.' 

797. -Dr. P. N. Banerjea : Will the Honourable Member for Labour 
pleasl' state thc total number of coal seams prospected and located in 
A8sam by the Geological Survey of India, or the Mines Department of the 
Government of India' 

The Honoura.ble Sir Muhammad Zafrullah Kh&n : Information has 
bcen ealled for and a reply will be placed on the table of the House in 
dut'! c'ourRe. . 

COAL SEAMS IN ASSAM. 

798. -Dr. P. N. Banerjea: Will the Honourable Member for Labour 
please state whether the different coal seams in A.ssam vary in quality' 
If 1ol0, what are the ash, moisture, volatile matter and fixed carbon contents 
of the different coals , 

The Honourable Sir Muhammad Zafrull&h Khan : Yes. The infor-
mation r~ ired by the Honourable Member in the lattc.>r part of his 
qllcKtion jl' to be found in the Memoirs of the Geological Survey of India, 
Volume XLI, Part I, and the records of that Departme.nt, Voh'me LXX, 
1935. 
L ~ D 
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COAL SE.AJ(S IN AssAil. 

799. -Dr. P. If. Banerjea : Will the Honourable Member for Labnur 
please state whether it is a fact that the coal mined in most of the coal 
ieems of Assam shows on analysis : 

(i) the lowe&t percentage of asl!. contents of all coal in India ; aDd 
(ii) one of the finest quality in the world' 

'l'he Honourable Sir Xuhammad Zafrullah Khan : Information has 
been called for and a reply will be placed on the table of the House in 
due' ,'ollrse. 

COAL SEAMS IN ARSAM. 

800. -Dr. P. N. Banerjea : Will the Honourable Member for Labollr 
l)lease state : 

(i) the thickness of each seam of Assam coal ; 
(ii) the inclinations or gradients of the seam; 
(iii) the depths from surface at which each seam occurs; and 
(iv) the total tonnage of coal in sit'll. in Assam , 

'!'he Hono1D'8ble Sir M"hammad Zafrullah Khan : Sllph information 
All InlaY be available has been called for and a reply will he placed on 
the table of the House in due course. 

801. -Dr. P. N. Banerjea : Will the Honourable Member for Labour 
please state : • 

(a) the total number of collieries opened and working in A88&m; 
and 

(b) the names and nationalities of the owners and the managing 
agent.c; of the collieries in operation , 

The Honourable Sir X"lw.mmad Za.frullah Khan: (a) and (b). The 
information required is given in Table No.4 in Appendix J to the Annual 
Report-; Ijf the Chief Inspector of Minps in India and paze'il 89-91 uf 
the List of Coal Mines in British India. Copies of both publications are 
in the Library of the House. No definite inCormation regardiug the 
nationality of owners and agents is available. 

INSPECTION OF THE CoLLIERIES IN A88A.M:. 

802. ,-Dr, P. N. Bane:rjea : Will the Honourable Member for Labour 
it ~~ I'Itate : ~ [ 

(a) how often the Government ItrHpectOl'S of Mines have viaited 
the collieriefl in .A..um during the last five years ; aDd 

(h) how many collieriefi were inspected each year' 
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The Honourable Sir lIuha.mmad Zafrullah Khan: (Ii) and (b). The 
information required is contained in the annual e rt ~ of .he Chief 
Inspector of Mines in India. copies of which are available in the Library 
of t.he 1JOUS8. 

SUITABILITY OF AsSAM CoAL FOR METALLURGICAL PURPOSES. 

li ~  -Dr. P. N. Banerjea : Will the Honourable :Member for Labour 
please :state whether ~ coal is as lsuitable for metallurgical pur-
post's as the coal in Hihal'? If not, will he state what its defects aud 
leti lient ~ies fire in th-iR re~ t ? 

The Honourable Sir Muhe.mmad Za.frullah Xh&n : Su(:11 infl)rmation 
liS i<; Hvailllblr will be found in paragraphs 15 and 21 of Bir Lewis 
Fermor'" Note on India'i'> Coal Resources, published as BulJlltin No. 54 of 
lndian Industries an(l Labour. a copy of which is available in the 
Library or the House. 

PRICE AND SYSTEM OF EXTRACTION OF COAL FROM MINES IN AsSA)(. 

804. -Dr. P. N. Banerjea : Will the Honourable Member for Labollr 
mte : 

(8) what the pithead prices of different ABsam coals during the 
five years 193:1 to 1937 have been; 

(b) what the systems of working' in Assam l'Oal mines have been 
for the ,'xtrl\(,tion of coal : and 

(c) how t ~ syst(,lIls cliffeI' from those prevailing in the Bengal, 
Bihar and Central Provinces coalUt:/ds , 

"J. . 

The BOiloumble Sir lIuha.mmad Zafrullah Khan: (a) 1'he informa-
tion is )HJt available, but the Ilverage value of coal at the pit's mouth in 
the different provinces of India, including Assam, is given in the II Indian 
Coal ~tati ti s"  a copy of which is available in the Library ()f the 
House. 

(b) lIud (c). Informa1 ion has been called for and a reply will be 
lal ~ l 01\ the table of .the House in due course!,r· 

EXTRACTION OF COAL 1'11OM MINES IN ASSAM. 

80r •. -Dr. P. N. B&n&rjea. : Will the Honourable Member for Labour 
please Rtat.e : 

(a) in how many collil'ries the final operations for extraction of 
coal have been reached in Assam ; and 

(b) what the averagE' percentage ofrfecovery has been out of the 
total availahle coal in the coal seams of Assam' 

The Bonour&ble Sir Muba.mmad Z&frullah Kh&n: (a) and (b). In-
f01'Dlation has bef\n called for and a rePly will be placed on the table of 
the ITom:(' in due coursE'. 

LS64LAD D2 



UNSTARR.ED QUESTIONS AND ANSWERS. 

CoMPARTMENTAL OR SUPPLEMENTARY SYSTEM 0'" EXAMINATIONS IN 
UNIVERSITIES. 

86. Ma1l1vi Muhammad Abdul Ghani: Will the Secretary for 
Edu('.ation, Health and Lands be pleased to state : 

(a) whether there is compartmental or supplementary iOystem of 
examinations in vogue in the Muslim Ulliver03ity of Aligarh 
and the Benares Hindu University ; 

(b) the total number of students (i) on roll, (ii) who Mt for 
tjniversity examinations, (iii) who passed, an.t (iv) who 
failed, in both the Universities mentioned in part (/\) above. 
during the last five years at every stage of the niver it~  
examinations ; 

(e) the number of students who failed in one subject, and nlso the 
number of those who failed in practical subjects ollly, at 
every stage of the University examillations of ~ Univcr!;itit'S 
mentioned in part (a) above during the last (h'e years; 
and 

(J) the names of lInivcr!;ities in which comparLnH,ntal or supple· 
mentary examinations are in vogue' 

Sir Girja Shankar Bajpai : \ a I Y cs. 
(b) and (c). The information asked for is not readily avnilablr. 

and Government consid('r that the labour involved in its eoUcction will 
nvt be justifif'd !ly thl' r('''lllts to bf' obtained. 

(d) ('ompnrtm!'ntal OJ' lSupph'rnclltnl'Y cxnminations ill some course.:! 
are in ~  ill nil Indian l7niy(·rsities. 

VACANCY IN ~ OPIUM BOARD OF THE LEAGUE OF NATIONS. 

37. Mr. KuJadhar Chaliha: Will the Honourable the La\v Member 
please state : 

(a) whether there is a vacancy in the Opium Board of the League 
()f Nations in Geneva ; 

whether Indians are eligible for the post ; ana 
if so, whether Government have recommended to the Ileague 

of Nations any Indian for the office' 
The Honourable Sir Manm&tha Hath Ilukerji: (a) and (b). The 

answer is ill the affirmative. 
(e) The position is that the President of the Permanent Central 

Opium Board has sent uotic!' of thc vacancy to all Governments who are 
parties to the Geneva Opium Convention and the Convention for limit,.. 
ing thc manufacture and regulating the distribution of narcotic drugs, 
~  a view to their brinp:ing the vacancy to t.he knowledge of duly! 

qualified persons who might be interested. Government have caused 
the existence of the vacancy Imd the steps to be t.aken by persons desir· 
ons of applying for the same to be widely published. The question of 
Government recommending an Indian for the post will not arise unless 
and until /\ qualified Indian candidate submits an applieation. 

( ] 694 ) 



UNSTARBED QUESTIONS AND ANSWERS. 

INDIA'S DELEGATE TO THE SECOND WORLD CONFERENCE ON SILICOSIS. 

38. Mr. Kuladhar Ohaliha.: Will the Honourable the Law Member 
pleall8 stat" : 

(3) whether any medical expert has been chosen to attend the 
I!;('cond world conference on Silicosis which has heen con-
"oked by the International Labour Office j and 

(b) if not, whether Government propOSe to send any delegate 
from India' 

The Honourable Sir Muhammad Zafrullah Xban: (a) and (b). No 
invitation to attend this ~ n eren  has been recciyed bv the Govern-
ment of India. . 

BUILDINGS IN CALCUTTA VACA1ED BY THJo: GOVERNMENT OF INDIA ON 
TRANSFER TO DELHI. 

39. Mr. Brojendra Narayan Chaudhury: Will the lIonolll'able the 
Lahour ~l r please state whether he will lay on the table a statement 
showing: 

li) the list of sites and buildings vacated by the Government of 
India in Calcutta after the transfer of the Capital to Delhi; 

(ii) the list of those sold or leased with prices realised, or rents 
received; 

(iii) the list of those re-occupied for purposes of the Central Gov-
ernment ; and 

(h') the list of those occupied by other parties, neither sold nor 
leased' 

The Honourable Sir Muhammad Zafrullah Khan : The information 
is being collected and will be laid on the table of the House in due 
course. 
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1688 [6TH Su. 1938. 

1n/o,.,,,,,,ion promised in reply to starred question No. /l65 GaUd bfl Mr. 
Abdul Qaiyum on the 16th. August, 1938. 

ORDERS re NON-RETENTION OF INCOM.E-TAX CLERKS AND INSPJIICTOBS IN 
THEIR HOME DISTRICTS. 

<a) and (b). The Commillioner'l order was that clerkl (not !napedon) Ihould 
Dot ordinarily be 'polted in their home diltrietl. Before that they could IIrva la 
their home di8trictl. In relPect of Iupectora, the long Itandin, policy iI to poIt 
them away from their home diltrictl. 

(c) Inltructionl are being wued to the ColIlDliuioner to revert to the previolll 
practice in reapect of clerkl. . 

THE MOTOR VEHICLES BILIr--rontd. 

Mr. President (The Honourable Sir Abdur Rahim) : The House will 
12 NOON. now resume consideration of the Motor Vehicles 

Bill. 
The question is : 

" That clauae 38, a8 amendl'd, 8tand part of the Bill." 

Mr. K. G. Mitchell (Government of India: Nominated Official) : Sir, 
I beg to move : 

" That in lub-elau8e (I) of clause 38 of the Bill, for the words • and in any 
other eaM for one ,.ear only , the words ' unlesa a shorter period, not being in any 
eue lesl than six months, is specified in the t'ertifieate by the prelcribed authority' 
be 8ubstituted. ' , 

Sir, this amendment, in substance, was discussed at. length yester-
day on the previous amendment No. 252, and, therefore, I do not propose 
to say anything more. 

1Ir. President (The Honourable Sir Abdur Rahim) : The question 
is: 

"That in aub-elaulle (o!') of dause 38 of the Bill, for the words ' and in any 
othcr cale for one year only' the words ' unless a shorter period, not being in any 
e&IIE' leas than six mouths, is specified in the certificate hy the prescribed authorit,' , 
be lubstituted." 

The motion was adopted. 
Mr. S. Satyamurti (Madras City : Non-Muhammadan Urban) : Sir, 

I beg to move : 
" That in Bub·elaule (I) of clause 38 of thE' Bill, for the worda ' three y".an ' 

the words • one year ' be 8ubstituted." 

Sir, sub-clause (4) of clause 38 says: 
" N otwithatnnding anything contained in Bub·seetion (1 ) , a Provincial Go"erll.. 

met:t may, uutil the expiry of three years from the eommeneement of this Act, by 
rull'lI made under Rection40, dispense with the neceBsity for a certificate of t1tntll !D 
the calle of all or any transport ~e ielea in respect of which certificate. of regiltratioD 
and permits had already beE'n iS8ued before the commencement of thi. Act." 

In view, Sir, of the worrling of sub-cJausp (1) of clause 38, wc feel 
that n period of three years for all vehicles on the date of the passing of 
this Bill is much too long. J believe I am right in saying that a period of 
one year is ample enough, and within the period of thnt one year all 
these l'ehicles should have been registp.red, and this is required in order 
to carry out effectively the main purposes of this Bill. Sir, I move. 
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Mr. Prelid.ent (The Honourable Sir Abdur Rahim) .Amendment 
moved: 
•• That ill lub·ela1lll8 (4) of clause 88 of the Bill, for the .... orda • three yean ' 

the .... ord. / ODe year ' be 8ubstituted." 

The Honourable Mr. A. G. Olow (Member for Railways and Com-
municatioulI) : Sir, I would be prepared to agree with my Honourablo 
fIiend that three years is much too long if it is going to be universally 
applied. The reason for giving such a long period was that we are 
throwing a considerable amount of work on Provincial Governments at 
the start if certificates of fitness have to be given in all cases within ono 
;year, and, therefore, we felt that they might wish to undertake this 
rather heavy work rather gradually. But I am perfectly prepared to 
kave the amendment to the sense of the House. 

Dr. Sir Ziauddin Abmad (United Provinces Southern Divisions: 
Muhammadan Rural) : Sir, this question must have been considered in 
great detail by the Select Committee and the Select Committee did not 
make any amendment, nor did any member of the Select Committee sug-
gest any change ; aud in view of the fact that this period must have been 
arriVl'd at., after careful consideration, by our Own representative on the 
Select Committee, I do not see that it is justifiable to change the period 
at this st.age-·unless there may be some special reasons for it. Now, no 
('pecial reason has been mentioned by the Honourable Member, except 
that in his opinion thn'e years is too long. But considering the amount 
of work which would be necessary for the bringing into operation of all 
the rules which they will hllve to frame, probably amounting to thousands 
or in f011r figures, I think this period is not very long. Therefore, I think 
we had hl'1ter stick to the recommendations of the Select Committee. 

Mr. K. Santha.na.m (Tanjore cum Trichinopoly : Non-Muhammadan 
Rural) : Sir, J wish to draw attention to the fact that according to part 
4 of this cllmse this cl'rtificate of fitness may be two years and it may be 
extcncl('d by another three years j that is to say the whole period may 
come to five years. So, from this point. of view, it is rather advisable to 
restrict it to one year. as my Honourable friend, Mr. Satyamurti, nas 
li ~sted  

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

II That in ~l ~llll ~" (4) r.t cllluR .. liS of t ~ RqJ. for the words / three years' 
thl' ra~ • onE' ycnl" be 8ubatitutM." 

is : 

is : 

The motion was aoopted. 

Mr. President (The Honourable Sir Abdur Rahim) 'fhe question 

.. That elnose 3R, aA aml'n<1ed, 8tllllO part of tll(' Rill" 

The mot.ion was aoopted. 

Clause 38, as amended, was a(ltied to the Bill. 

l'tIr. President (The Honourahl!' Air Abour Rahim) The question 

1/ That, clltu8c 39 stRnd pllrt of the Bill.'.' 
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111'. ~ S. ATi" ... fJinpm 0h8tiar (&1eQ1 Ntd, ~i ~ltt t  ctpn. WPrth 
Arcot : Non-Muhammadan Rural) : Sir, I beg to move: 

" That in IUb-elaue (6) of ela1lle 18 of tile Bill, tile wom.. 4 requaltiq U ., to 
clo ' be omitted." 

This is merely verbal. In the last line of the sub--elause there are 
the word). , as the Provincial Government may at any time require '. So 
these words are unnecessary. I move . 

•. Pruident (The Honourable Sir Abdur Rahim) : end ~  
moved: 

" That in lub·eIaule (5) of elause 39 of the Bill, the wora. I requeetiDg it 10 to 
do ' be omitted. ' , 

The Honourable Mr. A. G. Clow : Sir, I do not think t.his is verbal 
at all. The e-ffect of taking out the words will be that the pa.rty would 
haw to furnish infoMlIation to t.hE' Provincial Government whether the 
Provincial Government wllnt it or not. 

Ala Honourable Member : Read the last line. 
'l'U Honourable 1Ir . .A.. G. Clow : I do not press the point. 
Itr. President (The Honourable Sir Abdur Rahim) : The question 

W: 
•• That in sub·elaUle (6) of dause 39 of the Bill, the words • requesting it 10 to 

do ' be omitted." 

i. : 

The motion waa adopted_ 
Mr. President (The Honourable Sir Abdur Rahim) The questioJl 

II TJuat eJa1lle 39, &8 amended, ltand part of the Bill" 

The motion was adopted. 
Clall:se 39, as amelllled, was added to the Bill. 
Mr. I. G. Kitchell: Sir, I beg to move: 

" That after clause :l!I of the Bill the following new claule be inserted: 

• 39A. (1 i The reg;stration Dlark aSMignc<l 10 a trailer shall be displayed in the 
.tppliaation of Chapter [II prtlllcrilJt>tl Iliunner on th,· side of the vehicle. 

to !.raileI'>!. 

(it) No person Hhall drivi' U 1II0tor ,·ehiele to whidl a t.railer i.I or trailerl are 
at.laclie\l unless the registration mark of the motor vehicle 10 IiriV£a 
is displayt'd in the r s rill ~d manner on the trailer or on the laHt trailer 
ill the t ~in us the ease l1Iay be '." 

Th,· object of this amendment is two-fold. Oue is to remove doubt as 
regards the ~iti n of trailers in respect of registration and the seconCl 
is to ma::e a statutory provision that the number of the motor vehicle sh-ollld 
be ~ l i d 011 the rear of the trailer. In t.he definition, a trailer is a motol' 
Vf·hic\t- aHI, as !>lIcL, has to be registered and has to have Ii registration 
mark tlild llI11uher assigne<.l to it. It appeared to us that there WIIS some 
room for doubt in the Select Committee and, therefore, we propo-.e to 
inaert luis elaw;e. AM regards the second part, as every OQe ~n ~ a 
trailer. if it is attached to the rear of the motor vehicle, prevent!! t ~  
numbe,· (,f tbe motor vehicle from bei:r;tJ seen a~d  therefore! it has to 
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have the number of the motor vehicle attached to it. We want to make 
it. clear that. the number of t ~ motor vehicle is to be displayed and the 
n~ er or the trailer to be l8pU'ately marked on the side. 

Sir, I move. 
Mr. President (The Honourable Sir Abdur Rahim): Amendment 

Q\oved : 
" That after clause 39 of the Bill the following new clause be werted : 
, 39A. (I) The registration mark alligned to a. trailer shall be displayed in the 

Appllaatioo 01 Chapter III pre.eribed maDDer on the side of the vehicle. 
tot ... i1en. 

CI} No penon lhall drive a motor vehicle to which a trailer is or trailers are 
attached UI1le88 the registration mark of the motor vehicle 80 dri ~ 
is displayed in the preaeribed manner on the trailer or on the last trailer 
in the train &8 the case may be '." 

Mr. Sri Pra.kaaa (Allahabad aud Jhansi Dividions : Non-Muham-
Dladan Hural) : Rir, I should like to understand the exact implication 
of thilS nmendmeut. The same trailers may be attached to different vehi-
cles. Would my Honourable friend want the number of the trailer to 
he (!hangC'd each time it ilS attached to another vehicle' The amendment 
II&Yli that the trailer shall display the registration mark of the motor 
vehicle 1.0 which it is attached. If a trailer is attaehed today to motor 
vehicle No. 1 and tomorrow to motor veh.icle No.2, how will the provi-
!lions of this amendment be earl'ied out T I understand the neeessity of 
some provision like the one proposed, but I want to know t'xactly how 
this will work. 

The Honourable Mr. A. G. Clow : Sir, the point is that the trailer's 
~ l r would l>f'i permanent and will be attached to the side of it. 

Mr. Sri Prakasa : If my Honourable friend will permit an interrur-
tum. i~ amendment Hays that the trailer will have thp registrlltinn 
mark of thl' motor vehiele, which ml'ans the vehiele in the front. 

The Bonour&ble Mr. A.. G. Olow : That is right. The trailer's num-
bpI' will IIr' lwrmanl'nt anrl will hp attached to it, hut the mark of t ~ motor 
vehicle, to whi(·il it happen!; to bp I1ttal'hl'd for the time being, will have 
to hI' !"'lII0\"!'d from t he motor vchiclE' ancI aUaehl'd to the rear of the 
trltil/'!·. 8:- wus explailwd by Mr. l\Iitehell, oiherwifip it will not be sePJ!. 

Mr. President (The Honourahle Sir Abdur Rahim) : The question 
iii: 

" That after clu.use 39 of the Rill the following new dnuse he inserted: 
, 39A. (1) The registration mark B"sign"d to a trailer shall be displayed in the 

4,pplioation of Cbapterln presl'ribed manner on th" side of t.he vchi,·Il'. 

i(l : 

to tr&i1en. 

~  No person shall drive a motor \"I'.hi.,le to whi(·.h a trailer is or trailers are 
attllched unle"" the re~i trati ll mark of the motor vehif'le so dri"~n 
is display/'r! in the prl'lICrihl'(l mllnner on tbe traill'T or on the last trailer 
in the train as tho cuse mny be '." 

1'hl' motion was adl tl~d  

1\I'W clliuRe :19-A was added to the Bill. 

Mr. Prelideat (The Honourable Sir Abdur Rahim) The question 

" That clause .0 stand part of the Bill." 
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Mr. T. ,8. AviDaabiUnpm Obetliar' : 8ir, I beg to move: 
.. That before the existing part (ta) of iub-claulM! (') of elauae ~ of the Bill, the 

following new part be iDacrted, and the aiating pa.rta be re-lettered accordingly : 
• (4) the conduct and hearing of appeals that may be preferred under thi. 

Chapter; '." 
('hms(' 35 of the Bill which we Ntve passed provides for appeals and 

this proyides that Pl·o\·incial Governments should make MIles in 1hat 
matter. Sir, J move. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
moved: 

II That before the existing part (4) of 8ub-c)aulle <') of elnuae 40 of t ~ Bill, the 
foDowing new part. be insert.t'd, an,l tho exillting parts be re-lettered lIecordingly : 

• (4) the conduct and hoaring of appeals t.hat may be preferred untler thia 
Chapt('r ; '," 

The BODOumble Mr. A. G. Olow: 1 have no objection to tb.iti 
amendment. 

Itr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

H That before th(' existing part (a) of sub·elnulle (t) of .elauae 40 of th.t' Dill, tne 
following new part be inserted, and the ('xisting partl be re-Iettered aeeordingly : 

• (4) the conduet and hearing of appeals that may be preferred n l ~ this 
Chapter; '." 

Th{' motion was adopted. 

Itr. Sri Prakaa& : Sir, I move 
II That after part (I') of suh-elaullO (o!) of elause 40 of the Bill, the following 11_ 

parts be iDlM!rted : 

, (oc) the size of Jette", and figurel! and the intervening BJlA4'e between e3C!h iu 
the regiatntion mark r('ferrell to in sub'lt'Ction (8) of !lection 24 ; 

Provided that the minimum I!ize pre!cribed for the regiltration mnrk Ihall nd, !1e 
more than lfi iuehce long and fi inchee broad. 

(oco) the seript or Hl'riptl of the registration mark; 

Provided that all scripts offieinlly rl'cogni:r.cd in the provin('c concerned 8hnl1 be 
"'eognized for the pUrpollO '." 

T am moving lhis amendment ill ordl'r to bring beforE' thf' l ~ the 
diffieultil'!< that arf' f'xlwri('nce!l hy some of us. It may be that this Dlay 
look II" though Wf' are legislating in details which may just as well be left 
to Provincial Gov('rnments, but, in my own province, we are faced with 
certain difficulties. In the Onit('d Provinces they Mve preseribed the size 
of etl ~r " and figures and we have to have four letters and four figures on 
most of the carR. Now, they havE' prescribed that each stroke of thp. J('tter 
should h(l t an inch hroad and each strokt' of the figurt' should be lth of an 
inch 1l1'nad and t~ length of thE' fi!lllres should be thret' inehes anrl that 
of tll" If'tt('l'!'I 2! inchrs. wit.h the result that if the rules were properly 
foIlowt'(l. lhe reg!stration mark, or, what We used to call so far the num-
ber plate, woulel be about three feet long. Tn Benllres, for inRtancf:'. the 
only pf'Mlon, hf' it lIairl to his erf'dit, who follows the ruJe8 religi011!111y iF! 
thr Di",tri('t MngiHtl'ate aml abollt OlH'-thirrl of the ll'ngth of' till' hRek 
of his rBr is coverf'd ~  thE' number plate. Nobod:v eJIIft f(\J1ow!< thnt : 
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a11l1 though the District ~ erintendent of Police threatened that he 
would withdraw the registration of all ClAra, if the rules were not strictly 
folJowed, he never did that, because the rule itllelf waa so absW'd. 

Nowadays, as most Honourable Members know, they have on the 
back of the cars boxes for luggage ; and these boxes themselves cover a 
good bit of space. These numbers have, naturally, to be attached beyond 
the l'im of the box. If t.his nIle to whieh I am referring were t.o be 
followed, about Ii feet of the number plate or the registration mat'lt Will 
abut outside the car; and make it rather risky for those who pass that 
car Oil the road. ] am not going to trust to the good !lense of the Pro\'in-
cial (iovernments in everything. 111 my own province the Government 
do not ~e  to pmlL'ess the propel' sense in this matttlr. Therefore, ~ir  

I Wif;h that this Legislatnre should give some lead in this behalf. so that 
we !l'ay 110t }'.ave impossible rules. ~ r l such experience as I have of 
these ?l1I1II1)!'r "lates. J think the ~i e I have referrer! to is quite sufficient. 
If somp one wllnts to huvc a bigger size, t ~re is nothing to prevent his 
ba\'iug that. The miuimllm to my mind should not be more than what 
I i ~  

1'hl'lI, therf> is the other clause whieh I want inserted, and that deals 
with th .. qu('stion of seript. Now, Sir, they seem to re ni~:e only the 
Lutin :-,et'ipl or what is ('Illled tll(, Uoman script and the Arabic i l e~ 

They ClI'I' called Arahie figures beeauRl' Europe owes the knowiechw of 
tht'se fij!tI res to A rahia and that is why they still call their figures. Arabic 
t);IlUg'11 jH'W flgnrt's in a<'tufli Arabie arc written differently. Any way. in 
Bf'nures n friend of mint' had his figures and letters written in DevHllagari. 
Orilinarj};\' nobody would have worried about it, but thos!! were the days of 
non-('(I· operation and the polil't' pounced upon my friend's car and prose-
cuted him. 

M..r. M. B. hey: Do you rE'fer to Mr. Shivaprasad Gupta's case? 

Mr. Sri Prakasa : Yes, that is the case. He fou!!ht the case to the 
High Court and the High Court also ruled that. the number plate mUilt be 
in what my Honourable friend!o\ opposite would call Roman letters and 
Arabie fiJrllres. In the Stat.e of His Bxalted Highness the Nizam of H.yder-
abad, tlipy have the proper A rabic letters and figures on cars and they 
come t.o British India. Somt' of my Honourable friends have seen them 
in Bombay and no one has raised any difficult.y about them. I feel. Sir, 
that tlw s('ripts and fiJ!ures officially recognised in a province should also 
bt> recognised by the motor authorities. 

'rhe High Court in the ease T referred to just now ruled that the rule!! 
on the snhject were explicit and that the letters and figures under the rules 
werf' t.o lIe in Roman and Arabic re!!pectively and, therefore, those rules 
must he followf'd strictly. But the fact is that mo!l1; of thesE" rnlf>!! and 
lawCl are al!lO translated in my province in Urdn. The form!! J!iYf>n in tlt.e 
Bill will also he translat.ed in Urnu. It is not neCe!!!!Bry that. these should 
bp in ll~lis  Most of the persons who own motor cars do not ne ~ 

snril" know n~li  ann these forms which would be transla.ted in Urdu 
would he recognised in my province as proper formal docu:ocntfl. !\owhflJ'e 
in tllis Act is it. Mid that the translations of various sections of the Act would 
not be recognised. Tooy are bound to he recognised. r was, therefore, 
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lMr. Sri Prakasa.] 
l'atht'r surprised how the Court ruled that in the partieular matter of 
s(lript und figures on number plates must always be in English. Sueh diffi-
culties arc bound to arise again. I wish this Legislature may give a lead 
to t he provinces so that proper nIles in this behalf may be framed and that 
Our own seripts and our own figures may be recognised in our own country. 
Sir, 1 D10\·e. 

Mr. President ('I'he Honourable Sir Abdur Rahim): Amendment 
moved: 

" That after part (c) of sull·clause (I) of clause 40 of *he Bill, the followillK Dew 
parb be iDaerted : 

, (cc) the siz(' of lett,ers and figures and the iDteneniDg space between e3,=-h ill 
tho registration mark referred to iD sub-lIEIdion (") of section 24 ; 

Provided that the minimum size prescribed for the regilltl'ation mark Iball not Le 
more than 15 wehes I(!Dg and 5 mchee broad. 

(ecc) the script or ~ ri t  of the registration mark; 
Provided that all scripts officially recognized in the proviDce eODcemed ,hall be 

recognized for the purpose '." 

Mr. K. G. lttitchell: Sir, I regret I must oppose this amendment. 
It is di"ided into three parts, too first part which seeks to empower the 
Pr vi l ~ial Governments to make rules, the second part which ~ee s to 
limit the size of the registration mark and the third part which seeks to 
provide that tile mark should be written in certain scripts. T,he first part 
is I think redundant because sub-clause (3) of clause 24 says registration 
marks should be exhibited in the prescribed manner, and sub-clause (1) 
of elaur.e 40 says that Provincial Governments have power to make rules 
for the purpose of carrying into effect thf> provisions of thiR Chaptel' and, 
therefore, that part is not necessary. As regards the size: I am not quite 
certain what would bf> tilt' effect of the Honourahle Mt'mber's proviso, jf the 
minimum should not be more than 15 inchef>, ('ould one not 1\8\' that the 
maximum should not be less than 15 feet! However, this is a matter 
which will be dealt with in the model rules. There is 8 technical committee 
1'eprl!icntative of officers in different provinCf'.8 wl>() adviSe us on these 
things und they will advise ns 88 to the size of the letters and the si1.e 
of the plate--all thesp thing'!; will bf> ineorpOI'atf>d in thp model rules. 
They were not prepared to advise us nntil the Rill had passed through 
the e i~lat llre anrl until it was finally qe<'ided what the rl i:~trati n 
marks R)l.onld consi!;;t of. and the number of figures and letters which 
Ahould be fixed, unt.il all that has b'*ln decid .. d by the passage of this 
Bill and nntil these standards are laid down, they were not prepared to 
arlviBP. 111;. Their recommendations. wilI I hope, be adopted by the pro-
"illccs. AI; regards the script as the registration of a vehicle is to be 
VAlid throughout British India, obviously the number must be displayed 
in the only set of figures and letters which are nniversally le.giblr Hnd 
understood by everyone throughout Brii,ish India. 

111'. lri PIrakaIa : Does the policeman understand these figures and 
lleripbl IIOW , 

. Mr. K. G. IntcheU : A policeman is certainly more libly to learn 
t ~ letters and figures-if he is illiterate---than t.en or eleven !'ICripts. 

U thert> is a great desire on the part of the provinces to add the number 
~l  in their own local vernacular, there is nothing to prevent them from 
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doing 80 and making the plate larger, but obviously if the certificate is to 
. be valid. t.hrouglJ.out BritiNh India, it must be in the manner propolied 
aud so these figures and letters should be in Arabic and Roman which a.ret 

I believe, used throughout the world for thiR purpose. 
'Mr. Sri P.ra.kasa. : What will happen if a car arrives from ~a 

or .TapaJ1 whl'rc they have different scripts anu figures which are pet-
mitteci t<, entt>r into India under the internationa.l convention. 

Mr. X. G. Mitchell: J should like to have notice. But 8S far &8 
I know unuf>r tile international convention, illternational certificates are 
only l l li ~a l  if thl' car carries a number in tl ~ ordinary European 
script. 

Mr. Sri Pr.:1kasa : What if it comes from Afghanistau f 

M.r. President (The Honourable Sir Abour Rahim) : The questioh 
is : 

" That after part (0) of sub·e1auae (2) of clause 40 of the Bill, the followinll new 
part'lI be inserted : 

• (00) the size of letters and figureR and the intervening space between each iD 
the registration mark reff'rren to in 8ub'lIf'etion (3) of section 24 ; 

Provided that the minimum Riz(' re l~ri d for the registration mark shall n,)t be 
more than 15 inches long and 5 ineheB broad. 

(oco) the script or lIeripts of the registration mark; 
Provided that ali 8!'ripts officially recognized in the proviaee concerned IIhall be 

reeognized for the pUrpolHl '." 

The motion was negatived. 
Mr. E. G. i~ : Sir, I mow : 
II That in lub·clause ~  of elause 40 of the Bin, after clause (g), the tOllowbrJr 

Jan e1&ule be inserted : 
• (gg) the particulars to be furnished by the owner of any motor vehicle to the 

registering authority, upon the transfer of po8IIe8aion ot the motor ... chicle 
under the terma of a hiring agreement '." 

The object is this. The definition of ., owner " of a vehicle in the 
Bill, as introduced, included the person in possession under a binnl 
agreement in addition to the person in possession under a hire purchrlse 
agreement. The Select Committee deleted the inclusion of the person 
in possession under a hiring agreement and we think that since the ohject 
'or registration is to enable the vehicle to be traced in a hurry after I1D 
aenident and cases may arise in which the person hires a vehicle for a 
term of months,-the whole of the cold weather, for instance, or some-
thing like that,-the Provincial Government should have power to 
require that in such cases the owner shall notify the registering authority 
or the police authority that t.he vehicle has been temporarily transferred 
to t.he possession of the hirer. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Thc questi(ln 
1'1 : 

II That in sub·clause ~  of claust' 40 of thp. Bill, after elause (g), the follo_in, 
new dauae be inserted : . . 

• (fig) the particularll to be lurnillhed by the owner of &ny motor vehicle to tlie 
registering authority, 1l'JIon tTle traJlllfer ot pOIllleBRioa of the motor .,.ltcs» 
under the termll of & hiriJaJr atr"'emellt '." 

The motion was ltdopted. 
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Mr .•. lat1amwti: Sir, 1 move: 
.. That in part (k) of lub·elauae (I) of elaulle '0 of the Bill, the wordl ' t, to be 

-or I bft omitted." 

This is a kind of verbal subtlety and improvement,-I hope it is lin 
iml,rovement,-8nd I hope the House will accept it. I think it is better 
English and better law. Sir, I move. 

Mr. PresideDt (The Honourable Sir Abdur Rahim): Amendment 
mO\'cd : 

" That in part (I.:) of lub·elauae (I) of elauae '0 of the Bill, the words 1 is to be 
or ' b(' omitted. IJ 

The Honourable Mr. A. O. Clow : Sir. my Honourable friend .. tated 
thnt it was both better English and better law. It may be t ~  
Eugiish but I am informed that. it ilJ not bettcl' law; Lccause, if he \\,ill 
I'l'fer to dause 21 (2) (,i) in the preceding chapter he will find thaI we 
h:tyl' used precisely the same phrase there. And the danger is i.hat if 
we use one phrase in one chapter aud anothl'r phrase in another (·hapte!" 
om' ingenious lawyers will be SIll'C to say that the Assembly had some 
ex ~ ttvrdinar  purpose behind this differenee and assign a meaning to it. 
I tl.ink we ought to stiek to the phrase which the Assembly hus already 
Rdopt(,'d. 

Mr. Bhulabhai J. Desai (Bombay Northern Diyision : Non-Muham-
madan Rural) : Sir, being a lawyer, though not an ingenious on(!, way 
I JlOi111 (Jut t hat thE' wholl' of thiR (k) is futile' In Rub-clause (1) it 
is said, 

., A Provincial Government may mue ruloa for the purpose of carryinl{ into 
.. ded the provisions of this Chapter." 

TlwlI in sub-clausE' (2) : 
., Without prejudice to tbe generality of the foregoing powt!r, sueh rules mlly 

pronde for", ete. 

'I'hen these categories are given. Does it really matter that (k) 
.houJd stand at all , 

The Honourable 1Ir. A. Q. Clow : It does matter. 
Mr. Bhulabhai J. Desai: How can it' "Without prejudice to the 

~eralit  of the foregoing power such rules may provide for ", etc. I 
haw! found that in Companies' Articles and in rule making power Govern-
ment always follow something like a flock of sheep. I submit that Imb-
elltufile (1) of clauRe 40, read with Ruh-clause (2) provides for a few cate-
gories and the phrase ., without prejudice to the generalit.y of the fore-
"fling power" covers any other matter which maybe prescribed. 

Mr. J. Bartley (Government of India: Nominated Official) : Sir, I 
shoulrl like to Ray a word about this. I have myself often sympl\thiRcd 
Vf'ry NtTongly with the views put forward by the IJeader of the Oppm'lition 
when T have been drafting Bills, but can we depend on an equally reasoll-
able \ iew beilljr taken by the court.s if our legislat.ion is questioned here-
after' We could certainly simplify our statutes aOllsiderably if we 
could so depend but we are also of COUTse slaves to tradition; and it has 
been a tradition in the drafting of Government Bills to lay down a aeneral 
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power ot rule making in the firRt sub-section, then in pursuance of that 
principle, more sacred than any other to a' draftsman ex-majori cautela, 
We enumerate severally all the matters on which we are likely to have to 
make 1'u11.'8. As an additional safeguard we add this subsidiary clause 
(k), drawn in as wide terms as possible, "any other matter which is 
to he OJ' lllay be prl.'sc1'ibed ". that is to say, lilly other lUatter which 
we hayc to prescribe or which we may have power to lJrescribe. The 
wordR are not mere tautology. What is covered by the clause is matters 
~ i  are to be prescribed, thllt i~ to say, which must he pres('ribed by 
the t.ClTJIlS of the Act and matters which mat be prescribed, that is, t ~e 
for which, without defying the principles of the statute, you can {in.l 
coyer for yourself when making rules. 'I'iJere is really no tautology. If 
we could simplify our statutes as Mr. e~ i would like them to btl t:limpli-
fled, we would surely do it. But until that happy day comes [ prd('r 
to keep the clause as it stands. 

Mr. President (The Honourable Sir Abdur .Rahim) : The question 
is : 

" That in part (k) of sub·clause (e) of clau.e 40 of the Bill, the worda ' is to 
bo 01' , be omitted." 

'rite motion was negatived. 

Mr. President (The Honourable Sir Abdur Rahim) The question 
it! : 

" That clause 40, as amended, stand part of the Bill." 

'fhf' motion was adopted. 

CJause 40, as amended, was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The question 
it; : 

"That clause 41 stand purt of the Bill.' I 

Dr. Sir Ziauddin Ahmad : Sir, I move: 

II That to sub·dause (1) of I'la.use 4] of the Bill, the following further proviso 
be odded: 

'Provided further that the transport ve i~l  shall he prrmittec1 to carry pus. 
sengerH, gondM or lin··Mt",·k '. •• . 

Sir, my difficulty was that we did not know exactly what thiR trans-
port ychicle would be. I understood that the transport vehicle will carl'y 
only one class of goods i and the intention of my motion is that when-
ever Ilny motor vehicle is registered to carry passengers along a parti-
cular route that motor vehicle should not. be prohibitf'd, if occasion 
requires. from carrying goods or li\"e-s10ek. Beclluse, otherwise when-
ever tlwy find it paying they may elo RO. If it is registered as ~  motor 
vehicle it should not be debarred from carrying goods or li'ie-lStock. I 
want to have this proviso in order to facilitate traffic.' 

L36fLAD It 
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Mr. Pna:iclem (The Honourable Sir Abdur Rahim) : Amendment 
moved : 

.. That to sub-clau.e (1) of clauae 41 of the Bill, the followin, further pron.o 
be added: 

• Provided further that the transport vehicle' shall be pormittod to carr! pae· 
IMlIlgeT8, goods 01' live·stock '." 

Mr. X. G. ltitchell : Sir, I am afraid I must oppose this, and 1 think 
that Ole Honourable the Mover is labouring under some misapprehen-
sion. There is nothing in tlie, Bill to prevent one vehicle, in outlying 
parts of the country, where there is not very heavy traffic, from carrying 
goods nud passengers at the 'JUline time. The owner might have to take 
out a pm'mit for both. If you will see the definition of" goods vehide>l It, 
you will find that it Dleans any motor vehicle constructed or adapted fl)r 
USf' for the carriage of goods, or any motor vehicle not so n~tr ted or 
adapted when used for the ellrrillge of goods soh·I." or in Ilddit.ihll to 
asst:l ~el s  Thore is n9thing to prevent a vehicle from carrying gooLis 
and :t~sen ers  I do not know whether you could well have the Imme 
veludf' l arl vin~ P l ~ rs Rnd livpstock Ilt t ht" sume tinlt". Hilt t el ~ 

is lJothing ill the Rill to pl'pvent a vehicle from getting a permit to rnrry 
passfHgers lind goods at the same time. Of course, it goes without 
saying-that a vehicle which carries passengers call carry ass~ ~ r l  

luggagl" as well, but it can also, in circumstances where there is 110 regular 
'ger\'ice, say in a thinly populated part of the country, and whl"r.· it 
does 1I0t get a full load of passengers, carry goods. 

Dr. Sir Ziauddin Ahmad : :\Iay I know, Sir, whether it will ue JlE"CCS-
sar;y to han' three differeut permits, one to earry passengers, one tv cllrry 
goods, and tl'e third for carrying livestock, or whether one permit will 
be !"l1uugh , 

Mr. E. G. Mitchell : Of course, goods include livestock, and !l0 that 
reduct's it into two. As regards thl' question whether t.here wO'.llU be 
on(' pprmit on one piece of paper or there would be separate pennit.s, I 
cannot say definitely, but a permit or permits to carry bot.h goo(ll'1 11 nd 
paSSPllgers would be granted at the same time. For instance, if a man 
aays he has got a 20 seater bus to carry passengerll, and wishes also to 
earry goods in lieu of passengers if he does not get a full load of pa.'t-
aengPl'8, the documents could be issued at one and the same time, hut 
I could 110t undertake that the permits would not be on separate pieces 
of paper. 

Dr. Sir Ziauddin Ahmad : But he ,vill get a permit for carrying 
,oods 01' passengers alone , 

Mr. E. G. Kitchell: Yes. 

Mr. Prelident (The Honourable Sir Abdul' Rahim) : The question 
W: 
II That to mb-elaule (1) of t.laUlJe 41 of the Bill, the following further prO"t'ilo 

"-added: 

• Provided further that the transport vebiele ,hall be permitted to ean! pae-
lengers, gooda or live· stock '." 

The motion was negatind. 
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Mr. '1'. I. AviDuhUiUpDl Ohettiar : Sir, 1 beg to move: 
.. That part (d) of sub·clau8e (e) of clause 41 of the Bill be omitted. 11 

This sub-clause is a new sub-clause which has been introduced by 
the l::)elcct Committee, and, on referring to the notes, I see that no reason 
has bCtln given for the addition of this new sub-clause. In the notes on 
clnlls(> 41 it iS8tated that" the new clause inHerted in sub-elause (::J) is a 
provision containeu in the English Road Traffic Act, 1933, whieh we 
cons.ider desirable". 1 do not know for w.hat rcasons the Parliament 
.included that in the ~l lilii  Act. 1 personally see no reason for includ-
ing this .in this Act. It is absolutely inconsistent with the provisions of 
the whllie clause, nay of the whole Act. If I may draw the attention 
oi the House to the following clau8t'8, they read as follows: 

" In dcterminiug, for th!' purpOSt. of this Chapter, whether a tran8port vehicle 
~ or i8 not \lsed for the carriage of goods for hire or reward : 

(0) the delivery and collcction by or on behalf of OWner of goode BOld, used 
or let 011 hire or hire purchl18e in the rourse 'of any traue or bu,inelil 
carried on by him other than the trade· or businetl8 of providing traJUl. 
I,ort, 

(b) the delh'cry or colledion by or on behalf of the O'lVner of goods which 
ha\'c been or which are to be Bubjected to a proeetla or treatment in the 
coursu of Ii trade or husiness c:u-ricd on by him." 

Sub-clause (c) also relates to the same thing, and it says this : 
" (c) the carriagu of good. in a trlUlspor1; vehicle b:r a manufacturer of or 

agent or dealer in luch goode whilst the vehicle ~ being used for demo.· 
stration purposes." 

AU these three claw.e8 mean that this vehicle should be used for pur· 
poses of trade or manufacture of the person who owns the vehicle, Ilnd 
net for the bl'lll'fit. of any other person. And sub-clause (d) is surpris-
ingly enough something quite different, and it reads as follows : 

.. (d) the carriage by a purson engaged. in agriculture in any locality of goods 
for or in connetltion with the bUlineS8 of agriculture carried on by another 
person in that locality, so long lIB the gooda arc carried in a vehicle 
whieh the per80n carrying them is authorised by a permit to UBe for thc 
carriagt' of goods for or ill connection with his agricultural business." 

It does not refer to agriculture carried on by that person who owns 
the vehIcle, but it refers to another persoll. And certainly, Sir, we do 
not expect that if a person uses his vehicle for the benefit of trade or 
agriculture of any other person it is used gratis. Certainly not. it will 
be l1IJed for some hire or reward. I do not expect that anybody would 
lend his vehicle to another_ for nothing, and it will be for hire or for 
I'om(; reward. And as it cannot be included under this section at all, 
T see tllat the definition in clause 2 which defines a • private carrier' has 
been ItDJended by the Select Committee to suit this clause 41, other-
wi"e it does not fit in at all. I submit that sub-clause (d) of clause (.2) 
of dause 41 is absolutely against the spirit and meaning of all t ~ othel' 
sertions in this Bill and also of clause 41, sub-clause (2). I imagine. 
Sir, that the fertile brains of some planter on the Select Committee must 
bave been responsible for the inclusion of this, and he has tried to pro-
vid~ fOJ" hiring the vehicle which he may have for his own purlJose. I ilo 
think, Sir, that this clause is against the provisions of this Bill and it 
RhonJd be deleted. 
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Mr. President (The Honourable Sir Abdul' Rahim): Amendment 
moved: 
II That part «(I) of lIub-c)aU8tl (£) of claUlltl 41 of the Bill be omitted." 

lIIIr. P. B. James (Madras: European) : Sir, perhaps 1 might 
'explain to the Members of the House why this particular clause was 
accepted by the Select Committee. It has reference more especially to 
,persons who are engaged in agriculture in a comparatively small way 
and who, sometimes, comhiDe to use a lorry for the purpose of carrying 
their produce from different estates or parts to a ceontre, either a 
marketing centre or a maDufactnring' centre. Pcrhaps if I give a con-
crete illustration Honourable Members may be able to understand the 
position. In the Nilgiris there are a large number of small tea estates 
owned by Indians. Now, they have not facilit.iel> on thcir estates to 
manufadure their own tea. l:sually what happens is, that one of them 
may have a tea factory, he mar have a 10iTY, and with that lorry he 
collects the tea frOIdlthe small estates and sends it to the factory. Now, 
unlf''Is there is some provision whereby these people who are in the same 
locality will be able to do, this, then he will have to bc chargf'd on the 
ba .. is of using this vehicle for hire or reward. This is a provision which 
finds a place in the English .. <\.ct and we felt that it ought. to find a similar 
place here in this Bill. It does not affect the larger concerns at all 
who own their own lorries and probably are quite able to afford to pay 
what is necessary to take tbf'ir own prodlH.'e to the fnrtory or thp 
manufacturing centre. This is an essential provision for el in~ thp 
smallpr man who cannot on his own transport his goods without the co-
operation of other people. Therefore. I do hope in those circumstances 
that. thf' House will oppose this amendment and leave the sub-clause as 
it is in the Bill. 

Mr. Brojendra Narayan Obaudhury (Surma Valley cum Shillong : 
Non-Muhammadan) : Prom what I have heard Mr .• James say, I have 
not been convinced what inconvenience will be caused to the smaller 
growers. The only question in this case is this whether the lorry will 
be allowed to talte a private carrier's permit or a public carrier'R 
permit. So, the smaller growers will not be affect.ed in any way. I 
I. .. ~i  th.· ~ ner ('ilargps hirc from the small growers. When til(' 
man is going to gain likl' any public carrier, thp1'e i!'l no reason why he 
should be given the easy facilitieR which are provided to t.he private 
carrier, Sir, l' support this amendment. 

Sri 1[, B. Jinaraja Regde (West Coast Ilnd Nilgi1'is : Non-Muham-
mlloan Rural) : It may hI' profitablp to give my own pxpl'rif'n('e. Tn 
my tlil't.l'ict thp,re Ilrf> on th(' horol'1' a large nnmher of roffee pstatl's. 
Whflt happens is that SODle coffee I'states kpep half a oozl'n lorries and 
they Flay they are there for privu.tl' pU1'pORes. But Wf' find. in actual 
experience, that they tab the coffee of othpr privatI' p!'ltates to thl' 
market and the public cllrrierR Fmffe1' a WNlt deal ; because. under the 
Tlff'SPlIt rnlf'<: of the MailrAR GoYernmf'Jlt. the public ('nrripr has to rny 
a larger tax whereas a privllte lorn o",nl'1' payR only a Rmall tllX and i~  
thp1'cforp, ahle to compete with thl' pl1hlic carril'r!l, So T R11pport thl'! 
ampnd'ment nnd oppose Mr .• TameR in this rPApect,. ' 

Prof. N. O. Ranga {Ol1nt1l1' rnm Nrl101'e: Non-Muhammadnn 
Rural) :  T am flhlO in fnvollr of thiH Elmrnrlment.. ThiR is really milt-
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~  the word " agriculture " in order to fish more people than ~ 

legitlmately be expected. ~  Honourable Leader ~a s that this word 
iI:I used or misused in the same way in which it is being misused in our 
neighbouring province. Very few people cau be taken in, 1 can assure 
Illy ll nd lli~ friend, .Mr. James, uy leaving his word here, and he 11"s 
tried to gct a larger n ~ er of people exempt from the usual disabilities 
to whieh these transport vehicles and public carriers are rightly sought 
to be subjected according to this Bill. What is ~e present position' 
Take the sugarcane growers in the varioull prpvinces. Most of them are 
not in a position to own these motor vehicle!>. Very few of them do OWJ1. 
them, and eyen those of them who own the,JJl will agree to carry the 
sugarcane of other people, not freely, but on payment. When such a 
thing is done, I do not know why they want such carriers to be exempt 
from all the restrictions to which these public carriers are rightly 
soug;ht to be subjecL{·u. Look at our own village roads. We know only 
too well that our r a ~ arc not good enuugh to stand those motor vans if 
we are to consider the road from the village to the market. It can 
L •. ~ lt lit only 1 Ill' tl'il aUtI colfee plunteL'l:; iU< Assam, the !liilgiris, the 
Shervaroys and other Dueh areas. If they want to use these things only 
for their UWlI P l"l ~  eertainly, as my Honourable friend :Mr. 
Avinashiling,am Chettiar has pointed out, definition No. 22 of clause 2 
iN enough. Anyone who want.s to use a particular private lorry for his 
own purpose, for the transport of his own goods, is exempt from 
(;hapter J V. Therefore, there is absolutely no need whatsoever under 
the present eircumstances to give this part.icular exemption in the case 
vf those agricultural Ylms or whatever they are. It is wrollg" to try to 
rompare our conntry with Eng-land in this regard. In England, it is 
true that many of these farmers are big' enough to own motor vans, and, 
therefore, t e~  (Irc ahlp to take f1civanta:,re of this. But in India I am 
~ lre not cven 011(' in a thousand of out· i ~ lns in those outlying portions 
to whic'h my Honourable r ~lld  Mr .• James. referred is able llnd will 
ever IH' ahlp in tIl(' l11'ar future to purl'hase any vans, not to speak of 

n~ tltE'IIJ entirely for his OW11 purposes. Therefore, I consider that 
tllis particular provision is not sought to benefit our kisans at. all in this 
country and is calculated to benefit. only those big planters,-big 
planters most of whom are not our own Indians, and even those who are 
Indians are such rich people that they can very well afford to accept 
Chapter IV and satisfy all conditions laid down therein. Therefore, I 
support this amendment and say that. if this clause were accepted by 
GO"ernment, they would not be benefiting the ki&ans, but only the rich 
and profiteering planters. 

Mr. Bhulabhai J. Delai : I wish to specifically state the ground on 
which we want this omitted, notwithstanding the various grounds which 
have been mentioned by the previous speakers. The only effect of this, 
as we apprehend it, would be that thf're would be unequal competition 
11I'tween a public carrier along the routes bnd a person to whom this 
concession is granted-whether it is a rich planter or otherwise does not 
matter.. We have found from enquiries of people having knowledge of 
the localitie!l in which this kind of conveyance is likely to be used, 
particularly in planting areas, we are thoroughly satisflert that there 
aI''' road services belonging to public carriers, and it is the only people 
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: Mr. Bhulabhai J. Desai.] 
1Pho W'OUld suffer if this clause were 8:11owed. The intention may not 
"e to put money into the pockets of the planter owner of a van of tbis 
kmd, but the fact remains that the way in which he would be able to 
IUpplement his load &8 a result of careful analysis is this. If he hn 
enough load of his own, he does not bother, 110 he cannot get aay 
edvantage, but it is only when he has not enough load that he wants m 
eompete with the public lorry. I. t er ~  appeal that this ought not 
to be anowed to remain. 
:.r. P. J. GriftltbJ (AllsafD : European) : As n Member of the Grcmp 

which was respon!'!iblf" for amending tht.> Bill in the Select Committee in 
the sense in which it now.stands, I want to make it clear. in spite of 
what has been said from the BeMhes over thpre, that this amendment 
was an ampndml'nt mOYf'd I'ntirl'ly in the intf'rests of the smllll mAn, 
and. 1'10 far as thp bi/! cllpitoliRts are concerned. whom Rome of us re 
present. it is 8 matter of l'Iuprpme indifft.>rt'nce whl'thrr thp present amend-
mf'nt is earripd or ~~ t lltt d  It \\'11$ put in bonn fide. to protect thllt 
~l ss of society whom in, the past-indt.>ed ht'fore the ad,'ent of this 
'Rill-the Congress Part~  hJrs always professed to defend. Thronghout 
t.hp tiiseussions on this Bill WI' havt' spen the COnl!1'f'RS Party abandon-
in~ its traditional rolf' of prott'etor of the poor and leaving it to those 
8upposed to l'f'prf'spnt the C'apitftlist!'l to look Rfter tbl'! ~ l man. '1'0 
wt' it is a matter of Rurprise that WI'! should find the ('ongrl's,q Party 

rin~ the tran!'lport ('om pan iI's at tbt.> expenst' of the ogril·ulturist .... ' . 
Mr. Bhulabhai J. Desai: WhiC'b a~ri l tllri: t ! 

Mr. P. J. Griftlths : I have just said-I repeat the assnran('e and I ex-
pt.>ct tIlE' aRSllraJ1C'f' to ht' believpd-thllt it is a matter of 
supn'ml:' indiffprf'Jl('(' In till' hig' ('apitalist f'ompaniC'<; whl'thrr 1his 
amrndnH'nt is cllrrieil 01' is drfellted. But it i~ not a matter 
of ilHlifl'\'reJl('(' In 1111' mnny small people. for (·xample. t ~e reff'rrcd 
to by ~  Hononrllhle fr1elH1. Mr .• TameR. who li\'(' in the Xih!iris. mo!'!t 
IIf whom (,l1lti"Rtl' (,m' s1I're of tl'a. ~  have no llH'lInS of tranSpt'l·t of 
r,hl'ir own an(l arl' elltire ~  c1pI'PD(ll'nt on their 11'11 or otllpr (·ommodities 
bl'in!! ~ l teil from plac'(' to pla('e smd lakC'1\ to some factory wh"re 
they ('1111 he mnnllfllf'tured. My, IIonourahle friend. Mr. TIegde, rather 
811 0,," ell his I'nthw,ill,;Jt1 fr, ,,:'r,'" I,illl ;I\\"n'· ,,·illt il ",1" Ii lIP spoke of 
l'ofl'l'f' ~tllt " lin ~ ~ " rr l lorries of tllrir own. 1 chllllen!!e Mr. 
~ de on that point to tell me II. single coffee estate in South ItI(iia own-
iJla' severa] lorries. Thosp. lorril's do not. exist. for those estatp.s can'lnt 
afford t.hem. But if thC' Con,::!'ress Party wishl's to make thingR (lim-
eu1t for the al!ril'llltllrist and to put n ~  into thl' po(\lwfs of 1he 
transport companies. it noe!'! not '\'C'ry much affect us ; all 'VI' want to 
do i", to /!rt it ilown OTI rl'('orrl thnt whrn II mllttl'r of fhi!'; kinrl ('amI' lip 
:it ' .... SR thp. Conl!'ress Party whinh wml prepared to give trouble to the 
ftl!1'iculturists and that the European Party trieti to defend their inter-
csts. 

Mr. Muhammad Azhar Ali (Lucknow and Fyzab:ut Divisions: 
Muhammadan RUTal) :  I only cnilorse the stntement of Mr. Griffiths to 

1 Uf. tldR extent that thi!'! amendment W8.'I pnt in by t.he 8el('ct 
Committef! on the ll l e~ti n of the Europl'an Group lind 

that there waR II. similar proviRion in the n~ is  Act but. when my friend 
ways that. it will bp of I!'rf'at bf'nefit to the poor man. I ahRolutely differ 
,from bim. This.nIl rather injnrionsly affect the owners of bullock carts, 
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which will not be utilised because of these 6-amport vehicles owned. by 
IIfl'eat men. whether they belong to the European Group or otherwiae. 
I have toured the whole of India and Burma with the committee on 
eo-operation and I know the conditions in Indian villages and also ~ 
the Indian States such as Bhopal and IIyderabad. There we find that 
our poor villagers carry these things in their carts and they will suifer 
if these things are carried by motor tranHport. 'rhose of us who bave 
Been tea plantations of Dehra Dun, they would'lfealize that even on 
thp. hills the bullock carts earry tea on ~ na le rates. I ca.nnot 
ima/line that any motor lorry or any owner or carrier will take thp 
cooda of the poor people without any payment. The poor cart-men will 
cot get any wages even because of these motors that will be ready to 
earry the goods to t.hc market very quickly. To say that these slow 
mcthodR of tran~it should be abandoned is to ignore the present day 
cOlJ(litiom; in Inelia when t.here is HO much unemployment. So, it will 
affeet the poor people in these ways and they will 811m not gl't sufficient 
p.rnploymellt when they are not doing their norlnal work. 1<'or thel\8 
reason!> I en! ir(·I" differ from my fri('nd. M:r. GriftithR. 

• •. I' 

The Honourable Mr. A. G. Olow :  I do not think thert' is any qUe&-
tion, liS Prof. Ranga lIuggested, of " taking ill ., anybotly by referring 
t.o agricn lturt; aud I don't th iuk that. 1 hose who put forward this amend-
ment were in t he l~ast tryinJe t.o take in anybody. I' must confess that 
I regard th(> clanse with a ('('rtuin amount of misgiving. not perhaps !>o 
milch for thr rea~  given on the opposite sidt' as because I think it 
is capablt' of IIhuse. It was put forward. undoubt.edly, with the object 
of helping the smll.lI man employed in agriculture, particularly the small 
plant.t'r. Bu1 ItS those who claim to represent the parties for whom 
the chan!!'p waH made do not. seem t.o be very lceen on their point of \·jew, 
I propose to ICII\,(' it t.o the srnst' of the House to decide. I would ~l 

~ l ~~t  Bir. that. he fore putting tJie amendment to the vote. you might also 
ilJ('IIHle dIP word " 01' " nCI'urring at thp. end of part. (r.) of sub-dRUse 
r.?), 

Dr. Sir Ziauddin Ahmad: 1 waH not a member of the Select Com-
Jllitt"i' awl llatlll'lIl1v I (·ot;)d not folio\\' the discussions there but it does 
npl. stl'ilw nw to lit: ypry I!enuine that. the memhers of the &>Ie('t Com-
mittee put this ill i ~  hecaust' it was suggested by the European 
Group. Our ('xpcricnc(' is just, the reverse. The second point I should 
mention is that if this clause is there bullock carts will he affected. 
Thill aq!ulll('J11 uoes not appeal to me. I mus1 of l~ rse ~ re for the 
intrr('sts of thr smllll(,1' mono On tlit• one sid,· the Congress say that 
the i ltt r ~ts of the puhli(' (,Hrri('rs will Rufi'('r if one ('lass of JIlell are 
n)J(,wed to Cll.rry t ~ /loods without sUhmitting to /111 t ~ ru I ('''I and 
r ~l lati ns /lTl(1 without payin!!' snffirient ~s  If ~ have suffi(,j(mt 
n ~r of nnhlie carrier.'! in the 10('lllit.ies it wi)) s rv~ in t i~ al til~ ar 

nl;llmrr. If t.here ar~ suffipipnt. numhpr of puhlie e lrri~rs who will ('OUl-
l'rtc with thesp lorries kept by one or two bigger landlords who may carry 
thf'sP thin!?s. t.hl'n. probably. there mav be a ease bllt very often ,ve find 
t!wl in t.hose IOflruities wherp. t.his thing will apply, there will not be 
,my Tl11hlip rarrier and. therefore. the choice that wili be Ifdopted by 
the smaller men will bp eit.her to take their things by a rrier~ nl in~ 

to these landlords or other farmers or to carry them by means of the 
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slow bullock cart and ekkas. t am always in favour of bullock a~ 

myself but I know that I will be in a minority of one if I advise the 
~ t r l of the A!l8embly to travel long distances from Simla to their 
homes in bullock carts instead of motor and train. However strongly 
.  I may feel for the bullock cart!'! and the!ie e ~ a alas  I think in these 
days of fast traffic and hard work. it is very difficult to support it. 
lIIr. S. Satyamurti : I.had hoped that the Hononrahle Member in 

charge of the Bill, after his categorical statement that this clause is 
likely to he /lhuf;ed. will have said: ' we will vote for the umendment " 
but instead of that he has left it to the House. He fOl'get8 that he and 
his friends are part of this House. Therefore, he cannot escape the 
r s n li ilit~  of a y01(' Oil t i~ mnt1l'r. on!' a~  ('1' thl' otlwr. As for 
my Honourable friend. the emeritus Vi"e-Chanrellor of the li~ar  
University·. and the future member of thp Trxtile Tariff BORl'el, [ am 
simply amazed at the contradiction in his attitude. Generally he gets 
up in this Honse and tnlks for thf' poor mlill. the humhlt· l'ommmer, and 
th(' hullork cRrt. But today. when the amendment is not to help the 
exploiters, who ,,-ill not hp puhliC' earri('rs'--lls ~  TJPIl11('r f'xplllin€'d, 
t,iz., th€'n th,'y 1'11'(' not bounr1 10 carryall thf's,' J!oods. hut, whf'n they 
hay€' !!,ot spaee. then  they will try t.o exploit others. and ~et ~ ls for 
aJ!ril'u1tnri"ts in thf'il' pllrt. then l1io: he8rt sudlJpnly he('()me!'! stony. I 
will i d~e ",heth!'r hi!! heRrt bl'('omes stony whf'n we !!,O into the lobby. 
but torlay , a~" just put t ~ ar~n nt to him that tllis ('InnsI' ,viII not 
help thp small a~ri ~ ltnrist 8t nil. It is int nd~d t.o help plaTltl'rs whose 
proft'ssion is mis-('RIIP.l1 "n ri ~l ltllr " in this country. in order that 
they mnv eS('apl' legitimlltf' taxat.iml. ~  art' ('II1\eel " lI!!ricultnrist.s ", 
t ~  makp huS!'t' profits. anrl Yf't t t ~  !!l't the hpuefitH of low t8xation 
"If R!!rienltnre in this (·(I1mtr,-. That is why thf'v ,vant a1<.;0 ill this ('lamle 
'0 havl' thiM provision. ~  how n~  a ri~llltllrist l 11Il\'!' f,!ot motor 
CRrs aurl lorrips '! How an~  81?rirulturists of tlJf' typf'. for whom Dr. 
7.:imHl{lin·s hf'art melts oCl'asiona\lv. are l'arriHs anel can Mrrv other 
peopl!"s ~ d  j T dc, l~ e t that thi!! amenrlment is t ~iti ate in 
the intt'rf'!!ts of thp poorest of the land. that it will prevent exploit.ation, 
ann. to ust> the Honourable the Government Member's words, that it 
is capable of abuse. and I will add, gross abuse. I do hope en'l'Y 
section of this lIousl:' will support the amendment ann we will lea"e it 
to Dr. Sir Ziauddin Ahmad and his frienrlR to be in a minority of two 
or three. 

Mr. M. S. Aney (Berar : Non-Muhammadan) : Sir, I feel-besides 
the other disadvantages to which reference haR been made hy my Hon-
ourable friends--there is one more point which is of some importance, 
in my opinion. I think if we allow this clause to pass ftR it is. it is 
likely to give rise to a class of bogus agriculturiHts coming int.o existence 
v,-hr: may own 10rrieR for thp. purposp. of carryinl? on this kind of hU!li-
np.!ls and for which he will bavp to pay very liUlp to thp. RtlltR. 8.S r.rtm-
pared with other puhlic lorries. Therefore. I think that in order to 
insure against the cropping up of Rueh sham-lorry-owning cultivators, 
it is better that we do away with what appears t.o be a superficiul ad-
van!age t~ the real agriculturist and a real advantage to the bogus-
agrleult.uMRt. I. therefore. support the amendment. 
Beveral Honourable Memben : T move. 
II That the que.tion be now put." 
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Mr. President (The Honourable Sir Abdur Rahim) There is 
apPltrently' a small omjssion in the amendment-the word" or " ought 
to be deleted. ~ question is : 

" That the word « or ' at the end of daulle (0), and part (d) of lub·elauae (S) of 
elauBe 41 of the Bill be omitted." 

'l'lte motion wall adopted. 

The Assembly then adjourned for Lunch till Half Past Two of tha 
Clock. 

The Assembly re-assembled after Lunch at Half PaJt Two of the 
Clock, ~l  Dfputy President (Mr. Akhil Chandra Datta) in the Chair. 

Mr. 8. Satyamurti : Sir, I had given notice of an amendment to omit 
part (f) of ll e all~  (:f) a Ito/tf'th('r. bll/: T Imt not moving it, and I 
re'ql1est ~ l r leave and that of the House to move an amendment, copies 
of whirh a"~ e~n placed on your table and on the table ()of {!very 
ROlllIl\J'ab](' Member. The amendment runs thus: 

" In daulic 42 (3) (I), insert the wort!.· other' before « pub lie '." 

As amended flart (n of !Iuh-elause (.'1) will read as follows: 
" (f) to ony transport vehicle used for allY other public purpose prescribed in thill 

behalf.' , 

IIonourahlp. l\fpmhers will notice that parts (a) to (e) are purp"Se!!, 
",hid) :11'(' mor(' or II'IlS public. At th(' same time, if the words' public 
puqws.' , were lrft as they are, there is a possibility of almost any public 
Illll'PCJ."" hpin/! ine/nop.o. r. thc'rpforp. wHnt the do('trine of egus dem gen!wis 
to ht3 BI)plirci to thie; section. That. T think. WM also thp intenti()n of the 
rlllll ~r~ of the Bill and of the Sel('(·t ColIll1littep. 

Mr. Deputy President (:\fr. Akhil Chandra Datta) .  I take it that 
thel'I' is 1\') objection to its being considered. 'fhe que,,;tion ill : 

.. In clause 41 (3) (I), insert tbl' word' other' before « publie '." 

The :.notion was adopted. 

Mr. Nabi Baksh Dlahi Baksh Bhutto (Sind; Muhammadan Rural) 
Sir, I bt.,go to mOve: 

" Thnt atter part (I) of sulH'lau8e (9) of clause 41 of the Bill, the following 
be il1llerted : 

« (g) to any transport vobil·l" IIRlld and owned ~  noy educational institution, 
whose mlUlaging committp,e i8 R registered body'." 

Sir, we have provided facilities to a transport vehicl(' belonging to 
th" Omt.rlll Government and the Provincial Oovernments; we have 
I'ro,·jc1ecl facilities to local authorities; we have providfJ !acilitb:i to 
police; nnd we have a]so provided facilities to vehicles of !lny public 
lIt"rvice. I would like to press that similar facilities I.H) provided to 
t~dl i til nnl institutions. \Ve know that the girls schooltl in hig t ~vns 
kefp h'l'!'icl'I to bring children from their s~s to the school. These 
~ rrii  "i~it the houses of the children and tht:y ply on nIl the roads 
l i~  liTe slife to ply on ; an~ I hope that. the House will agre.., to 1D1' 
1'equcst. 
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Mr. Deputy Presiclem (Mr. Akhil Chandra Datta) : Am.eDdlDont 
moved: 

. " Th':.t after part (I) of Inb·cl&uae (") of elauae 401 of tbe Blll, the tolJowlq 
be IUerted : 

• (g) to any tranaport vehi('le uled and owned by any edueatioll&l iutitutiOD, 
"'hOlM! managing l'ommittCt' is a Tegistered body'." 

Mr. E. G. Kitchell: Sir, I oppose the ameudment. If Hononrl1ble 
Mt'mbl'rs do not. h{'ar me, I hope they will tell me. This provisinn (;Cf'JD8 
to me to he unnrocessary e ll ~se  as far as I know, lin lll~nti l l 
iIl!ltitutioL is likely to use a Vcllicle for hire or reward, {or the carring-e 
(If a s n~ers or to use a vchicle to an~  great ~ tent fol' the carriage 
of d~~ ""en for private purposes. Now, a8 far &8 school buses are 
c-oncl'rnf'd. they are. not covered by the provisions of Ci:apter IV, but 
if ~ n will look lit suh-('Iuu"f' (4) of clauSf' 41 you will Ree that t hc-re 
is a prc.yision for t.he Provincial Government to extend the r: vil~i n  

as Tf'gaJ'ds passenger carrying vehicles to any vehicle earr ill~ IDore 
than ~t "  pass{'ngers whether for hire or rewHrd or t r i~~  Thllt 
emphiltdsH the fact that. gf'neraIly, 8('hool buses. with which fht' J(onolll"-

l~ tllp :'oIover W8S prineip811r ~ rnt d  81'(' 1I0t. transport vehi!!i!"!! 
for purpos{'s of this Al't awL t hen'flll'p, it uoes not seem to me to be 
nr s ~r  to ('xcluile them. 

Bir. I oppoBe the amt>ndment. 

Dr. Sir Ziauddin Ahmad: Sir, if WI' accept the a"~ l l t of my 
TIollonrahf' friend. 'Mr. Mitchf'll. t.hen certainly part (c) of sub-clall!\e 

~  will not also he' 1l1't:I'AAIII'r whic·h li ~s to ' any transport "chide 
used ,,,oicly for police. fir{' brigade or ambulallce purpose" '. T think 
non" of t ~  thing-s will Of' nf'Cf'ssrny. Whaf.('\,er ar lll:"~l t  :Jc('ol'(ling 
to bim. npplif'R to tlH' lnl i ~ hf'longing-to th!' ('dl1catioilul institutions 
whiph IIr,. ~  fOT in~in  thl' /!irls from th!';]' hom!':; !o th!' sl'hor,!s 
nwI ('n]Jc!:n" will al'lf) appll' to f'acb ann everyone of L sl~ cat('gories 
that 11.1'1' nlf'ntionf'o h"l'f'. Therf'for(', it ~r ynu should mer.t ion nothing 
in Hlriclls part" of i-:nh-l'lfillSI' un lind 1('1\"(> it to tllP 1,01'111 (jOYPI'IIf1I1'Jlt 
to makf' mIl'S and to mentioll clelails of the provisions ~ i :l 1111',\' may 
mnkp for di " r~nt elassps or you should acrept this amendment. When 
we have explicitly mrntionecl ('ertain dASS(,S for pulllie' henefit, then I 
d.o not ~ t  anv r~a nn ,vhy-this puhliC' benf'fit ~ ld not. he extended 
til till'! lll~atinnal inf;titlltions. You know that institl1lioll:i who tC'ach 
boys do not t'mploy 10rricC!. It is only t.he girls 8chol"ls nnft l ~Pi  

wlii(·h "rnplny 10rriP!'! in order to bring childrC'n from their llO!Tl£'S to the 
8chools. ThAt. is the only purposE' for which the,y keep lon';('s. Th,'y 
nevrr Ufiil' their Jorri"s for hire or for any other purpose. [, therf'fore. 
hope that my nonourahle friend will re.conRider his posit· on and extend 
this JlI'ivilr·goe Ill!110 in the cast> of the educational institutions whieh lIse 
t l ~ h,ni'!s only to hring small children from their homes to the schools. 
With t11('I':(, words, I RUpport the amendment. 

Mr. T. S. AvinashiUn,am Chrttiar : Sir, I am afraid my TIonollrablo 
frienil, Dr. Sir Zianildin Ahmad, has mil;sed the meaning of the expres-
Irion " tnmsport. vehicle". A" transport ve i ~le " iB for goods, and 
it is not f'or children. 
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Dr. Sjr Ziauddin Ahmad : Then police is goodl. 
Mr. T. S. AviDubjJjnram Ohettiar : I do DOt know hnw GovcrnmeD.t 

will e l~t i  the police. (Interruption.) I will leave it to t ~ lawyer 
Memben.c of this House to say if I have miaundersto4ild. ~ l  can get 
exemption under the first three clauses. If that inkrpretE'.tion is correct, 
then II f;pecial provision may not be necessary and, though I am very 
mueh ill sympathy with the meaning of this amendmeut, 1 think it 
may nor be necessary. 

Mr. K. Sa.nthanam : Sir, I am not rising to oppose the a.men<hnent 
of my Honourable fri.mcl. But I want to make the posiLion c1elJr. A 
trnJlsport ,chicle is a public service vehicle or a goods vehie:e. A publid 
service Yt!hicle is uRed for carriage of passengers for hil'e, and, there-
fore, Il ','/'hicle ,vhich a school possesses does not come under t ~ deflni-
linn of transport vehicle. I think this provision is not necessary. Of 
~ rs  in part «(:) there is mention made of transport vehicle used 

solely fOJ" police, fire brigade or ambulance purposes. '1'1.11) only justi-
fication is that it might be adapted to carry goods also. In thnt case 
it is hound to ha\'e l)('rmit. If they carry lathis and firearms, they 
may COJllf' under the definition of goods vehicles and any goorls vchicle 
is Il t rallS port vehicle alld, therefore, it may be rcquired tu get a permit. 
As lprrif'to of ~ l childrp.n do not come under the, definjtlon of trllrut-
(lort t" i~l  tlll'Y Ilre Ilutomatically excluded. The G,ovcmment might 
make thut clear. 

Tho Honourable Mr. A. G. mow : I am willing to admit that there 
may be 'lome forcE' in thE' nr~ ents of my Honourable friend, Dr. Sir 
Zilluddin Ahmad, that part (c) iR unnecessary. If an amf'ndment had 
l,eeli JUo\'l'd to that f'ifect, I would have had to consider it. Bnt two 
wrollgs do not make mit' riJrht. There is no danger in part (r). ~  
long as ;1 is mad RoJf'ly for police. fire brigade, or amlmlul'cc purposes, 
th'r,· is ]Jfl ~ r of theRf' v<'hicleR ('ntering into competition with puhlic 
earri<,l'. jill his eal'(l. pro\' idf'o yon Ilrt' preparl:'d to carr.\' t.hp ehildren 
fr.('. tlH'I'C is no dalll!f'I" pf eomillg within the mischi('f ot this 'iectinu at 
all It is onl." whf'1l ~ ll hegin to charge fares that Huh-clause (.1) (If 
,·latH.,· -J I will IWg'in to apply. Moreover, tIl!' a elld ~nt does lIot Ray 
tlla! It i1' 10 he u;,f'11 f(J;' 1'llu(,,,tiuliHI ~ r l~  The amcndmtmt merely 
:suys .< ,.1 .... (',] lind I1w]1('(1 II\" IIIl (,dw'ntioll111 iJl!o!titution ". :0;0 that. for 
ex'Hmp]<" it the Alil!arh ~ivrrsit  were to start the buo;il1ess of gootls 
carl'ler>;, they would he cxempt:>d hy the ex-Vice-ChancClllor's am('nd-
nlllllt. Elij', I orpos!' the nmendment. 

MI'. Brojendra Narayan Chaudhury: What will be the position 
whfn tll., !ichool e ar~ s '1 fcC' froUl Oil' (·hilt]rel; which tblY sometimes 
dCI , 

The Honourable Mr. A. G. Clow : (n that case they would require a 
pC'rmit. 

Prof. N. G. Ra.nga; Sir, in most cases t es~ educational 3uthoritit's 
}\('ep tll('il' own earrif'rH only for the sole purpose of tram;p"rtin!! the 
Stud(,l1ts from their homes to the school and back. At the same time 
thf'Y 81'C' obliged to charllc a small fee fpr the partial illt nlln ~e oJ1 
tJw lorry. If lIO exemption is made in their case, t.hen c.':tainly it 
. Vl'c'Uld be impossible for many of these educational institutions. especially 
. E'dueational institutiolls which are solely maintained for women, to make 
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arrDngemcnts for the transport of the students from their homes to the 
8chool 8nd back. In tbat case, it would be very difficult ror women, ~ 
young gub to go from their homes to the schools and colleges. 'rhat is 
\thy this amendment is neM's,qary. If there is 110 harm in having part «(,) 
of this J..u[,-clause, then certainly there is no greater harm in accepting 
this ameHoment. . 

The Honourable Mr. A. O. Clow: I may E'xplain there is a big 
difference. Part (e ) v ~rs a case when the vehicle is being usel 
8o}ply for the purpose of t.he owner of the ,·ehicle. ,It is not the 
same ht're. We are not preventing educational institutions from llulin-
tailling motor vehicles, but if they charge fares, they would have to 
(,btain permits. That is the only difference. 

Dr. P. N. Banerjea (Calcutta SUhUl'bs : Non·Muhammadan Urban) : 
Sir, this limendment is a very good one. It is intende.d to ~ndi t not 
only edueational institutions but also the chi!dren Wll'l ~  to these 
insti: iltiolli>. It has been argued by one of m;v Honourable riell l~ that 
the buses of educational instit.utions will not bl' rl ~ardetl as transport 
n.hicles and that they do not come under the definition. But T submit 
that \'Ve have not yet conFlidered t.he definition elalls ~  A further 
objection has been raised by my Honourable friend, Mr. Clow, IlllmcJy, 
that if till' children are eilarged ar~s for buses, then they will not come 
uuder the exemption clause. I ask, why tlot' It i-; well-known 
that children· go to schools and colleges in buses mail'taincd by the 
edlll'atif)n.Il institutions and that they do pay some ral·e. Hilt why 
should t ~  not be exempted T Educational in<;titutiol1s do not make 
any profit. out of this carrying busincss. e~  provide for the con-

e il ~ of t.he c}lildrpu and if they eharge somethillg' in orl1l'r t.o 
rf'cowr 11 part of the cost of conveyance., then there can he no ubjec-
tion. r suhmit this is a very reasonable a ~nd ent awi it should 
t ~ aec.-cl'tl'd by the flouse. . 

Mr. Bhulabhai J. Desai: Sir, may I point out to sub-elau<:e (f) : 
•• To any transport vehicle used for any pubJie purpose preseribe.d in thi. 

behalf." 

It is legitimate to argue that larger number of vehicles or larger 
classes (If vehicles would be covered by that clause tht:.n tile narrow 
class which is intended here, namely : 

" transport vehicle used and owned by any educational inltitution, whose maDill" 
bag eommittee is a registered body." 

Now, Sir, if you look at the definition of " pubic service vehicle ", 
it means: 

" any motor vehicle uAed or adapted to be used for the cnrriage of pllllcngcn 
for hire or reward, and includes a motor cab, contract carringe, and Itage carriage." 

It is a fact that it is Dot a mere matter of philanthrophy or charity. 
It is a mutter of convenience, it is a matter of co-operation, for I kno\y 
in the City of Bombay from a large number (If suburbs, childrpu an 
carried lind collected for nlany schools. They just pay ~ll n  for the 
muilltenanee of the vehicle. I, therefore, do suggest tbHt. evcn lit the 
riHk of /J«ing ex majori cautela occasionally, in a matter of this kind, this 
Dlay be Itccepted. 
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Mr. Deputy Presidont (Mr. Akhil Chandra Datta) : The question 

" That afterpRJ't (I) of !lub·r.1:JulIE' (3) of' "lause 41 of thE' Bill, the following 
Dew part be inserted : 

( (g) to any transport vehicle ulled and owned by any educational institution, 
whose managing comulittee i. a registered body." 

The motion was adopted. 

Mr. S. Satyamurti : Sir, I beg to move: 
" That part (g) of 8ub·clause (.') of clause 41 of the Bill be omitted, and the 

IUbllequent part be re·lettered accordingly." 

This ~ll lall"e sa.'"s thnt suh-section (1) shall not apply, subject til 
any )ll'm;('rihed condit.ions, to any transport vehicle owned hy t ~ Gov-
('rnnH'l1t nf flny Indian State or F'reneh 01' POl'tug'Jcse Scttlemrnt bounded 
hy India lIsed for Government purposes ullconnected with /lny commt'l'eial 
ell r ri~e  

I dt. not think I need labour this point, because these are 
erll ne lt~ about whose composition and n ti n~ and sense f)f 

resplJllHiltility we ha\'c c\'en less knowledge than we have of t i~ 

n~ lelit ; and the phrase "GOV( ;rnment purpose,,;" will cover 
many sins,-for Go\'ernment buildings, for Gov('rnment ~nter l ist s  etc. 
Thcy may practically compete with other vehicles, and we will have no 
control over them whR.tever. It does seem to me, Sir, that ('ven Govern-
ment enl('rprise will be excmpted, although it iff genuinely commerr.ial, 

~a s  it is Government. "Unconnected with any commercial f'nter-
prIse, " will normally mean, with any private commercial entm·prise. 
It simply means that t e~e Governments will be ablc to l1Se their trausport 
in ('oml'etitioll with ours and ruin the whole scheme of permits under 
clanse 41. Sir, I move. -

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment 
moved: 

" That part (g) of sub·clause (8) of clause 41 of the Bill be omitted, and the 
subsequent part be re·lett.cred accordingly." 

The Honourable Mr. A. G. Clow : Sir, I oppose the amendment. My 
Honourahle frielld said that Indian States and the other settlements 
referred to, in utilising this provision, will be subject to no control what-
ever. I think he must ll ~ oyerlooked the opening words of the clause 
which read, " subject. to any prescribcd condit.ions". That obviously 
gives a Provincial Government power to impose what rules it chooses, 
and the intention of course was that this would. be normally reciprocal, 
that you would not give an Indian State the power to use a vehicle for 
pUblic purposes unl('ss you were satisfied that the province had an equal 
right within the State. I t.hink particularly in t ~e places where roads 
keep crossing Indian States, going out of them and coming into them, it 
would be extraordinarily inconvenient if we were unable to make mutual 
arrangements of that kind. 

Mr. K. Santhanam : Sir, I want to add only a few sentences to what 
3 P.M. Mr. .Satyamnrti has said. Even if it were 

llracbeable it wonld give rise t.) a great 
.de8;1 of .complic8ti?ns. ~r instance, the State may be dis-
satisfied wIth a provInce which has imposed any harsh conditions or a 
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province may be dissatisfied with a State if it imposes such conditiODIL 

..In the reciprocity clauses 9 and 28 of the Hill, in order to avoid such. 
complications we have given power to the Central Government and not 
to the Provincial vern ent~ to IIt'al with the 8tlltes. 'l'herefore, I do 
not think it is right for U8 00 invest the Provincial Governments with 
any right or duty in which they will be able to bring the Government of 
India into any sort of difficulty with the States. Therefore, I suggest 
that it may bl' advantageously omitted. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 
i~ : 

.. That part (g) of sub·clauae (3) of elaulle 41 of the Bill be omitted, and the 
.uhllequent part be re·lettered aceordingly.' , 

The Assembly divided : 
AYES-51. 

Ahdul Qaiyum, Mr. Lahiri Chlludhury, Mr. D. K. 
AI><iuY' Rasheed Chaudhury, Mauln. Mnitra, Pandit Lakshmi KantL 
Aney, Mr. M. S. MIlJa\'iya, Pn.ndit Krishna Kant. 
Asa! Ali, Mr. M. Mangal Singh, Bar dar. 
A:ryaqgar, Mr. M. A.Danthuayauam. Millrll. Pandit Shambhu Dayal 
Ba.lerjea, Dr. P. N. Muhammad Ahmad Kazmi, Qui. 
Chaliha, Mr. Kulaclhar. \ Paliwal, Plmdit Sri Krishna Dutta. 
Cbnttopadhyaya., Mr. Amarendra Natb. Pn.nde, MY'. Badri Dntt . 
.()haudbnry, M.r. Brojendra Narayan. I Parma Nand, Bhai. 
Chettiar, Mr. T. S. Avilwlhilingam. ,Rllmayun Prnllad, Mr. 
Ctaetty, MY'. Sami V8IlCl&tachelam. I Rang-a, Prof. N. O. 
Chunder, Mr. N. C. Ran, Mr. M. Tbirumala. 
Dal, Mr. B. ! Bant Singh, Bardar. 
Daa, Plllldit Nilakantha. Hunthallam, Mr. K. 
DetUli, Mr. Bhulabhai J. SMtyumurti, Mr. S. 
Deshmukh, Dr. G. V. Sbllm Lal, Mr. 
])eshmukh, Mr. Govind V. Sbeodl188 Daga, Seth. 
Gadgil, Mr. N. V. Siugh, Mr. Gauri Shankar. 
GO"ind Daa, Seth. I-:lingh, Mr. Ham Narayan. 
Gupta, Mr. K. S. Sinha, Mr. Satya Narayan. 
Baoa Raj, Raizada. flom, Mr. Suryya Kumar. 
Begde, Sri K.. B. JiBaraja. 
Hosmani, Mr. B. It. 
.1edJae, Mr. K. M. 
JopDdra Singh, Sirdar. 
Xailuh Behari Lal, BUll. 

Sri Prakasa, Mr. 
SubbarayaD, Shrimati K. Radha Dal • 
t;ubedar, Mr. Manu. 
Varma, Mr. B. B. 

NOES-64. 

Abdul Ghani, Mauln Muhammad. 
Abdul Hamid, Khan Babadu1' Sir. 
Ahmad Nawaz Khan, Major Nawab Sir. 
Ayyar, Mr. N. M. 
Azhar Ali, Mr. MuhaDlmad. 
Bajoria., Hahn Baijuath. 
Bajpai, Sir Girja Shankar. 
Bartley, Mr. J. 
Bewoor, Mr. G. V. 

Bbutto, Mr. Nab1 Dabh IUahi Dabh. 
Boyle, Mr. J. D. 
Chanda, Mr. A. K. 
Chatterjee, Mr. R. M. 
01011', The Honourable Kr. A. G. 
Conran·Bmith, Mr. E. 
Dalal, Dr. B. D. 
Dn.lpat Singh, 8ard&r Bahad1l'l' Captala. 
Dutt,Kr.B. 
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E811ak Bait, Mr. H. A. Sathar B. 
Faruqui, Mr. N. A. 
Gbulam Bhik Nairang, Syed. 
Ghulam Muhammad, Mr. 
Ghuzna\"i, ~ir Abdul Ualim. 
Griffiths, Mr. P. J. 
Grigg, The Honourable l3ir Jamel. 
Highet, Mr. J. C. . 
James, Mr. F. E. \ 
J IlWah:Lr Singh, Sardar Bahadur Sardar , 

Sir. ! 
Kalllulu,iclin Ahmed, Shams_ul-Ulema. 
Lloyd, Mr. A. 11. 

Nur Muhammad, Khan Sahadur Shaikh. 
Ogilvie, Mr. C. M. G. 
Rahman, Lieut.-Colonel M. A. 
8cott, Mr. J. Ralll8ay. 
Shahban, Mian Ghulam Kadir Muham-

mad. 
Bher Muhammad Khan, captain Bardar 

:-O;ir. 
Rll1!lique Ali Khan, Khan Bahadur 

Nawab. 
~i andnr Ali Choudhury, Maulvi. 
Sivllrn,i, Rno Sahib N. 
Smith, Lieut.·Colonel H. C 
Sukthankar, Mr. Y. N. Mnl'keowll, Mr. J. A. 

Maxwell, The Honourable Mr. B. M. 
Metrulfe, Air Aubrey. 

! Sundaram, Mr. V. S. 
Town, Mr. 11. s. 

Miller, Mr. C. C. Lmar Aly Shah, Mr . 
Walker, Mr. G. D. • \1it.·liI'lI, Mr. K. G. 

~ l l r i  'l'be Honourable Sir Manmatha . 
~at  I 

Mukerji, Mr. Baaantu KWllnr. . 
Yamin Khan, Sir Muhammad. 
Ziauddin Ahmad, Dr. Sir. 

The motion was negatived. 
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question 

ia;. : 
•• That clause 41, as amended, stand part of the Bill." 

The motion was adopted. 
Claus!! 41, as amended, was added to the Bill. 
Mr. Deputy President (Mr. Akbil Chandra Datta) The question 

ib : 
" That dause 42 stand part of the Bill." 

Mr. Suryya Kumar 80m (Da(\ca Division 
Rural) : Sir, I move: 

.. That rlauRe 42 he omitteil." 

Non-Muhammadan 

On this point, J think. Sir. half of my speech was devoted at the 
('ollsideration Rtage, and so I think it will be taxing the patience of IIon-
oorable Members of this House if I were to go over the same gl'ountl 
again. and, therefore. J propose to deal wit.h a few salient points ouly 
OIl this occasion. 

Sir, Chapter IV and section 42 have brought out the real purpose 
of this Act, and I want the House to consider whether we should support 
the purpose or motive of this Chapter or not. The motive is quite 
apparent OIl the face of it ; large powers are intended to be taken either 
by the Central Government or by the Provincial Governments. First or 
all it was the Central Government which intendE'd to take those powers, 
and now those powers are intended to be transferred to the pro,,-inces in 
order to stop competition in carrying goods over long distances. Up to 
now none of us knew what long distance meant. However, we shall comf! 
to it later. They want that the long distanc(> of traffic should lIe taken 
only by the railways, otherwise there is no sense in giving power to thf' 
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l'rovincial Governments to prohibit it altogether or to confine such 
traffic to be carried by buses by particular routes. 'fhe object is quite 
clear, they want to protect the railways from the great loss they are 
suffering from bus ~titi n  because thc!le buses are able to carry 
goods over long distances at lower rates than the railways are able to 
do ; and it is also very convenient for the owners of goods to despatch 
t1;teir goods by bUlSes rather than by trains in a safe way. When I Kay 
Ii8.fe way, 1 mean the owners are saved from pilfering of their goods 
which goes in railways, which is a public scandal. Vegetable sellers, 
meat sellers, in fact dealers in all sorts of perishable articles who des-
patch their stuff by railways have to distribute at least one-fourth of 
their goods among the railway station staff. It is an open scandal, and 
the railway authorities know all those things, but there has been uo 
effective check on it for the last 20 years. Safe custody of the goods (,!" 
the safe handling of goods at the railway stations are most unsatisfac-
tory. Often small things get broken by careless handling on the part 
of the railway staff. All these things are protected by buses but when 
merchants send their goods by buses, they have not to labour under all 
these disadvantages; in fact they have a distinct advantage. Nay even 
i" the freight of buses t,e almost equal to that charged by the railways, 
merchants generally prefer the buses to the railway service becauf>e of 
the disadvantages resulting from the railways, and the advantages 
offered by the bus service naturally induce merchants to send their goorit> 
by motor conveyance instead of sending their goods by railway. There 
is not the least doubt, Sir, that the railways arc suffering a heavy loss 
cn account of the bus competition. 1'''or example. taitt' the KlIlka-Simla 
Railway lille. I believe, Sir, more than 50 per cent. of the most res 
pectable passengers, including high Government officials. are all going 
by carR from ~ :l to Kalka, because the train crawl.,; iil;:1.! a "ullke and 
takes about 61 hours to complete the i rne~  wh('rnas motor car takes 
about 31 hours to accomplish the same journey. Moreo"er, invariably 
i-he fare for motor ears is lower than the fare of the railway. There-
fore. I admit it is a matter of anxiety for all men in Iudia as to how to 
save the railways from the great loss they nre now suffering. If the bus 
r.crvice goes on developing. and it is bound to develop ,vith all the ad-
'-ant ages conferred on it by this Act,-because by this meaRure ll ~ 

journey will be made more comfortable and safe, there will be le~" 

chances of accidents and 80 on,-then the Railway will continue to RutTer 
greater losses in years to come,-and whether you try to stifle the bus 
('ompetition or not; stilI I 8Rsnre ~ ll thf' hus service will go on. I find 
.. hat the Congress Benches have made it. denr in their speeches that the 
railway revenues should he protccted. I Illlve every sympathy for that. 

The Government are strenuously refusing to admit that one of the 
motin!S which ~ nrn ted their bringing thi." BiB hr Fcll'c the J-[.mst· is to 
combat the competition that is going On between the bus and the raU-
-;vay by which t.he railway i!'l eithE'r suffering or will suffer. I admit that 
tIl(' ROO crOT(,S which you a ~ spent 11pon thf' ruilway has j!'One from t ~ 
Indian treasury and has gone from mi and WE' will have to pay it. Ao. 
you can expect greater sympathy from UR for the -raihvay but you do not 
get it beeause you are 80 wicked. you are 80 careless, you are 80 improvi-
dentr-I mean the railway administration. The railway is persistently 
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~ t in  the disadvantages and discomfort!; of the people, is too callou·.; 
Lo the request of the merchants of this country to lower the freights, ill 
certain cases. You forget the third class passenger, pack him as If he 
were a sardine, and you put air conditioned coaches for first class pas-
scngers as if the first class itself is not sufficient luxury. It is becausu 
of this invidious treatment between the higher class and the third ciaSR 
pase.engers that you have become so unpopular. Even in our own case 
do we not cut out any portion of our body which is rotten or becomes 
g-angrenous T Thifl Indian railway is a gangrene on our Indian finanl}c 
and we shall have to correct it, cure it or cut it out. Let us be franh 
auu plalD, let us be open. You had better plainly say that clause 42 i~ 
intended to protect the railway. 

1 appeal to my Honourable friends in the House, including the 
Europeans, whether the railways, unless they improve the administrf.· 
LIon, unless they supply better comforts to the lower class passenger ... 
alld regulate the freight in such a way that it does not kill our ind strie~ 
aud agrieulture und cease giving preference to the import of foreign 
goods and manipulating the rates in such a way that they stand in the 
· ... ay of our indigenous industries and agriculture in production and dif:j" 
trihution-unless the railways mend in that way, we cannot allow another 
industry which has come forward to help, to offer better comforts and 
better conveniences,-we cannot allow that 4Bduatry to be killed. In 
my preliminary observations on this Bill I have cited the recent case of 
the Calcutta tramways. In spite of the competition of the busel!l those 
tramways are gt'tting on well becauRt' they are giving better facilities 
and amenities. Let the railways take a leaf out of that and lower the 
fares and increase the amenities and the speed and provide other con-
"cnienees also and you will find that nobody will go to the bus in prefer-
('nee to the railway'. Ndbody has complained a ~ the bus, about the 
ilrnenities provided by the bus, the rapid setyice they giye, the door Lo 
door service they furnish-nobody has complMlted a ~t all that. When 
all these things are in favour of the bus, why should you fix the maximum 
nlld millimumfares Y By putting the minimutn. at two piE'R more for the 
hUR than for the railway, you can kill the bus tomorrow, but why should 
~ ll tie down the bUlies whE'n you have no complaint against them, in order 
to f'aw t.ht' raihvay which is not under your control! 

This l st ~ has a ~l tel  no control now over ~ railways, and when 
the ]<'('<1el'a1 HaiIway Authority comes, it wil\lpe mere or less autocratic 
allll mor(' out of reach than the i er ~v i ~ Look at t~ intention of 
setting up this authority? Does it Rhow any. intention of being arut-nable 
to the public criticism and control? No. It ,;huws that they will 
mall8ge the railway in any way they like, to kill the ind strit ~  which you 
how alrt'ady psta'blished and to pander to the· happiness and comforts of 
tht- higher cl8BR passengers, neglect.ing the lower class passengers. That 
k tLf'Y will be immune from all tht' clamours and discussions of the 
.\.ssembly. Can there be any eo-ordination between a giant and :m 
ant? 

We have heard in political speeches that there canIlOt be any co· 
opt'ration between England and India when India is a subject .I·aee and 
has not developed its strength to any extent, and England is a giant. 
You have no control over India, nor have you oYer England. So it is 

L364LAD , 
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absolutely futile to talk of co-operation between Indiu and Englanu 
~ til India has set her own house in order and becomes an independeut 
nation. Why don't you apply this "el'y principle in relation to thll 
raHwaYIi and th(' huses! ,This talk or co-ordination bet.ween the ruil-
'way and the bus is a stupendous nOnlltlllse. J would Bilk my Honoul'-
able fl'ielHls to approach clause 42 in this spirit. No doubt, as the clau!ll! 
Ims ('merged from the Select Committee, it is an improvement. We 
have tl'allsferred this arbitrary authority from an irresponsible centre 
to the re!lponsible provinces. I must thank my Honourable friend, .Mr. 
Hanthan8m, for that. Don't you think that I tlo not appreciate thaI T 
I appreciate it, but I would only say that whcn there is irresponsible 
power you become dictatorial. Even Mahatma Gandhi a~  b('(wnlc 
like that. The moment power comes, the man does not remember 
what he was before. History proves it. \Vhen excessive power i . ., in 
the hands of any individual it has always been milnuled. Look at what 
Hitler is doing? He is as good as an~: other European. He is all for 
his OWn country's intl'rest. 

Now. t.ltere are Hitler and .Mu8solini who are controlling thl' whole 
natio.l ~nd your ~ri e MiniKter in England has not got one-tenth of the 
influellce that Hitler ha.o.; got. That is the whole mililChief. There wl"rc l1'O 

many lIlen in Russia who had absolute power to execute their opponf'l1ts. 
Thel'd(.rt>, I a.'Ik you not to give so much power to the Province... I am 
at. one with my Congress friends when tht'Y want to take this powe:-1rl)10 
the j"relip(lnsible ('entre and ~iv  it to the provillC('s but I say don't u-i\'(' 
this absolute power to prohibit long distance traffic altogether. I want 
vou to limit this power. Give some power but not absolute power, If 
not, J would propose t ~ deletion of this clause altogether. You have 
got tIlt' power of controlling the number of bUBes that will mn on a parti-
cll]l\r ronu> and to se~ at they do not carry on an uneconomic rllte war 
among themselves. You a~ ~ er to control the speed. You havE' got 
the power to decide what ROn of chassis will run. You havf' a ~n ed 

the power of control1ing the ~ and of Jimiting the number of assen~el  
Yon 1,8"e !!ot the power of controlling the driver and deciding on his physi-
cnl Blld other qnalifications. You have provided for the periodical examina-
tinn n!' t{l thl' physical fitness of the driver. You can submit the bus to a 

ri di ~al examination. Do you think that all these things will go fOT noth-
illl!' ~ All this will sad to the cost of the worKing of the ~ drivflr 
anel tl ~ll you want to'thad !him with the cost of compulsory insurance. 

"vn 
111'. Bhulabhai J. Desai 1: 'We won't. 

Mr. IIurna K1IDl&I'80m : Thank you. I got a hint from my Leader 
thll.t hI" will not agree to this compulsory insurance. That n l l ~  

mp.. If I can convince my TJeader as to the reMonabJeness of my praYlll', 
I RIll sure he wilJ meet me half way. thoullh he win not go the whole 
hOI!. ] am 8Ure up to now no Act hall been p8.RRert. either in thf' Crntrlll 
or thP. Provincial Legislatures, ntr llin~ an~  system of transJ>ort. 1'1' Rny 
sel'vicf'. TJ8.'1t time we passed an Insurance Act. Even that is J1.OI; sO 
perff'r.t :"..<; t ~  ~is ~t:  ~  gonf' into ~reater  details. IJet lUi, wait. 
n~ 't .JZ:lve tbls ar ltr r ~ t to file r ln ~  to stop Il'oods traffiC' over . 
long" ~tan e  ~ 'hav(' an' ni ~nd ~rit on thiis flUbjOOt. You Tftll'-"t' dfl-':' t 

! It· . t. , ' ... ' ., .:, 

. ~ ", ,', . : 
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cide what it. long distance and what is not. Some provinces will liaJ . < ten 
miles is 10lJg '. Other provinces will say tOO miles or 50 mile3, !ill Ilcp.a&ion 
snits them. 

An Bonou.ra.ble Member: What is your suggestion' 

l'tIr. Suryya Kuma.r 80m : I would put it at 200 miles for goods and 
100 miles for passenger. Let us fix some limit instead of leaving the whole 
thing vague. Tha.t is my point. I am mentioning theHe figures only as a 
basis for discussion. .My poim is that this long distance should be defined 
in sODle way. 

'I'hen, 1 come t.o the maximum and minimum. It is very strange that 
thc Provincial Government will have the power to fix maximum ant.! mini.-
mum fares for buses and taxis. 1 think this is another dangerous weapon. 
I tiud that the Government for a very long time have been ~in  the 
fix..ing of minimum freight for steamers and coastal shipping. The,>," have 
been opposing it. tooth and nail and here 1 see that the Government have 
come forward with a proposal to have the power of fixing the minimum fares. 
I think this is not a consist.ent policy. Let the bus owners stand ou their 
OWIl mel·its. Don't fix maximum or minimum. This is as much a business 
as any other business. You have not fixed the price of cloth or any other 
cOJnmoditit>s. You have not fixed rates for coastal steamers or fO!' rail-
wayli. IJJ,-' ,,,I 

An Bonoarable Member: It h8.ll been fixed in the case of railways. 

1Ir. Suryya Kumar 80m : But then they can change it. We know 
that the Hail way Board changes it and when they do so, th-ey do not comp 
to YOII ancl a:'ik you whetht>r it should be lowt'r or higher. There i . .;; abso-
lutely no fixed limit 8S • thus far and no farther " in railway ratf's. J Il 
the case of steamt'TS you have not fixed anything Iik£' this. \Vhy don'lyou 
al\ow the laws of economics to operat.e and allowJhings:to adjust themselves' 
By limiting' the numher of bnst's on a certain r.QUWI the chances of cut-throat 
competitioll haw bt>t>n lessened to a great de r~e  But here the minimum is 
not reqtiireu for the good of the b1l6iness, but it ii> f<lr 
good of the Railways, because, jf the Government find t.hat 
on a ('eMain route which is about forty miles, the railway charges 
four IUluas and the buses arl' running at three annas making a profit of 
one anm.!., if th.at becomes the situat.ion, then tilt> railway traffic will cer-
tainly suffer. It is in that. case that the GovernmefJk is given t.he power 
to fix the rate say, at. four anna.... Now, J a~ re tJhe people will prefer 
the Lus tJ'affic on account of the reasons I have already given, but there 
is no hllr to the Pr vi ~ial Government. fixing :the rate at four annas two 
pieli. Now the railway is running at four annas, and the Provincial 
Government fixes it at four and a half annas for the bus. Then how can 
the hus ply Y ;((t 

1Ir. N .... Joehi (Nominated Non-Official) : Why should they do 
)t ~ 

1Ir. Suryya Kumar 80m: You ask a very pertinent question. I wilJ 
show you how. 

Now, we ~  t~t . what· is called the distri ti n llnd~ from· 
the ep.ntre to .the . Provincial. ve rn en~  for, i~e e~  will. ~ nd 
upon the income of the RailWays. Therefore, I submit that the Pr vin~ 

LS6u.A.D ri 
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i~l l t i el l lt lta wiU be the la.st,. P~ l  to be a fair arbitrator in a matter 
like this. Local Governmel1ts are now interested in the inerelUle of the 
railway revenues. 1'hen, Sir, I say that it will not be safe to rely on 
Local Governments only because they might be all our own people. I say 
the ~ al Go!¥'erBments· for five yeal'8 at least are goiDg_ to be int~reste  

in the increase, of railway re\'enuett : and, moreover, of course, we are· 
natlll'Hlly int'Hued to til ink the railways as our own Ilnd we dLIJOWll the buaefl. 
\¥e knl.lw whllt iJ/fihcnce these big railway administrati'lu8 cxercise Cinr 
all onr people big or !lmall. !<'or all these reasons I object to empowering .. 
t ~ Provincial Governments with these arbitrary powers and I urge that 
clalliie 42 of tile Bill be deleted. . 

Mr. Depmy PreaideDt (Mr. Akhil Chandra Dntta) : AmendDlont· 
movf'd: 
,. That elaulle 42 of the Bill be omitted." 

Mr. X. BaatlUYla.m : Sir, I rise to oppose this amendment. I thought 
the Honourable Mr. Som had exhausted himself the other day but appa-
rently, Sir, he hi inexhaustible. The otht'r day in his exhaustive speech 
he spoke of some bomb being thrown by me but, fortunately, I have had 
bettel' IUI!k this time and his speech today w:as more kind. Sir, in spite 
of the flattering re ~~s of the Honourable Mr. SOm I must refuse to 
take excl usive responsi'5ility" for this clause. If the Honourable :M ember 
will look at the signatureI'! to the report and the dil.aenting minute'!, 
there are only two Members who have dissented from thois clause. Of 
course I might admit that most probably the Honourable Mr. Sam <lid 
not tllke the trouble of writing a minute of dillSenta.nd that ,be ~ all 
the while dissenting from this clause, but, at any rate, all the other ltl ~ 

bers . have f>"1lbscribed to this clause and have supported it without any 
qualifiBation. Well, edir, when a clause like this has satisfied the legal 
acumen of my IIonourabler.rfriend, Mr. Sham r.al, and the militant 
vigilance of my Uanourablu: friend, Pandit Sri Krishna Dutt&. Paliwal, 
I ·dQ not t ~n i I need .ba .. v ~""n  ,hesitatjon n ~ tin  it. 

I shall not enter into a mere general discussion and I shall now 
confine myself to the actual text of the clause and what it impliefl. First 
of all we must remember that the original Bill contained the provision 
tha.t the Railways should he represented On every regional and prlJvin-
cial transport a t ri~  and, besides, having reprE'flentatives inside those 
committees might oppose e1ery permit to every stage carriage, to every 
contract carriage. to every pMvate carrier and to every public carrier. 
In this ,vay they were giveJl1Ii;share in determining not only long diRtanees 
but al!l(l F-Mrt-distance motor traffic, and not only traffic in goods but also 
traffic in paFsenge1'8. e~ ;were the provisions whidl were contained in 
the nril!inal chapter IV. 

Xow, if you look 'at the prt'!flent chapter IV, all theRe r~isi n~ have 
been eompletely deleted. Hereafter, the transport authorities cannot cOn-
taip ail a re ~tati es if.the Bill B8 it hss.emerged.from the Selet:t 
CCoDlluittee is passed: Thf're will be no representative of the Railways 
on any of the!>e committee!! and the ail~a s will not be permitted to 
oppose any permit; ·whatlJoe.er, either individually or generaUy. ~re

fotoe, tht" ~il a l  ·have been aJt(llJJethell ·eliminated· ft6m' the"fuaetioning' 
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of th('.se transport and regional transport authorities, IThe ~ ail a  come 
in, thiNIlt'ction and end in this Hection ad this isa matter wWch the Hon-
oUl'abie l\IuD'lbl:llS have to bear in·mind, Of,co\U"8e [ shall be aa ~d  

·should they be 'even there, why ,not eliminate them altogether f Sir, the 
·other day in some ~  the speeches much objection was taken to the phrase 
"valUl,ble national Mlets " contained in claase ~2 (J), Well, Sir,ii tlJe 
lloulie liked it, llihall not oppose the deletion of that phl!8.8e or its :;ubsti-
tution by something eil!le but, unfortunately, foreign rule in this country 
hllij given ·us ·a most unfortunate mental twist, namely, that we dare not 
(,.lailll eVCII ,,",hatiB oor' own, 1 claim today, to the "xtlmt ,and in tL(' "awe 
. manner 81> this CouHtry; belongs to ,ns, tlllat the ,RailwcryR :aLoo elt~ to ·08, 
Uf l.,ourlJe' they may be il llla~ed -8iDd they may be mortgaged. Hut on 
that account are we to say, for example, if the foreign Go\'ernment waut to 
pJ'otect us from floods, etc" " no,  no, this country is being .llri.tmlJ!.naged, 
we ISh all not protect our field>;, we shall not protect our agriculture. we 
i'ihall not protert our assets?" Sir, if, as 1 believe in spite of mismanage-
ment this prulwrLy belongt; to us, then we mw;t pr'Jle.:t this asst't. Tlmt 
is all tli&t is proposed. I Sl:lggest that sub-section (2) is the most important 
part of tl,{' Clause, Attention has boon tif'voted to sub-elause (1) but today 
I want tt' draw the attentioh of the Hou!:ie to dause (2). I need not read 
sub·duwse (2), but it gives, for the first t.ime, an opportunity to the pub-
lie and the commercial community to organize their grieV'anees against the 
RHihntyi'i uud w(Irk to rf'wo"e them in a s ste P~ti al i n  

'Air, l t~P t thllt this clansf'-42'1'f'lmedies flne'of1UtenmBt'!lCtrioU5 
de l~ets ;n the Govprnment M India Act, wbichmade Nilways 'a purdy 
Central subject and cut otT the Provincial Governments:altogether from the 
l"ailw1lYs, After all, _bat is·the funemon of··the raiiwa)"8 'r They are meant 
to carry" PMI' p888engel's and to earry tile 'I!'OOds 6f the ragrieulturists .. nil 
til~r  Now, th(' l l ~e of tbl'!8e paA8eD[!!ers :and' these : goods is the CM-
cern (If the 'PrOTincial Governments, but the· Goveatmifnt of India Adt 
~ e no point of oontact 'between the Prorineial GO"nn'uments and the 
Railway",. ThiR clll.llRe trieR to reBooTe that·u.iBsion 'and to put the PI"O-
vill~  OO\'f'l'nmtmts in· daily oontllCt. with tae railways, Of (,'our8t.\ tip 
I1onolll'8ble Mr. 80m has sairltb3t iIIB1ritimate TH"t"!lllUl'P would be brought 
on tIll' Pr vin ia vern ent~  1. for one, ~ave .greater faith iii the 
Provin<'.ial Gov6!r.nments ·.than SOUle of roy friencL;,profess· to have. But 
~n l sill  the Centra.l ,Government. W.IU\t to bring itlegitimate pressure, 
they call kimr it .ina much ·1Dure·,dirf'-ct as inntl~ r~ll thi" ('lall!'('. 
For installl·.e, thc-y can ask the 'Provancial ~r n~  to ·ta.x the hrries 
out of i~tell  Bnt by this clauSf' we giy,f them the right method 8.nc1 
. tlt ~  H:m l'C'strict this traffic only to the in~~ll  necessary. And what 
lll'(' til!' powers which we have given in this clause? It. proposes to restrict 
IOIlU" diHt.J.lu:e traffic in goods by pri\,Rtf' orpuh]ie carriers. l it: ~: 

" Hl'ad flip sf'ctior; r erl~ "  J thought the word' restrict' indllded 
It,htl ]l!'ollihi1 ion also. H.f'strictioll inrhldes prohibition when'wr and 
wlH'nC'yc)' it may be n ssar~  

MI'. Hom has said that long distance has not been defined, Rut that 
is to (,m' henefit, Wr have left it. t.o.the Provincinl Governments mId the. 
q!ll('Rtiou ",.ill.be decided ,aecording.to the circumstances of different CaB(,S, 
SUPJ,OIw. we.ask the. I:ailway.s.to .eonstl'uct a .Ghat line at tlll,l ex.iJcw;e llf I' 
r ~  !If l e~  t~ll even a d~tan e of 20 Juiles or 25 mUtts w:i1l, become 
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a long distance, while in the plains a distance of 150 miles may be treated 
as a short distance. Therefore, short and long distances will have to he 
interpreted according to the circumstance!; and according to the neces-
sities of tlIt.> situation. After aU, we are giving this power to an authority 
~ l i l is more interested, I assert, in road tranSol't than in railway 
transport. Even this year our Provinrial Government!; got ~ lakhs, 
13 lal;:hs nnd 15 lakhs from tht.> railways under the Niemeyer award and 
thert.> is II statutory Order in Council to this effect which neither the Com· 
munications Member nor the }4'inance ~ e l er can alter. By motor tax, 
they get ~~  O.M 4li lakhs besides the doles from the Road Fund and they 
can increase this amount only to the extent. tha.t t.he motor transport ~nn 

increase in the provinces. If the motor transport is restricted h.v the 
Provincial Oovernmenbl. then thpy will ~nt their own purses and ~ er 

for it. Thereforf'. it is in their own in1erpst to see that tl!.e motor t rlll ~ rt 

is not curtailed. 
~ l  people may pretend t.o be very !-rt'eat snpporters of thiR met.hod 

or transport, hut. I yield to none in my d,'sire that this method of transport 
shonl,l C'xtend. The railways ('annot mert the nee-ds of the wholp pOJlula-
ticID of this vast country. Therefore. givp the Devil its due and II'! otlwrs 
takt wl.lltever is left. After all. it is ani" ill the ease of ]3.000 mill'S of 
parnllc·1 Jines that this restriction is goinr,' tn take effect and yon cl1n de\'c-
lop 200,000 miles of good Tt"tansport roads throughout the country f1'01l1 one 
end to the other, and this section will help you in that development. It 
wilJ prevent the competition on parallel lines and it will dew lop IIwtOI' 
tran!!}Iort on all non-parallel lines and will prC'scrve the railwllYs liS 8. 

natio11111 asset Therefore. this section i'l quite harmless and. at the same 
time. ver.v es ~ntial  Weare not supporting it in the interests of the 
present Government because We hope to replace it by a national Government 
in a very !'hort ti ~ It is for the protection of our own property ill the 
futnre that we are trying to introduce this section and r do not 8('e any 
harm ill it. If the v~t and we have to walk in t.he same lobhv (In 
this ilc/tiue. it is they who ..,.e walking into our lobby apd not. we whc; Ilrc 
walkinJ! into their lobby. Sir, I support the retention of this clausf'. 

Xr. F. B, lames : Sir. I have great pleasure in supporting this 
amendment, though perhaps I do not support it for quite the same \'Ca80ns 
as were mentioned by my Honourable friend. Mr. 80m. I shon!rl like 
to make it quite e¥.e,r that in supporting this amendmpnt We disMciate 
ourselves ent.irely from some of the intemperate attacks which have 
been made on the railways in this country, and J should like to agree 
with Mr. Santhanam-to Rwbose diligence and constructive ability t.he 
Select. nommittee owes a very great. deal-in his statement that the 
&ssetR of the Indian Rail.ways are extremely valuable and impnrtnnt 
for Inciia herself. 

Jl;ow, Sir, in lIupporting this amendment. I should also like t.o make 
one Otlle-I' point clear, and that is that we are not doing' 80 solely in the 
inter~sts of a particular industry. AI! a mlltt.er of fact. even if every 
motor cllr and motor bus and motor lorry were produced in thiR 
eor-nf ry--thnt may happen one day,-we should take precisely the 
sa~  point of view in regard to this. because we oppofle the clause in 
the Bill on principle, although r admit. that it is an i r ~e ellt upon 
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the original provisions of the Bill. We oppose this clause in the Bill 
on II very defiuite principle. I do not think that this KDlall' Party can 
be liceused at any time of having been against any idea of co-ordination 
between the two great tranHport Hystems in this country. As a matter 
of fRct, we had, long before the Government of India thought of it, 
pr('t)sl'cl this thing very st.rongly. I would ask my Honourable friend, 
Mr. Clow, to point. to one single occasion when any l'e})resentat.ive of 
this l~ n  hilI; opposed proper co-ordination of the two forms of tran"l-
]tort. In filet. he hims!'lf, as It Member of the Communications, today, 
pos"4ilJly owes his present origin officially to the representations that I 
hall tIle honour of making on bellalf of thili Group as 10llg ago as 19:12. 
He should be more grateful to this Party than perhaps he is sometimes 
for the fuct that he is now' one of the most important Members of the 
Elo:ecuti\'C Council aud I\ontrols so many important Departm!'nls. :\0"", 
Sil'. our oppositioll to this provision in t.he Bill is really based. first of all, 
OIl 1hl' principle underlying the whole clause, and, secondly, to the various 
conq)(Jl1ent purts of it. I am going to deal with the clause as it stands 
(irkt Ulld also with the prillcipl{' underlying it. We believe that co-ordi-
uatl0Jl is difficult if not impossible between two rival systems, when those 
I'lYS11'IIlS lire under !'ntirl'ly rlifferent control and T am fortified in my 

~l a r ions on thiN point ~  the very remarkable and tellin~ speech 
at tl.e time of the reference of this motion to th{' Select CommittN' bv 
110 ll ~" I1n exp!'rt than the J,cader of the .Opposition and I should lik-e 
1" )'('lIiiI!l1 him of his own wor,1s. 

Mr. Bhulabhai J. Desai: T hope the Honourable Member umlp,r-
Iltoocl them. 

Mr. F. B. James: It is sometimes a little difficult to understand 
what the Honourable Member says. 

Mr. Bhulabhai J. Desai: I know. That is '!4lY I ask the Honour-
Ithlf' :Member to understand it. "t 'l. 

Mr. F. B. James : He has a remarkabN' gift of putting things in a 
complicated mann{'r so that other!! may.'lIOt be ahle to understand 
them. 

Mr. Bhulabhai J. Desai: Then why "quote it. Say something 
o!'iginal. . 

Mr. P. B. James: Fortunately, we have got in print what the 
Honourable Member said. I am bound to admitlhat they refer to t ~ 
('lanseR as they originally stood. ~

. - fl'l, 
Mr. Bhulabhai J. Desai : Now, aftel',.a long time. the Honourable 

Ml'ml)('r has underRt.ood. 
Mr. P. B. James : T woulrl ask my Honourable friend to let me 'Jet 

on with my speech. I am C'on!!CiOllS that I am t ll in~ a very sensitive 
poinL T 00 not complain when the Hononrable Member gets resty. I 
am l'Nllly t in~ a sore point. T am aware t.hnt politicians do \lot 
sonwtimcs like to be reminded of theRf' thingR. But, here we are, the 
!)rinf!iple underlyinJ!' his objection to t,h(' Bill still remains in the Bill. 
Thi" i ~ what Mr. Bhulabhai DeRai said on the last occasion: 

" If the roadtl'nnsport is to hf' rontTolltd, I have no objootion <" itll eOIlt1'ol 
11f'Cnu8(' I am onr of th08(, who ll nl stl~  helievt that this partil'ular menns of trans-
"ort ""en al hrtwrclI 011(' bU8 owner nn.l Rnoth!'T ll~ owner l'e'1uiTI'R Tf'gulntion.' J 
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,We all qree with that: 
•• It is being run now on UDeGOnomie, .4angeroul ILIld 10ling liDetI.' , 

We have all accepted that : 
•• From that point of view, I have no objection to the Local Government forming 

tht' Regional Tran8port authority. If thert' was ODe Bingle TraDsport authorlty 
which was manaaing the railways, which was controlling the road transport nnd the 
inland water tran8port and the manner in which the three are to be co·ordinated, I 
can understand that becauBe then htl would be in a position to take into consideration 
. the relative value of :Lll and ('ome to K conclusion in the interest and for the general 
'benefit of the' I'ommunity." 

But this is the principle in the original Bill and exactly the same 
principle now remains in the Bill as it has emerged from the Sei,'ct 
. Committee. 

" But this is somewhat of a tall order." 

J quite a rrl ~  

Xow, Sir, let mc turn to another point. These two sections which 
arc uow under discussion in this Chapter are the very crux of this whole 
matter of co-ordination. 

Tlu':ll, Sir, referring to the Bill and the powers which were then 
handed over to the regional authorities, which we are merely traniJrer-
rint; to another body, Mr. »llulabhai Desai said : 

•• It is not I'o-ordination, I again repeat, it is domination." 

'fhen he goes on to say : 
., Ano if this is the a~ in whi('h this Bill is going to be through, I bavc nil 

,objection to the relit of the Bill going thnlDgh. But by all means let all safety be 
granted by every provision ill tht' ('arlitlr part of the· Bill; but "ben you come to co-
ordiDation, ' , . 

These are the eitet words of the Honoura.ble the Leader of the 
Opposition : -." . 

•• of transport, Qe very careful, be very cautious." 
. ~  

Well, Sir, in his own words, we are being careful and very cautious 
in : ll~iderin  this genel'al principle. ·No.w, Sir, let sa ~ t e prirlr.i-
pIe to the mechanism which is laid down in sub-clause (1) of clau6e '.1:2, 
at the top of page 2.3 of this Bill where it deals with the ,pow.ers of the 
Local ~vern ~nt t ~~ certain t~in s  The provinces, .&S ~  have 
absolutely no control ':Over the rallway system. They have no contro! 
over the classes of 11:00ds tll!'y carry. They have DO control over the 
distance they run. Theyhilf.e no control over the fixatiOn of rates. Tn 
fact they have absolutely not one iota of control over any part of the 
whole railway system. And yet, this la ~e comes aJld it confer" far 
l-pachiilg powers over the rival. system with which it is supposr.d to en-
orflin:ltr..Is that CO,ordination! T,et me a~ain rl'fer to the vel ~  ahle 
~ ee  of thr. Honourable 'the TJeader of the Opposition : 

II But what I do not waat and what IioC8 appear in the Bill is a manipulation of 
that provi8ion for the. benelltof, i a~ t r tra~ rt authority, namely, the railways_ 
The result is that railwi8 nced .<10 n ~ in  They need .not reduce .the rates but put 
up thc minimum rates 0 the other matt_ . That i8 not the proeelill to which I look fOT 
tho .. purpoee of a ·genuinc l n li~ 80lutien of ('.O-ordinuting the t.wo melUlli of trallH' 
port." .  . 

p 
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J could not put it better. His very words support my llten~i n 

that the whole point of our objection to this preseut clause is, th(!I'c can 
. be no co-ordination between two rival systems unless· there is lit the 
same time some equality .in control; and there is absolutely. no e alit~  

of control in the provision of the' Bill a ~ t has ·emel'ged' from· the 8elect 
Committee. • 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) 
resulllt'd the Chair.] 

TIls!;, Sir, ~ our general objection to the clau!le as it stands. . Now, 
Sir, let me refer to its component parts and I would ask the House to 
glance at the clause which, I understand, is warmly supported by the 
Government and by the Congress Party. I make no complaint of that. 
Se.met.imes legislation makes strange bed fellows. After all we have 
Iwd st.I'ange bed fellows from time to time. 

Mr. S. 8a.ty&IDurti : Look at yourself. 

Mr,P, ·E. J&m88 : I am making no personal reference. If tlw 
·House looks at the first part of clause 42, what are the matters with 
which the Provincial Government. is to have some regard? They 
are: 

" (a) the advantages oilerI'd to the li~  trade and industry by the develop' 
ment of motor transport." 

That is /tIl right. 
" (b) the desirability of prevelltil1g the deterioration of tbe "aIuable natiol1al 

Assets in Indian railways." 

What is deterioration? What kind of deterioration T Is it 
deteriorat.ion in the efficiency, is it deterioration in the,-nnanciaI. ~iti n T 
I see my Honourable friend Doda his head. ,Now, we have got it. What 
he renlly means is. n91 80 much efficiency of the railways, but their 
solvency. 

It'Ir. S. 8a.t.yam.1U'ti : I nodded for both items. 

Mr . .,. 1:. J&mes : I think behind the Deputy Leader in his attitude, 
on this matter, is the shadow of the Finance Member whose ~  on 
the t ~r side of the House he is 80 anxious to take. This surely is not 
nn appropriat(' provision in a Bill of this description. In fact it is a 
dcliherate inclusion of a reference to the railways and their possihle 
df.terj,oratiQn, singling out. the railway system, separating it from .any 
other system in the country as 8. valuable asset, a valuable national asset 
to this country. 

'['hen, take the third point: 

t  t The de.llirnbility of prl'venting t ~ det.('riornt.ion of t.hl' road system." 

Now. what is the road system T Is it the number of roads, 01' thE' 
4 P.ll t.runk r ~ds o.r the i ~ e roads? What do you en~ 

by dE'terlOrahon' Is It. th(' surfac<, of the roads. 
])()(.,; it I'l'fl'l' to 1.11;. f!'enrrll1 supply of communications to thosE' parb of 
thE' country 'which arE' not touched by the rail a~ s  I do IHlt mnk' !I 

part.i(·1l11l1' point. of tliesf' particular sections, hnt I tnt·rely E'mphasi:;e my 
dislike of t.hem beeause, I believe, that they are not . appropriate in 8. 
"lause which aitempt.s to arrive at co-ordination. I very mueh hope that 
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~vern ent will be willing to accept, if we do not get the deletion of 

thif:i clause,--and 1 am afraid that owing to the unholy alliance to wnich 
I referred, it is not likely,-but if we do not get the deletion of this 

. clause I hope the Government of India will consider one or two reation· 
able amendments that are already on the order paper. 

Now, Sir, I turn to the most dangerous and objectionable part oJ: the 
whole clause, and that is the reference, later on, to the power given to the 
Proviudlll Gowrwnent to do two main things. Pil ~t of all, to .. pro-
l1ibit or restrict throughout the province or ill any area or, on any route 
within the province, or subject to such nditi n~ as it may think desir-
able, the conveying of long distance goods traffic gene!'ally, or of pre-
scrihed l l ~ "  01 goods, by private or puhlic carrlHi;," 

I would remind the House that the Provincial Government has no 
similar power over the rival system of tr tn~ rt which it is proposed to 
{!o-ordillate. Hut it bas POWt'l' to prohibit and restrict, particularly and 
generally, and subject to all sorts of eonllitions, including the limitation 
of the class of goods which c!tn be ('ar1"ie<1 by public and private earri~rs 
wit!-ill til{' provillce 01' PHil Oil allY routt which llllppcus to go t.hrough 
the province, If tbill clause remains, the Governments of the va.l·ious 
provinces will have the power to take off all the roads all public an<1 
privut<' earriers ; and:> et, what PtlWt'l' hllVl' t.hey got o,el' the rival 
~ te  of transport which ~ Honourable friends are hoping under this 
clause to co-ordinate with road transport' 

Mr, N. lIL Joshi: Indirect power, 
Mr. P. B. James : It is curious for my Honourable friend, as a 

Nominated Member of this House, to talk about indirect power, Practi-
cally all the labour l~ itdati n which the GoYernment- of India have, in 
recent y<'ars, heen responsiblc for is due to the Uf.!e of t i~ iudirect power. 

Sir, we claim that tile principles on which the use of traJUiport Hhould 
be made available to the public can be laid down best in the three general 
principles which were accepted by the Transport Advisory Council Com-
mittee in the United Kingdom when it sat upou the question of service 
a1\u roads, and I hope the House will bear with me while I refer to these 
thref main principles. First of all : 

" That with a view to avoiding unnecessary overla.pping of serviceB and uneeonomie 
I!ompetition, it ill desirahle to eBtablilh 1111 great a degree of co·ordination 1111 pOlllible 
among the variuul forms of trall8port engaged in the rarria.ge of goods, 80 all to 
en8ure that each form of t.rltDSport ill uBed to the greatest national advantage." 

And it ill real co-ordination that is intended, not the kind of co-ordi-
nation that /?ives an authority comph·te power over one system and no 
puwcr over the othp.r. 

The second principle is this : 
" That the beRt line of npproach to achie\'1' ('o-ordination is to aim at securing 

fOT tradf"rs good alternative flll'i1ities, ('arf' being taken tha.t the re8ult of competi· 
tion is on fair termll.' , 

Weare trying to put this competition on fail' terms in this Bill, but 
if these powers are given to the Provineinl Govp.rllment there is no ques-
tion that road transport will b. placed at a disadvantage t i~ a is the 
railways, - ,- - --
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And the third principle iy this : 

•• There ~ l be an unfettered right on the part of the trader to II6lect a fonn 
of tranaport which he approves and which ill most convenient and economic for bis 
PUrpOIl6I1. ' , 

Why should the Provincial Government have the power to say that 
ahhough these are two rival systems, both available to the trader, alld 
altlJou/lh we are endeavouring by the use of these powers to co-ordinate 
thl'se two systems, " thou shalt not" use one system as against the 
other' I call say from experience exactly how these powers will be 
used, certaiuly in some of the Provincial Governments. 

1':ow, I \\ ill ask the HOuse to tllJ'n to th(' other particular clau;;e in 
which Government is given power to " fix maximum or minimum fllrcs 
01' freights for Stllg'P ('arriages and public carriprs to be applics hIe 
throlll-!hont thf' pro"ince or within any area or on any route within the 
proyinef'''. W (' (tislike t e~  provisions definitely. We are rather sur-
prist·1i that GoYcrnment, which in other dirpctions is opposed to impo-
sition ~  Statute Or rule-making pOWE'rs of maximum and minimum fares, 
should so enthusiastically support this provision. However, Govprument 
:lllti priYate IWl'Sons Rhould not be called to book on account of tlll~ir 
incollsistencics. But thp point that I wiRh to make hel'e ill this that it is 
l,(,ttf'l" to IN1\"1' the regulation of roads to economill factors. I wonln put 
it ill t hellP \vords,-that whprever fair I'conomic competition existb it \"ill 
of it!wlf decine tbf' rates question. and it should be permitted to do 1i0 
frt'ely. We have admitted that in the past economic competition has 
lwt ('xistE'd, but we have made sufficient provisions in this Bill for reg-u-
lat iOJ! and control to bring the road transport system up to a much higher 
f'cOJlomie position vis a li ~ t.hp railways than before. Then I would also 
add this, that the cost of service, under efficient operation, is a far better 
guidt> in regard to the fixing of rat.es than any arbitrary fixation Oll the 
part of an outside fluthority. And it. is on these grounds that we :>ppose 
tIl(' pl'm iF.!IJIl wll ich is laid down here in clause 42 (1) (ii), 

Kow, Sir, it may be quite legitimately argned that so far we hllvc 
been f'Dtirely dest.Mlctiyp', that while we have Raid that \Ve are not 
opposed to co-ordination. where there is an attempt at co-ordination, even 
in a small way, Wf' arf' oppm:;ed to it. and we have made no altt:'rnative 
!\ull'gestionl'l. Of course, I know that the Honourable Membf'r in char/{e 
of thf' BilI will say that it il'l only 8 very small attempt at co-ordination; 
but we claim that this i~ no co-ordination at all. 'Vhere can vou best 
co-ordinate the two systems f When and where T In the l ~e where 
the two ('ontrollin!! authorities can meet and diRcusR thin/ils. I admit the 
constitutional difficulty wherein the control of t.he Railways is in the 
Centre and thf' contro"l of the road int.erests is lar el~  in fhr provincf'!oI. 
On Ot(' <,111(·1' h:md, there is. in what has been called in th,. past tlw 'I'ran8-
P(Jl't i~ r  Conncil. thE' embryo of an admira.ble JIIs"hillery for reltl 
co-ordination between thE' repreHE'ntativE's of the Central Govrrllmcllt 
who contro] the RailwaYH and the rf'prf'sentat.iveR of the Provincial Go\'-
ernmp-nts which control roan". I would rntf'r a pll'lI for Governmfmt'8 
considpration of that nspE'ct of the maUer. The reAl plar!'! for f'O-ordi·· 
nation is at th(' ('('ntre Ilnit it should br bE't.ween the ren"e nt~tiv s of 
the ("pnt.re on thl' one hand, and the repreRentativeR of, thl' r vinee~~ on 
l1H' other: . Once you Attempt to co-ordinate in thf' provhces, you get 
to thif'l unequal pOHition, that where one of the parties in the co-ordinlit-
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i~  ,plan is responsible for the one system,-:-otbere is 110 other .-partner 
present,--that·.partner is up bet'e at the Centre. The··way· that difficuity 
call be met is, I do suggest, by a machinery which can be evolved ont of 
tIlt; excellent work which has, in the past, been done by what has beeu 
calied the Transport Advisory Council. 

Sir. I hope I lJll\'e said enough .to indicate tbatwe oppose this clause 
on very definite principles, not. becallse \Vedo not beliel'e in co-ordi-
nation, but because we do believe in co-ordination. I hope, with the 
help of til(> extracts I have read from the speech of the Leader of the 
Opposition, 1 have convinced t l~ Congress Party, whieli follows him 

. practically every time and the Government, which sometimes does not 
10l0W its own mind, t.hat our opposition is just and reasonable aud is 
in the interest!! of the country at large. 

1Ir. Bhulabhai J. Desai: Mr. President, as regards the satisfaction 
"'hicll the Honourable Mr .• Ja.mes took to himself about persuading him-
self instead fif persuading others. 1 think he hall a satisfaction only 
centered in bimself. I should like to read to him another paNsage from 
the speeeh to which he made a reference. and which, I think, is at the 
baek of this Opposition. 1 am reading from my O\vn speech, parts of 
whiLh.he. quoted, &t p"ge.2156. I rearl. out the warning to this House, 
anrl I wanted that we should proceed with caution. I said, Sir: 

" The amout ef power which i. UllUally in them or has to be in them, I would 
Dot be far ou.t if I .uggeeted that about ten crores out of the 17 crore8 really belonged 
to the lorriea and buses. Thereforil, the entire capital cost of t.hat mudl wanted indu8' 
try haa to be paid, every pie of it, to thr foreigner, and all the running r.osts, eVl'ry 
pie of. it, have also to be paid to the foreigner. On the other hand, the only persona 
who are the problems to be regarded-taking the 41,000 lorries and buaee--are purely 
the driYeJ' and the oWJIer, and I t.hink we are exaggezating the proble.m when WI' &l<' 
talking of the road tranaport industry &II it i. caUed. In my view it is an exaggeration, 
ond it is a wrong perspeetive which i. applied to it.. I am not, therefore, SUggeBting 
to the Houae, that e'l'en if ",e have got to buy (lur materials !'lseWlhere in the world, 
thiB means of trall8port. is Bot ·Wlbe U8(\d. But'J would eertnaiy conaidering it from 
the point of view of the country lUI II. whole, be very careful betore I exagllemtl' its 
importan!'e to the extent to whil'h it is done, lellt I am . killing Bomething of snch gravity 
alld sueh importance and sueh incalculable, exclusive good to my oountry· thl.t I mutt 
go very slow. It il a problem.which yon have got to ton.ider. I 'am .not surpri.ed if 
seme of my friends."-

T hop/' my frif'nds will HRfen to t.his with a certain degree of greater 
sf'nsitiveness than a <!heap gihe,-

, '. J am not. Rllrprued if somt' of ~  friends look at it from the point of view only 
of maInly t ~ who Bell oil anrl thOR!' who sell r.ars and ulle this vt'ry legitima.te, Wiry 
useful means ot trall8port, and. say, , the fixing of rateB ill wrong, replation is quite 
wrong and sHU wOTlle' ....... J , 

That part of my speech stilI stllnds, and I stand he forI' this IIClllSf' 
to caution t.hem ~ aintlt flny ,8 Uianee with t hm;e who 011 a si l~ 
Jrrounds try to prevent Ufl from co-ordinat.illA' th(' railways and thf' road 
transport. T have t l ~ ~ llraa e to stand hefore thi" HOURI' and support 
the re ~nt clause 42 fflr the v ~r  goorl reason that the one ob.iectioll 
which J mlldI' to tlil' oriJ.dnaJ clause 41. nnrl the only one which I made. 
has been met. nnder clause 41, in the ('ompol'lition of·thil regional trans· 
l)ort Ituthority. the provillo read 118 follow,,: 

"PrOYided that wherl'· ·lIurhl'flpt'fl!WlJtativeH are iaduded .",ual representation 
BhjI.ll be a<'AlQrded. to tbe .h1l8inclII' Ilf ~ t l  trl!Jlepor,t. railwu.y tranltport, and where 
n~e"ar  inland water trlll ~ rt " 
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And though my friends may not see the' ditfe'rence, I" am, at all 
events, gifted with suffieient i~telli en e to. see that if ~ ~ve succeed-
ed in omitting the representatIon of the rallway authorlty In the man-
ner in which the present ,clau8e 42 is drafted, I have attained the end 
for which 1 waf! then pleading. Therefore, Sir, there are two grounds 
for considering clause 42 as it now stands. The first is, beware of 
those who want to sell oil and beware of those who want to sell cars 
(it does not matter what happens to the rai.lways). In all my rit~ is s 
of the railways, I have never found my frIend, Mr. James, and hls col-
leagues c:ver IIgl'eemg with me in telling the ~ l ~t how they are 
managing the railways. But today they stand here qUIte unconcerned 
themselves and say: " You will pay interest to us, all the same, if you 
buy a little more oil, or a little m.ore petrol and a little more rubber ·or 
trans ~rt vehiclet;,-why not T". So that I do not ,'ery much trust 
the kind .of argument that comes from the source from which it comes, 
but the fact remains .that we .have here the clause 42 as it stands, and 
we may not see what it involves and what it proposes to do. I do not 
dpny for a moment that if it were possible for us, and if my friend, 
Mr. James, and his friendl'l would co-operate with me, we shall get rid 
of that .section of the Government of, India .Act which h&s reposed ,8 
considerable amount of power and authority in the Governor General 
in· appointing what is called the Federal Railway Authority. When 
we ask, for that, theirco-operatio.n goes the other way. Therefore. I 
freely confess that I am placed in a difficulty. which is not of my making. 
[ mayor may no.t be able to control t.he railways as much as I maY' wish 
to do. Therefore, there is no reason why I must not see that if 1 have 
got to pay for thl' deficit on the railways, I should protect the taxpayer 
from the point of view from which I can regard the two JOOIWS' of traus·· 
port as really useful. I, therefore. do not see myself, notwithstanding 
the· maRDer in which my' friend thonght,-hehad 'made a great point 
of my· speeeh.-to what. extent -he can quote myself against it. I see 
this that they aTe very sorry that one part of my objection is met,' 
namely. thllt or. every authority,' arul particularly the. one ullrler sec-
tilln 42. which il'> the Provincial Government, there are no railway re-
presentatives on that particular body. That has been omitted. So 
far as the 'Co-ordination of the tw'O is concerned, even my friend pays 
lip worlfhip to that particular principle. But my frie'!ld feels that in-
8!m1uch as my friend Mr. Som thinks that hecause we cannot complete-
ly control tlll'm. therefore we must cut our nose to spite our face. Vlte 
are not so fooHih. Of course. my friend encourages him, because to 
him· railways do not matter. What matters is selling other things. I 
(juit(· agree, but ~ Hre not going to be deluded by any such combina-
tion of that kind. We are going to consider this question from the 
point· of view 'of the limited authority which we do possess, limited n~ 
doubtellly, by the constitution. of which my frienrls over there are the 
warmest Sll}lport.el'R_ And, therefore, finding that., while we have limit-
ed control under the third clause of t.he section to deal with-the rail-
ways, we must do what we can to see that we do not inflict anY' avoid-
a Le"in ~ t t t el eans of transport, and in doing so 'we 'have 
no·.deme,· as' roy friend seemed to think, to let loose one or"the otlier .. 
And . .Je.t us' ;read· die' section I with a -little more care to unde'r«tand how 
it ·is in~d  ",ark. &ction ~  (1) lays down the 'Considel-t'Uons 'Which 
will weigh;w:i.tb the Provincial Governments. None' of my friends can' 
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say those considerations are improper, for the first one is " the advantagel:t 
offered to the public. trade and industry by the development of motor 
transport". Therefore, in any step that they may take> by way uf pro-
hibition or restriction, the first and foremost consideration they will 
have would be the advantage of the motor transport to the public, the 
trade and the industry. And what more could ever be expect.ed to be 
done T If a Provincial Government findlll that t.he advantages offered 
to the public are such that they need not prohibit. need not even restrict, 
they would not do 80. 

MY' Honourable friends are suffering from a complex for which t.here 
is not an apt description in the English language. Where II Jllerc 
discret.ion is given, having regard to certain matters which must 
be eSlwntially considert>d. they read the !U'ction as if prohibition has 
come, restriction does not exist, and there is no transport industry at. 
all. If that is their mind, they are, I think. beyond all possibility of' 
help or understanding. They must recognise that what that section 
lays dowIl is merely this. My Honourable friend suffered from that 
belief, also my Honourable friend Mr. Som. They sepm to think that 
you are pl'Ohibiting, as if the section ran, all motor transport in tllis 
country. I hope that they will have a little more care in reading 
the clause before they come to this House with a suggestion to omit. that 
clause. All that that clause says is this. Certain power is conferred 
-if the ellnditions are fulfilled-on the Provincial Governments ta pro-
hibit or restrict transport which is road transport. Let me t.herefore 
read the clause. The language mayor may not he very apt. 

II • • •• the desirabiUty of rreventing the deterioration of the valuable national 
.. eta in Indian railways ..... ' 

There is an amendment to the effect-co-ordination of the two 
means of transport, and I hope and trust that, if for nothing else, for 
the purpose of a greater propriety of language t.hat. particular amend-
ment may bl} ac<.'epted. But the underlying idea is eX!lctly the same, 
that we cannot afford, whatever my Honourable friends may think for 
their own benefit.-we canIlot afford, not even the Provincial Govern-
ment-while they have no control over the management of railways,-
the fact that the inhabitants of that province are among the people who 
ultimately would have to pay for a deficit on thl' railwHYR So t.hat we 
have all the time to remember the fact. that., while we should take every 
mellllS in ollr power to get complete control over t.he railways through 
the centre whatever the form of Government may be,-but while doing 
that, while making that effort jn Wl1ich Y'Oll will not assist and I know 
you will not assist, at the same time we are not blind at all to our own 
duty and obligation and liability to make up the deficit when it does 
occur. We cannot, ·t.herefore, ignore the section however much Mr. 
James may attempt to invei ~ us into his parlour. Then: 

" . . •. the deeirability of preventing the deterioration of the road system ...•• " 

I know there is going to be a fight over the question whether or not 
we should have such an axle weight as will prevent a deterioration of 
the road system.. Therefore, 8& far as t.he three points are concerne4-
80 far as the advantage oeered to· the public is enn<.'.1!lrnd, that if! 'the 
pri.mary eonsideration.· So far &iI not having an" unecoliomic e01llpe-· 
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tition Rnd r nin~ the railways, as J said, to no useful purpo8e--tbat 
is t.he Hecond cOTlsicieration, and the third is to see that our roads are 
maillfniul'a ill R d ~ee of efficiency and at an expen..;e ~i  ~ h(' ~
vincial Government can afford. Now, having these three things m mmd, 
that Government is asked to do what T 

" . . .. and nftc'r hll\"inl! he:lTIl th,' " l"e~l l tati "  of thl' interests aft'eeted and 
having ~ lt ed the ProvinClial Rnd ~ nnl r ll~ rt Authorities ooncemed, 
may ..... " 

What more possible precautions any reasonahle d~  of men having 
th(' 1H1ministrlltion of a provinM coult'l ever have heen asked to takt> 
bcfor\' the,- come to a ciecision 1 'l'herefore, please do not delude your-
Bt>lf with tlw idea. that it is merely a question or avi~  th(> Pl'o\'jlleial 
Government, sittin/! clown with nothing before them and hearing no-
body, mer.ely just to prohibit the transport. If you rem<>mber that. 
I think you would have been sufficit>ntly awake to the importance anrl 
vahw of that provision. What is the power conferred upon thf'm ? 

•• .... to prohibit or restrict throughout the proviJ\('.e or in any IIr{'a or on any 
route within the province ..... " 

My Honourable friend, Mr. Som, and my Honourable friend, 1\1r. JameR, 
appear<>d to imagine that the result wa,<; to prohibit them everywhere. I hope 
my Honourahle friend, Mr .• Tames, understands, and I know he understands 
English better than I do. If this clause means that they ought to be pro-
hibited everywhere, he is mistaken; but if this clause means that they can 
he prohibited somewhere, that is what that clause means,-according to the 
guidance of the several interests to be considered. Please do not draw 
sueh a pieture that it defeats its own purpose, you waste your Own argu-
ment to defeat yourself. The whole meaning of that clause is that three 
paramount considerations have to be borne in mind. The representa-
tives of all the intercsts concerned to be consulted, and having done 
that. if you find in the int.crests of all, in the co-ordinated interests of 
all that a particular course should be taken, then that is taken. Then, 
we go on : 

•• . . .. or subjeet to Bueh conditions as it may think dcsirable, the ('onveying 
of long dilltance goods traffic generally, or of preseribed elaBses of goods, by private 
or pubJie earriers ; or fix maximum or minimum fares or freights for stage carnages 
nnd Jlubli('. earriers to b{' applicable throughout. the provinl.'e or within any area or 
on any route within the Jlrovinee." . 

Then, my Honourable friend said, how are you going to get any-
thing out of the railways Y I believe that my Honourable friend is Il 
sufficiently gifted business man. J believ!> he understands that 110 Pro-
\'incial Government is going to fix a rate or restrict even a transporl; 
anless, first, it sees that the railway does not listen to it. If the rail-
way, for inRtance, maintains its Own rates, if the railway dops not /rh'e 
these amenities, the easiest way, the most important lever for the Pro-
vincial Government is to sa;r, while We have the power we won't exer-
r:ille it. My Honourable friend n(ay well under8tand that it ill a suIH .. 
ciently elastic device for the purpose of what he laughingly told rev 
Honourable friend, Mr. Joshi, an indirect but a very effective control 
over t.he railways. If the railways desire that the two shOUld be co-
(,rdinnted, it is up to them to earry out what. the Prl)\'ine!ill Govf'!rmilcllt 
ean, without having the . power so to do, ask them to ea" ~ t  They 
ran make It l"e re e n~al n:  II It hall been· reprf'!8ented ·to. U8' that 6ft 
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~~ rtain routes your rates are high. Your facilities are poor. We, 
therefore, lire not prepared to prohibit a parallel road transport eVt1U 
o,'er long distance!). Hut should you be reasonable and should you t~ 
prepared to come to terms, then we shall see that to the extent to which 
we can co-ordinate we shall do so". In fact, this clause, when pa88t:d 
into law, will be a provision which is the only commercial means, prac· 
lical means, busine:ss mellnll of co-ordinating the two. l"or, the railway 
cannot run riot and hope to expect that the Provincial Government 
will cOJUt' to their aid. If in the matter of transport of assen er~ or 
any clllllS of guods on any route or on all the routes the railway is not 
i r~ ared to co-ordinate with them. they will allow competition to go 
on to bring the railways, according to the language of my Honourable 
friend, Mr. Som, to their senses. But what is not perceived is a vague 
fear of complete prohibition without any thought-that seems to be 
the kind of fear that has inspired my Honourable friends. They lSepm 
to think that the section merely means that the road transport 'is to 
disappear from tomorrow morning. Let them undr.rstnud that there 
is a self-acting adjustmt'nt which this section provides and more. Jf 
you COIne to sub-st'ction (2)-1 quije agree that the Provincial Gover:1-
ment will bear in mind the natu!e of what 'is called the transport in-
dustry. I quite agree that they will begin to re~li~e  "AB between 
motor and motor we quite accept, but asbel.ween motor and railW8,y 
we do not accept". It may well be that I may not bt' a.blp to reff1rm the 
rail ~ ~ t(l t t ~ tt nt to which by a direct process I should likt' to do. 
But supposing I could not 00 so, that does not meall that I could not 
exercise some power and influence through the giving of this power to 
t ~ PrO\'ll1('=al Government. That is why from i ~ ti ll 41 the regional 
transport authority with equal reprt'sentatives of motor transport, rail· 
way transport and inland water transport-all that has disappeared. 
W f' have selected a body of men who are interested directly in the pro-

in ~  111.t f iSl' almost directly, or if you must. use the word. iudil'('ctly 
in the revenueR and prosperity of the whole of the country. It is for 
thlit pm-pose that the Provint."'al Gbvernmenthas been invested with this 
power and what is more. Tliere cannot be any grievanct' on the part of 
anybody when hI' comes to Rub-clause (2) : 

•• TIl!' Provincial Government Ihall permit, at such intervalll of time RI it may 
fix, " the intereStl affected' by any notification iS8ued under ilub-scetion (1) to make 
reprellenmtionl; urgiBr thft"t'anrellationtn' varlation of the notifieation on the following 
grounds." 

Now;' see if you can add reasonably to any 'of these grounds. Take 
1he railwaytfor instance and see what is the lever that we are using which 
MI'. James would not see. He of cou'rse is very blind, who would not see, 
haYing t!yes to see. NDlV, read what the rest of the sub-clause flR:y'M : 

"'(a) that the railways lire Ddt 'gi"ing reallonable a~ilitie  or are taking unfair 
advantage of the action of the "PfbVinclal . Government nnder thiIJ Bection ;" 

Now, can.there be a clearer enunciation 'of the policy to be pursued 
by the Provineial Government undel" this section than to say that tho 
first thing t6 which .they pay attention at the time of the variation of the 
order Jlladt' is that the railways are not behaving themselves. Remember 
sille' by side' two -things, first when making the order the affirmatiYe 
thfug which Ithey will consider is the advantage to the trade and the 
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publIc and. the industry of the development of the transport. At the 
time of modifying it, the most important thing they will consider is 
whether railways are or are not giving rea na l~ facilities. 

My friends argued that the railways do this and don't do that. 
Assuming there was a case made out for it, your proper opportunity is 
to point out in a particular instance, where there is either a r i iti ~ 
or a restriction-a mere soliloquy won't do-what the position is. You 
will have to face an examination of the balance of advantages and the 
balance of loss and the co-ordination of the two forms of transport. You 
will have to make out a case to the satisfaction of a Provincial Gover&-
went representing the elected members of the people that you must rel ~ 
Lhis particular restriction. You must omit, expunge or cancel that part,i-
cular prohibition. If the railways are not giving reasonable facilities, 
it. is up to you to make out a case. Mere argument would not do. You 
cannot try to produce anarchy in which you are supported by friends 
who sell oil, who want to continue to sell oil and sell motor trucks and 
want to continue to scll motor trucks. We do not propose to have an 
unna of that hut we want to get control both direct where you can get it 
and indirect, if you cannot get the direct one. 

TIH'n, I (·Plne. to (b) that conditiorur have changefl since the publica-
t.ion of the notification. What. else could. you have' SUPPOSf.' in H.e 
matt.er of t.he requirements of a particular locality or in the matter of 
Thp railway syNteDl, changes hUYe taken place which require modification 
and thc speciAl needs of a particular industry or locality require to be 
cODsieicred afrrsh, In other words, this part brings to bear upon thp 
Judgment of H1(> Provincial Government. every essential factor from a 
national point of "iew which it was possible t.o lay down. It is not by 
saying that this seetion meallS the prohibition or extinguishment '''f 
motor transport. that you can get a vote. You can get. a vote only on tl 
1 rue underst:miHng ancl a complet.e and full apprehension and compre-
hension of all t.hat that section conveys and means. That sect.ion is a 
merely enabling section, No Government. need prohibit. No Gover::-
ment need restrict, unless having regard to t.he t.hree considerations set 
out. that it is in the interest of all concerned t.hat it should be done. Also 
they must. cancel. relax or yary the restrict.ion or prohibition. having 
regard to the t.hree considerations. So please remember that t.he seet.i')ll 
cioes not write down th(' dpath of the motor industry. which is the wa," 
in which t.he matter has been argued. You can do what you like. Yon 
need not understand if you don't. like to but I beg of you t.o un(lcrstand 
1he fullest implication of t.his. All that I can urge before t.he Hons(' is 
thHt th('I'e is at 1111 (,,'pnts lin honest and reRAoned effort. to g('t a;,: 1I111('h 
control over the railway system as possible in order that. they may. tly 
reason of the comllPtit.ion that ('xists. give reasonahle facilities IlJld not 
la lee unfair advantage. In lsiderin~ the qnest.ion of prohihition or 
I'rstriction, tllp Pr(lyincilll Government. is t.o have primary regard 10 t.he 
I1'lvllJlfngc<.; eli't'J'(·d to t.he public and to trade by i ~ development of t t~ 
trHllsport indust.ry. I said and I say it again that I am not very enthu-
siastic Rt this stage of India's development over what my frillnds can 
easily he enthusiast.ic abont.. At the same t.ime. the railways cannot 
reach us anywhere and everywhere and for that. purpose one has to 
choose t.he lesser of two evils. I have every word of encQuragement for 
thE' nHltor transport industry, but my encouragement it! !'l1dollbt.euly 

L364LAD 
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tempered by the consideration (,f two facts, first, how much do I pay oul. 
to the foreigner for what is called un inti nst ry of mine, and secondly, to 
what extent, I am prepared to injure what I have ultimately got t.o pay 
for, namely, the railway interest. Between the two, t ~re is It mean that 
we have attempted to cover by means of this section, and that is t.hat we 
shall through the Provincial Government bring every pressure on a rail .. 
way in order that the two means of transport may be co-ordinated. 
'fhat is the way in which I look at this ser,tion and so far as any quotation 
is concern('d, my friends can read it all over again and understand it 
bettl'r than thpy hav(' hitherto shown t.o have apprehended. 

Mr. Muhammad Azhar AU : Being a rupmber of t.h(' Seleet ~ r itt e 
along with my friends, Mr. Santhanam, and Mr. James, I may say soma-
thing which may reconcile the two Groups which seem today to IHl nl 
grips with each othcr. Mr. James ~  think that Mr. Bhulabhai Desai 
is an authority to be quoted, but I do not fa]] under that category. 1 
do lIot consider that the authority of the I..ea(ll'r of the Opposition 011 
this Bill is biudill/! upon me. Mr. Desai has answered all the charges, 
if I may sO call them, brought by ~lr  James, and he has explained i ~ 
position very clearly, and it is Ilot for me to dilate upon thcm. I am 
in a very happy position this evening. J cannot be called a bed fellow, 
either of the Government or the Congress Party or of the European 
Group. I am not a shadow of anybody. We are not. jealous of the fact 
that seven Provincial Governments are Congress Governments. Weare 
in n minority. The Congress which is in 11 majority may be a beel fellow 
of the present Government. The Europeans may be afraid of the fa::t 
that these seven GovernmE:'nt.s have gonE:' out of their hands. but we are 
not among them. There is something lurking in tile m,inds of our friends 
opposite which they do not express. But we do not see any danger 
ahead for us in this r.ountry of ours. and. I am sure, that although t d ~ 
we do not find the Railway Statutory Authority in our hands, I hope and 
pray that the day will come when the Hindus, the Mussalmans and the 
European Group, if they all unite, we are sure to have the Railway Statu-
tory Authority in our hand some day. So, when we were in the Select 
Committee, we hnd the conRolation tllat we were enacting not only ahoilr 
tOI' J'f,ads aTld about the motor vehicles. bU1 we cxppC1.erl lhal !<OJn(' ~  
we mi!?ht have this Railway Authority also in OUr hands, nnd, therefore 
we tl'i"rl our best to lay down a new principle which underlies tlli~ 1I1'W 
clause. We RRV that " 1,h iR new clause veRtR in the Provincial Go vern-
mE:'nt certain ~ ers of co-ordinating road and rail transport ", and I 
am Fure 1 hut tr. this passage in tlle ~ rt" my friea.l, Mr .• T aJn('lol, lind 
my friend. 1>h. Som. both have subscribed and thrv ha"e not ntt:wIH'(l 
any llote of dil"fpn1, to this clause 42 in our report. Tt et~ 011 t.o say : 

" Tn t.he provieionA of t.he Bill relating to TransJlort. Aut.horitieA, Wfl havI\ reviscil 
th" r"ferenoos to transport genernlly hy \leinla' such expreAsions aR / road transport.' 
nnil / roail passcnger transport I, indicating thereby that theee Authorlti81 will, ia 
"onsidering the relevant fadoT8 which are to he weighed hy them. confine themselves 
to the interests of road traffic. We consider that under existing conditions the Pro-
nneial Government iteelf ia the authority in the best position to weila'b against tach 
other t.he coniJicting int.ereste of rail tratllc and road trame. The clause contains the 
eonsiilerationl to which in onr opinion regard should be had, and the powers which we 
think should be exentl&bIe. " 
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Sir, I will repeat that when we had put this a   ~ la  s~ 42, our 
fliend, Mr. Som, did 110t attach any minute of dissent to It. .Wlth regard 
10 thifo; clause, we IJaVt' pointed out what difficulties the ral   ~   autho-
ritiell wm have ann I may point out now that even if we .conslder that 
"ur Railways are mortgaged to a certain e  ~ent   well, SIr, there roa; 
come a time when we may be able to pas,; a Bill redeeming all the mott-
gages that we haw, like thp Punjah Bills.  Sir, T now come to the ~a  t  ~ 
itself. We assert and WI' lwlieve that theRe railways are our natlOnal 
astleis ; that we have in n~stl~d more than Rs. 800 cror'es in. these r"ih,,ays, 
and, Sir, I do not t.hiult there is a single Indian in IndIa who belle ~ 
that these Railways are not the property of India. It may be a very 
good argument. on oecasions, ",h u WE' say to the Government that: v,re 
havl' Jot that authority ov'r the Railways but still there is not a single 
indian who WOllld ever say that it is not our property, that it is the pre--
IH'rty oI another nation ;' allybotly else. Therefore, having regard to 
t he fIet thut tht·y are our national assets, having regard to the fact that 
t he traffic and the transport OIl tlJ' roads will also be our property, an;l 
thai 41111' mouey is ill vestrd in these' roans, 11.1'1' we to neglect. them and. 
pass no laws  W ' kuow that onr people' are n  in~ from our ~~  ~   lll 
Irjpnc1s anr) gp.tting from European firms these motor carR, thp 011 i~llrl 
..  ') yother requisit' of eyen the road repairs ;;ueh as we buy materIals 
jik" eoal tar for il' eomltructioll of roads from them, then, under HIe 

lr   stal  ~   s what should we do TOur intf'rest lies both in the Rai-
'''-''ys lind also in the roads and in the road transport. 

Sir. IS tlIp ail  a~  s are dear to us, so the roads are dear to us. ,'e 
1 nol like that 0111' Railways should deteriorate in an~   way, and so ~ 

do Tint lile that our roads should oeterioratp either, as we are spend-
in~ 'rores of rupe's in our roads throughout tht It'ngth and breadth of 
Tnoia.  Sir, we h8v' providE'd in this cInuRe as my Honourable friend, 
Mr.  Rhlllabhai esai, himself told us,-that the Provincial Governmeuts 
must weigh the advantages aun also the disadva.ntages which the roads 
rmd the rails will give to 11S and WI' must also look to the development of 
lhl' indust.ries at the same time. TIms, Sir. these particular points werc 
k'pt in mind by the Sele't ittt~e  t  e prevention of the deteriora-
tion of thl' roads ann alRo t.he prevention of the deterioration of the rail-
way aRRetR, and so it was desirable that thiR new ,lause sho111d have bt'en 
put in by the Select Committee.  Sir, it. is not. only that. We have pro-
viiiI'd for both prevention and cure.  Wp have said that an appeal cnn 
bl' laid hefore tIle Provincial GOYf'rnmentl'l in case we find that these 
1'I'rmits thnt have been issued to the people are in any way affected by 
the rnilway fareR or by the R.ailway epartment in Ilny other way.  Sub-
chlllf'f' 2) ~  t:   r    

" The Provincial Governmpnt. shall p'rmit, at sncb int'rvals of time as it may fi, 
the interests affect.ed by Rny notifleation iR8lIed under sub-section 1) to make repre-
lentationa urging the c8lI1'.eIltion or variation of the notification." 

Sir, we  havl' Rnid t.hllt th'TI' will  he a notification in the offidal 
;'aeUI' of all these facts prohibiting' or rcshict.ing anything' of any kinrl 
and of t.he trouble t.hat we may have got, and, therefore, we have pro-
vided ill 'ull-clause 2) t.hat theBe Provincial Government CIln be appeal-
ed to and then  they wiII at once cancel or vary the notifiNltion which 
they mny have formerly iRsued.  Sir, when t.his notificat.ion is iS8ued in 
1he official gaet.te, it is sure to attract the attention of the public n.,d 
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the Provineial Governments can be moved by all people or firms C(\11-
cerned about their difficulties and losses. That is, 11 kind oflllilchinery 
has been provided under this clause; that there will be a notificatioll, 
then there is an opportunity t.o the public to find that there should be LO 
injury to our railways or even to our roads, but, at the same time, thc"e 
will be an appeal for cancelling and varying the notification if necessary. 

'I'hen, Sir, sub-clause (3) lays down that if a Provincial Govem-
ment, after considering any representation made to it under sub-clallf..c 
(2) and after having heard the representations of the interests affected. 
IS satisfied that such a notification is un.iust and it is not in the intere,.ls 
of the public, then it will have its own notification ready to cancel the 
early notification. If these hard facts caunot appeal to our friends here, 
then I submit it is very difficult for us indeed to convince them. Now, 
Sir, it is quite possible that there may arise an occasion when the railways 
may have some sort of control over these roads, but if the Local Govel'n-
ments are considered to be so blind that they cannot look after the C(\I1-
,·e.1ience of the public, then all this idea of Provincial Autonomy will 
be considered to be a waste and the whole country will be sorry for ha"il'g 
accepted these Provincial Autonomous Governments. If We are not to 
~ el  upon our Provincial Governments, then it is v£'ry difficult for me 10 
imagine on whom we should rely. We have snatched t.his authority and 
power from the hands of this irresponsible Central Government and we 
have placed it in thl' hands of the Provincial Governments. It may l,e 
that today th£' Government. in some provinces, is in the hands of l ill~ 

Congress and it may hI' that Iolome other day the administration of tht.;e 
IJrovinces may be in the hamlR of some other people or it may be a ver~  
amenable Govl'rnment ~istin  of all the Parties in India. Sir, we 
~anl t he jenloufi at present of the Provincial Governments and we can-
Hot complain against them when we have elected them by our choice. 
My own iliea is thnt. we could not possibly trust this Central Governme1lt 
as much HS we conl11 trust our own Provincial Governments. Every day 
we complain that the whole power is cI'nh'l'd in the hands of the Centrai 
Governmpnt here and the province!! have not aR much autonomOUR power 
liS they ll~ t to have. If hy this sect.ion we have placed  all the power,; 
in the bands of the Provincial Government.s, t.hen I see no reason why 
our frit'u'l:-; hHP I';hol11<1 object. to it. With these v ~  I !;llpport the 
t'Ctention of thp clause. 

Dr. Sir Ziauddin Ahmad : Sir. I would like to give a reply 10 thp. 
nTguments of my friend. Mr. Sntyamllrti, in as few words as pos!'lible amI 
J will do so by giving a story. 'l'here were two persons who wpre ar~l 

Jllg on a very abstrllse philosophical question whether the heat and r~ l 
he in the hody it~ l  01' they Itre in your miml One of them was puthnj.! 
forward very strong argumentR that the heat and cold are not in the 
body, but it is ill one's mind. Then, suddenly, the other man gave him n 
,'ery hard slap and said that this slap was not adn;tiniRtere? to hi!! body. 
it. waH in Ilis mind. The other man sta.ted don't give phYSIcal argument. 
This kind of argument has given rise to the addition of a new kind of al a ~  
'vhich probably any writer who will revise the Mill's book on logic will 
have to take note of. There you have got already the argumentum ad 
IlOminum.. ar01tmentum ad vercondi1tm and you will have to aIM another 
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"rgumentum vi et al i ~  In addition to this fallacy, a new fallacy is now 
.actively practised with which John Stuart Mill was unfamiliar. This 
fa,JIacy is called the argumentum ad 8atyamurtium. That fallacy is. thUi. 
When you cannot face the argument of your opponent, then always come 
down upon him, curse him and abuse him, and use very strong words 
dgainst him. As an illustration I may mention that a person was saying 
that :l and 2 are equal to 4. If you at once begin to abuse him saying that 
he ,\a<; scoluuJrel. he did not know Mathematics, show angry face ii, you 
will be guilty of the fallacy argumentum ad 8atyamurlium. This lB the 
sort of argument which my friend has always been administering on the 
floor of thiR House. So, these two new fallacies will have to be added 
to tht chapter 011 fallaciM in the Mill's book on logic. 

Now, Sir, I would just like to quote a couplet but I will not give its 
interpretation. I will leave this task to some other friends whose names 
T will not mention : 

•• Waizan kin jalwa bar mehrab-o-mimbar 1M hnaAd 

Chun ba khalwat mi rlltl'and a71 kare digar mi kv-nand." 

If you 8t1k Dle to interpret this particular couplet, then I will reque&L 
my friend, Mr. James, and my friend, Mr. Shivaraj, to explain it in full 
from their ('xperience in Madras. They are more competent to give the true 
JlJterpretation of this particular couplet than I am. 

1\ow, Sir, T conw to this particular clause of the Bill. We are very 
lll11eh in favour of the eo-ordination of rail and road but there is a strong 
;lpprehension on thi.., side that there may not be domination of rililwayb 
Both the railwllYs and the roads are our children. I will just give another 
metaphor. There were two cows. One cow a~ imported a.t a very heavy 
cost of 800 crores of rupees from some distant land but it did not give 
any milk. The other cow, for the purchase of which we paid nothing, gave 
ns milk valued at about 8; crores per annum. Both these cows were in 
l'eality good and both of them are dear to us. One is dear to us beca.use it 
l'll-ys us something and the other is good to us because we have advanced 
so much money for its purchase. Therefore, both of them are our 
favouritf' children and we cannot do away with either. At the !I8.Dle time, 
we should take very great care that none of these two cows should ha.ve a 
monopoly because thE' moment a monopoly is established either by road or 
hy rail, it is not good for the people of the country. It is also not good 
for our trade and industry. So, we should always avoid monopoly. If 
we do away with the road altogether, then we apprehend that there ma.y 
he. monopoly by rail. Therefore, though we strongly support that. the 
raIlways. ought. to be maintained and strongly support that the railways 
should Yield the ineome that is expected of them, we do hope that they 
'lug-ht to minimise their expenditure as much as they can. 

Mr. President (The Honourable Sir Abdur Rahim) : Does tke Honour-
able Member wish to continue his speech T 

Dr. Bir Ziauddin Ahmad: Yes, Sir. 
Mr. President (The Honourable Sir Abdur Rahim) : Then the 

lIononrable Member can continue it tomorrow . 
.1 The Assembly then adjourned till Eleven of the Clock, on Wednes-
.. ~  the 7th September, 1938. 


	000
	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101



